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LOK SABHA DEBATES

LOK SABHA

Monday, Awugust 23, 1965/Bhadra, 1,
1887 (Saka)

The Lok Sabha me2t at Eleven of the
Clock.

[Mgr. Seeaxer in the Chair]

ORAL ANSWERS TO QUESTIONS

Situation in Vietnam

+

Hari Vishnu Kamath;
Warbor:
Vatudevan Nair:
Prabhat Kar:
Shri Hem Barua:
Shri H. N. Mukerjee:
Shri Shree Narayan Das:
Shri P. R, Chakraverti:
Shri P. C. Boroomh:
Shri Rameshwar Tantia:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Shri D, C, Sharma:
'lll.l Shri Surendra Pal Singh:
| Shel Yashpal Singh:
| Shri R. S. Pandey:
Shrimati Tarkeshwari

Sinha:

Shri D. D. Purl:
Shri C. K. Bhattacharyyas:
Shrl Raghunath Singh:
Shri Bagri:
Shri R. Barua:
Shri Kajrolkar:
Shri Madhu Limaye:
Shrl D. D. Mantrl:
| Shri Basumatari:

Shri
Shri
Shri
Shri

—_——— e -

Will the Minister of External
Affairs be pleased to refer to the
reply given to Starred Question No.

1134

1250 on the 10th May, 1965 regarding
situation in Vietnam and state:

(a) the names of countries with
whom Government are in touch on
the issue; and

(b) what further progress has been
achieved towards ending the hosti-
lities?

The Deputy Minister in the Minis-
try of External Affairs (8hri Dinesh
Singh); (a) The Government of India
are in continuous touch with all
friendly countries who are concerned
with the situation in Vietnam.

(b) It is a matter of regret that in
spite of efforts made by the Govern-
ment of India and other peace-loving
countries, there has been little prog-
ress towards finding a solution to the
problem,

Shrl Harl Vishnu Kamath: I it
not a fact thal every peace proposal
mooted or formulated whether by
India, Russia, Britain, France, United
States or the Secretary-General of
the United Nations, has been accepted
by the South Vietnam Government
but contemptuously spurned by China
and her satellite North Vietnam and,
if so, will it not be correct to infer
that as far as peace-making in Viet-
nam is concerned,—China is the hig-
gest stumbling-block or, so to say, the
villain of the peace, and was the
Prime Minlster—he hag just come in,
1 am glad to say—able to convince
the Soviet Premier, Mr. Kosygin, of
this stark reality when he talked to
him in gummer in Moscow?

Mr. Bpeaker: Not inferences; he
may ask whether it was a fact etc.

Bhri Harl Vishnu Kamath; “Will it
not be correct to state” | said.
Mr. Speaker: Only facts.

Shri Harl Vishna Kamath: 1 am
usking for the facts,
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Mr. Speaker: No. no. | cannot
allow,

Shri Dvnesh Singh: II would not be
correct to say, as categorically as the
hon. Member has put, that all pro-
posals have been accepted by South
Vietnum and rejected by North Viet-
nam.

Shri Hari YVishnu Kamath: The
second part of my gquestion was not
answered. Sir. Waos the Prime Minis-
ter able to convince the Soviet Pre-
mier of these realities when he talked
to him in summer in Moscow, that
China .

Mr. Speaker: Order, order. These
“realities” also cannot form part of
the question. (Interruption),

Shri Harl Vishnu Kamath: He has
not answered that part of the ques-
tion; it is his fault, He said only
“South Vietnam". About China, 1
wanted to know. How do you rule
it out, Sir, As a ‘matter of fact, if 1
may be permitted to read out the
afswer to the question given on the
last occasion in this House, the Gov-
crnment itself said A&l China, un=
fortunately, has not been helpful in
this matter.

Mr. Speaker: Hc might
second part of the question.

Shri Harl Vishnu Kamath: This
was the other part, Sir, How can you
rule out this? 1 osked, whether this
House would not be correct, rather,
would it not be correct to state that
China is the biggest stumbling-block
in Vietnam; if that is so or not.

put the

Shri Dinesh Singh: The House is
fully aware that China is against any
peaceful gettlement anywhere

Shri Harl Vishnu Kamath: Is it a
fact that China is secretly inflitrating
<oldiers, euphemistically called volun-
teers —like our frontier guards in the
Himnalayan frontier who are jawans—
infiltrating these volunteers a3 well
#s equipment and arms and techni-
cians into South Vietnam and, if so.
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how is it that while Govermment is
criticising, and rightly so, some
American actions in Vietnam, it is so
reluctant—why is the Government so
reluctant or so timid as not to eriti-
cise the China

intervention  in
Vietnam?
Mr. Speaker: He is arguing the
matter.
Shrl Harli Vishnu Kamath: The
reasons. May I know the reasons,
Sir?

Mr, Speaker: Arguments cannot be
allowed now.

Shrl Harl Vishou Kamath: | shall
put snother question in that case, if
vou do not In your wisdom allow that
question; I am sorry 1 cannot agree
with that.

Mr. Speaker: Whatever that be, the
ultimate decision is the one given by
me.

Shrl Hari Vishnu Kamath: Yes,
then 1 will put another question,

Mr. Speaker: Three have been put.

Shri Hari Vishnu Kamath: 1 will
put the same gquestion differently.

Shri Raghunath Singh: The limii to
a question is flve minutes ang he 15
allowed four questions, Sir.

Shri Harl Vishnu Kamath: You do
not know how to count; you should
go 1o school. {Interruption).

Mr. Speaker: Shri Warior,
Shri Harl Vishnu Kamath: The first
part of my question hus not been

answered whether China is <ending
volunteers.

Mr. Speaker: Please sit down, 1
will gee if 1 can call him again.

Shri Hari Vishnu Kamath: The

first part of my question has not been
answered,

Mr. Speaker: I will sec if T can
call him again. Shri Warior,

Shri Warlor: May 1 know whether
Government's attenfich is drawn to
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the fact that is reported in the press
that American bomberg have bombed
a North Vietnam dam and is flooding
the country? 1 want to know whethey
the Government has noted 1NEY, and
whay i: the reaction of the Govern-
ment to this expedition.

Shri Dinesh Singh: We have seen
the newspaper reports, We are notl
ofticially aware of this fact, but If it
is so, it is o most regrettable situation.

Shri Prabhat Kar; The Prime
Minister earlier has asked for the
stoppage of bombing and withdrawal
of the US forces. In view of this
nuws that bombing is taking place in
North Vietnam, may I know the reac-
tion of the Government and whether
they stick to the stand taken by them
carlier calling for withdrawal of the
forces and asking them to stop bom-
bing?

Shri Dinesh Singh: The Govern-
ment of India have aiready made it

clear that they have requested the
United States Govermment again and

#gain to stop the bombing of North
Vietnam,
Shri 5. M_ Banerjee: What !a the

response?

Mr. Speaker;
knows.

Response everybody

Shri Hem Barua: May I know if it
is & fact that the attitude on the
Vietnam issug &s adumbrated In the
joint communigque that was issued
after our Prime Minister's visit to
Moscow iz different in tone ang tem-
per from the one that was issued
after aur Prime Minister visiled Bel-
wrade; if so, what are the reasons on
account of which there hag been a
perceptible softening of attitude so
far ag Vietnam is concerned? Is it
because of the realisation by our
Prime Minister of Chinese intransi-
gence?

Shri Dinesh Bingh: The joint com-
muniques reflect the results of dis-
cussions between two people when
these visits take place, I would not
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say there is nny contradiction bet-
ween these joint communiques either
in Moscow or in Yugoshavia. It de-
pends on the discugsions that take
place between the leaders of the two
countries.

Shri Hem Barua: Sir, my question
has not been answered.

Mr. Speaker: It would be a matter
of opinion whether there has been
any softening in the attitude or not.

Shri Hem Barua: There is a soft-
ening of attitude. If you compare
the two communigues you will come
across the softening of  attitude. 1
wanted to know the reasoms, whether
our Prime Minister has realised the
Chinese intransigence in Vietnam and
therefore we have softened down our
atitude.

Shrl Ranga: Would it not be more
proper, Sir, for the Prime Minister
himself to comment upon his own
statement instead of his Depuly to
interpret it as a Tika Tatparya?

Mr. Speaker: When the guestion is
addressed to a particular Minister
normally it is for that Minister to
answer, If the Prime Minister is
there and he wants to answer it I
will certainly give him an opportu-
nity.

Shri Ranga: Il is his duty.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, that is our positive
stand on Vietnam and ithere is abso-
lutely no change in that stand, whe-
ther it was in Moscow where 1 went
some time ago or in Yugoslavia. But
it is true that we find at the present
moment a good deal of rigidity on both
sides and therefore we felt in Yugo-
slavia that there was not much point
in pressing the same thing when the
atmosphere is not at all satisfactory.

Shri Shree Narayan Das: May |
know whether it is a fact that North-
Vietnam has relaxed one of the condi-
tiong put forward, to withdraw Ame-
rican forces from South Vietnam?
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Shri Dinesh Singh: We are not
aware of the conditions that have
been laid down for the talks, but

North Vietnam has asked for with-
drawal of American troops.

Shri P. R. Chakravertl: Is it not a
fact that the Government of India
preferred to withdraw itself from the
Commonwealth Team that was set up
to discuss Vietnam affairs in the Far
Eas! because of the intransgigent atti-
tude of China; if so, may I know how
far it has eased tension and Chinese
feelings so far as this question is con-
cerned? -

Bhri Dinesh Singh: As I mentioned
earlier, China remains opposed 1o
any peaceful solution.

Shri P. C. Borooah: May I know
whether the Prime Minister in his
television interview on 27th June this
year stated that it would not be im-
possible to bring the Communist
countries to the negotiating table; if
s0, whether he has got any definite
assurance from the Communist coun-
tries to this effect?

Shrl Dinesh Bingh: That is our as-
sessment,

Shri D. C. Sharma: May I know if
the Ministry of External Affairs has
studied the terms and conditions for
peace in Vietnam which were offered
by President Lyndon Johnson; if so,
what is the reaction of the Govern-
ment thereto and what are the things
that stand in the way of the Govern-
ment so far as those conditions are
concerned?

Shrl Dinesh Singh: It is for the
North Vietnam Government to look at
these conditions and to accept or re-
ject them. We have certainly had a
look at them and we have even dis-
cussed them. It would not be desir-
able for me here to go into the details.

ol fuwfe fw ;w7 7 ) & i
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Shri D. D. Purl: Has Government's
attention been drawn to the recent
statement made by a British Peer,
Lord Brockway, that after his dis-
cussion in Moscow he does see hope
of common ground being found bet-
ween the two parties; if so, has the
Government taken any action on it?

Shri Dinesh Singh: Reports appear-
ed in the newspapers. We have not
taken any action.

Dr. Swell: 1 want to refer to the
same question which was put by Shri
Puri. Lord Brockway has said that
the North Vietnam Government is
prepared lo agree to a token Ame-
rican force in South Vietnam and
also prepared to the continuance of
South Vietnamese Government pro-
vided it would not align itself with
any power bloc. I wish to know from
the Government whether it ha: sought
confirmation of that either from the
North Vietnamese Government di-
rectly or from their representative
here?

Shri Dinesh Singh: Some of these
points have already been indicated
in the four-point proposal which the
North Vietnamese Prime Minister has
made.

Dr. Swell: 1 want to know whether
they have sought confirmation of this
either from the North Vietnamese
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Government or from their represen-
tative here in Delhi?

Shri Dinesh Singh: No, it is not
for us to do so.
Shri Kapur Singh: May I know

whether in the light of any new in-
sights that might have been gsained
by this Government through the new
developments in Kashmir, they are
wtill persisting that USA should with-
draw from Vietnam and Vietcong
should be permitted to settle with
South Vietnam directly?

Shri Dinesh Singh: The policy of
the Government remains unchanged.

Shri Kapur Singh: Have they gained
any new insights . . .

Mr. Speaker: The policy
the same.

Shri Kapur Singh: Have they gained
any new insights in view of the new
developments in Kashmir?

remains

Mr. Speaker: Everybody does no!

get new insights.

Shri Harl Vishnu Kamath: Have
Government received reports to the
effect that China is secretly infiltra-
ting its soldiers, euphemistically
called volunteers ang also technicians
snd arms ang equipments into South
Vietnam in aid of Vietcong, and are
there reasons to believe that Pakistan
under Chinese tutelage is trying out
a similar pattern in Kashmir?

Shri Dinesh Singh: As regards the
first part of the question, we are not
aware of Chinese infiltrators in South
Vietnam.

Shri Hari Vishnu Kamath: No?
What about arms and eguipment at
least?

Shri Dinesh Singh: Whatever is
brought to our notice by the South
Vietnamese Government, the Com-
mission gives a report on it.

Shri Harl Vishnu Kamath: He has
not answered the point. Sir, this is
the way the Government functions.
Either they do not make any note of
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the question or they deliberately say
that they do not know. If you are
not able to help wus, 1 do not know
how the House can function. You
are helpful normally, and 1 would re-
(uts! you to be so always. He has
not answered the second part of the
question. Whether there are the
reasons to believe etc.? Ife he does
not wish 1o answer, let him say so.
The Prime Minister and the senior
Minister are quite  silent, tongue-
tied. Why should lhe)r be 307

Shri Dinesh Singh: Sir, if the ques-
tion is read back and you kindly tell
me which portion 1 have not replied,
I will do so.

Mr. Speaker: Are there any reasons
to believe that what Pakistan is doing
in Kashmir is under the tutelage of
the Chinese?

Shri Dinesh Singh: May I request
for a clarification as to whether this
arises out of the main question? (In-
terruptions),

Mr. Speaker: Order, order, There
ought to be some limit to this.

Shri Hari Vishnu Kamath: Sir, On
a point of order. There is a limit for
them also. You are not pulling them
up as you are pulling us up.

Mr. Speaker: That is not fair.

Shri Hari Vishnu Kamath: May 1
request you to say what is not fair?

Mr. Speaker: |1 was going to ask
the Minister {o answer that question.

Bhri Ranga: But you see the tenor
of the answers... (Interruptions).

Shri Lal Bahadur Shastri: We have
no such information. If I have under-
stood him aright, doe: the hon, Mem-
ber mean to suggest that Pakistanis
are pursuing that kind of tactics .

Shri Harl Vishon EKamath: .
under their master or ally, China.

Shri Lal Bahadur Shastri: 1 would
not use those words, but it seems that
the technigue is more or less the
same.
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Mr. Speaker: Nexi question. Shri
Hem Barua,

AUGUST

e maw wEa, g s
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Removal of Boundary Pillars by
Pakistan
+

f Shri Hem Barua:
Shrimati Tarkeshwari Sinha:

Shrl Rameshwar Tantia:

Shri 8, C. Samanta:

Shri Subedh Hansda:

Shri R. S. Pandey:

Shri Yashpal Singh:

Shri Bagri:

Shri D. C. SBharma:

Shri C. K. Bhattacharyya:

Shri Hukam Chand
Kachhavalya:

Shrl Bade:

Shri Brij Raj Singh:

Shri Sarjoo Pandey:

Shri Kapur Singh:

Shrl Guishan:

Bhri Solanki:

Shrl Narasimha Reddy:
Shri P, K. Deo:

{ Shri Madhu Limaye:
Shri Ram Sewak Yadav:

*122.9

Will the Minister of External Af-
fairs be pleased to state;

(a) whether it is o fact that Pakis-
tan had removed all the pucca boun-
dary pillars between Indin and Pakis-
tan in Meghans and Nasirapara wil-
‘uges in Nadia district of West Ben-
gul;

(b) whether Government have also
any other information of Pakistan
removing or trying to remove boun-
dary pillars between the two coun-
tries, particularly in the Assam-East
Pakistan sector of our frontier; and
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(¢) if 50, the steps Government have

taken to ensure security of these
horder pillars?
The Minister of External Affairs

(Shrl Swaran Singh): (a) to (¢). A
statement is placed on the Table of
the House.

StatEMENT

On the night of the 12th May, 1965,
i large number of Pakistanis removed
4 international boundary pillars bet-
ween East Pakistun and West Bengal
aleng the Mouzas Sheikpara Meghana
(JL. No. 112) and Andharkota
(J.L. No. 111} under P.S. Karimpur,
District Nadia, On the 26th May,
'9£5, the Government of West Ben-
ral lodged a protest with the Govern.
ment of East Pakistan.

Tripura-East Pakistan Border:

46 boundary pillars were removed
and 58 boundary pillars were dam-
aged on different dates.

Assam-East Pokistan Border:

Occasional reports of damage and
destruetion of boundary pillars have
been received by the State Govern-
ment. But there has been no large-
scale destruction in this border ex-
sept by river action in the Braham-
putra sector.

West Bengal-East Pakistan Border:

A few cases of removal of bound-
ary pillars from some other parts of
West Bengal border have also been
received, Border Forces have been
instructed to intensify patrolung to
preven! removal or damage of pillars.
In the case of the West Bengal-East
Pakistan border, Directors of Land
Records and Surveys, West Bengal
and East Pakistap have taken certain
agreed decisions for the care -nd
mnintenance of boundary pillars,

Shrl Hem Barua: May I know if
our Government have notified UNO
of this Pakistani vandalism and, If
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80, what is the reaction of the UN
Secretary-General to this incident? Is
he excited over this incident as he
was excited over our occupation of
two posts in Kargil last time?

Shri Swaran Singh: The removal
of certain pillars in the East Pakistan
border has got nothing to do with
the United Nations.

Shri Hem Barua: May 1 draw Lhe
altention of the Government to a re-
cent broadcast by Radio Pakistan
which says:

“Every young brave man of
Pakistan is Mahmood the idol-
breaker. He is ever-prepared to
jump into the battle ground, fight
the invader and crush him to the
groind "

I ao not know who this Mahmood
is. Possibly, this is the Mahmood of
Gazni who caused devastation in India
during the 10th or 11th century.

Mr. Speaker: No comments on
history or historical facts. That is
why the trouble arises and 1 am
forced tu interfere. Then arguments
are entered into and much of the time
is wasted.

Shri Hem Barua: In the context of
that, may 1 know whether our Gov-
ernment propose to deal with these
Mahmoods as sternly as possible, or
are they proposing or contemplating
i negotiate with these Mahmoods
for & so-called peacefy] seltlement?

Shri Swaran Singh: The Govern-
ment js aware, and [ am sure the
country is aware, that broadcasts of
Radic Pakistan have been couched in
very offensive and very aggressive
language, and that is not at ell con-
sistent with the outward expressions
that have been made by the Pakistani
leaders when they talk of pnu.f_ul
settlement. Their actions and their
statements belie their professions.

shag . WS ¥ £z ¥ foar o
} fw fargrr off mifeermar S a7 e
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Shrl Swaran Siagh: 46 boundary
pillars were removed and 5 boundary
pillars were damaged on different
dates—] have not got these dales—
und out of the removed pillars, 11
pillars have been re-fixed. The ques-
tion of re-fixing all the removed pillars
and the repairing of the damaged
pillars is being taken up by the Dis-
trict Magistrate, Tripura with his
Pakistani counter-part,

oft ¥ oF A aar f fe g foa
frwiz @ o7 747 O & WA
wrzar g fe @ fraa fifrge & 3am% 07
mF ®fA 7, £ ufE oo wEa w Y

weTW WENT ¢ W17 43 AT, TAAT
AT &1 M §

oft TWlww grew T W1 mrEw
BT AN E T W F AT H AT AT
F urferAr qvwre % far ¢ ¢ ofz
g, A1 w1 afesR qewr & aer
fear ¥ ga%1 39 o1 34 wrefagi &
wrrar ¢ 7

Bhri Swaran S8ingh: The pillars
were fixed as & result of the
joint consultation and agreement bet-
ween the representatives of the two
Governments. The act of damaging
the pillars is not accepted by the
Pakistan Government. They always
say that some miscreanlts may have
done it and some of them, as 1 have
already indicated, have already been
re-fixed. The local authorities on
either side, aoccording to the proce-
dure, are irying to restore the other
pillars also

ot a§ : Geqw WNEw, AT o
amsz W Wit b )
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Shri P. C. Borooah: May I know
whether the demarcation of the boun-
dary between East Pakistan and West
BengallAssam border has been com-
pleted and whether the new posts
which have been removed are those
that were put recently?

Shri Swarag Singh: The demarca-
{ion over the entire area is not yet
complete. The places from where the
pillars huve been removed are the
places where the pillars had been put
up as & result of joint demarcation.

Mr. Speaker: Mr. Bade is insisting
agoin and again as to how long was
it that the Pakistani: took to remove
or interfere with those pillars. The
dates might not be known but the
period, if it can be given, might be
given to him.

Shri Swaran Singh: These are not
recent things. They were not all des-
troyed as a result of one action. Over
a period of one year and g half, there
have been occasional removals of one
pillar or the other.
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What was the Gov-
That is what he

Mr. Speaker:
ernment doing?
wants to know.

Shri Swaran Singh: As I have men-
tioned already, this action is not
claimed or admitteq to have been
done by the Pakistan Government,
Sometimes, when there are -emovals,
there are counter-claims also that some
miscreants, either Pakistanis or maybe
others, may have caused damage
lo these pillars. Then, we get to-
gether and restore these pillars,

oft Terrie Fal o & oy ot wEar
i f& wedi fradt @ng oat § F@7 2w Y
™ 9T g # e fee aed
arst g, o) w7 A% a7 7 weIALT
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weow RE  OF A IEA FE
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Shri U. M. Trivedi: In view of the
:tatement that has been made by the
hon. Minister that these pillars are re-
moved and then re-fixed, has the
Government not considered it proper
to have these pillars constructed of
concrete with foundations?

Shri Swaran Singh: These are con-

crete pillars with foundations  But
even those can be damaged.
Shri Basumatari: In view of the

fact that there is constanmt mass infil-
tration into Assam and also aggres-
sive activity, may 1 know whether the
Government of Assam has put in a
suggestion to make a de-populated
belt or to construct a wall along the
border? 1¢ so, what is the reaction of
the Government?

Shri Swaran Singh. This does not
arise out of that.

Mr. Speaker: Yes, it does not.
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Shri Swaran Singh: There is no
ares as such because generally the
pillars are fixed on straightline; then
the distance between the two pillars
can be quite (onsiderable, When
there gre bunds, then the larger num-
ber of pillars are generally found in
smaller areas. [ have already given
the number of pillars. Therefore, on
this point, the action that has to be
taken is this: this is generally handled
by the two District Magistrates of
the adjoining districts in India and
Pakistan. Where these pillars are re-
moved, if there is any dispute, then
the two Surveyors-General helr
them. There is no dispute as such.
He should not take it in that light.

ol g WA WHETT : S AEIRT,
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Shrl Ranga: In view of the fact
that there must be some ground rules
to guide the District Magistrates of
both sides to decide these matters
whenever there is any dispute, may
1 know how often they meet and whe-
ther they have met during the last
one year ang six months, and why is it
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that it has not beep possible for them
to replace these posts there?

Shri Swaran Singh: In these
matters, unless there is goudwill and
there is also their agreement to meet,
we cannot do much unilaterally. It
is a fact thay the co-operation that
is normally expected from the officers
from Pakistan side has not unfortu-
nately been forthcoming. Notwith-
standing our efforts, there have been
delays. But in a matter like this, it is
very difficult for us to take action uni-
laterally. All this boundary at the
places is fully admitted and agreed to
by both the sides and the removal
of pillars is no doubt & malter of irri-
tation and we do not like it, but it
does not vitally affect our interests in
any matter.

Shri Ranga: My question was how
often  these District Magistrates

have met.
Shrl Swaran Singh: 1 could not

Rive that information straightway,
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Minorities in Border Districts of East

Paklistan

+

Shri D, C. Sharma:
*123. '1_ Shri Rameshwar Tantia:
Will the Minister of Externsl
Affairs be pleased to state:

(a) whether Government are aware
that Pakistan is planmng to drive the
minorities out of Lhi burder disiricts
of East Pakistan,

ib) if so, whethey those mincrilies
have been driven vut of Eust Pukis-
tan or have been sellied in  other
parts of Pakistan;

(e) whether it is also a fact that
those minorities have appruached the
Indian High Commission fG: permits
to come over to India; and

id) if so, Government’s ruuchion
ihereto”

The Minister of External Aflairs
(Shrli Swaran Singh): (a) Govern-

ment have received some reports fo
thiz effect,

tb) 11 is m fact that a large nam-
ber of persons of the minorily -cin-
munities have come over tu Indiu
from the border districts of East
Pakistan,

(e¢) The minorities in bordes arees
have applied for migration cortifi-
cates in numbers broadly propurtion-
ate to the minorities in East Pakistan
us & whaole.

(d) Migration certificaies are
granted to all members of die niinu-
rity community in East Fakistan ia
cases of hard:hip,

Shri D. C. Sharma: May 1 knov
how many membery of the mnocity
community who had beer dispincen
in this way from the borde; of Puk-
istan had applied for permits and hew
many of them were given permits?
May 1 also know the definition of
‘hardship® given by Governument'?
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Shri Swaran Singh: I have nol
zot the filgures ares-wise in the sense
that so many are from the border
districts and so many are lreni the
other districts, but ag I have indicst-
cd already, ‘heir number . practi-
cally the same as from olher wreas.

‘Shri D, C. Sharma: By ciriviLg
these minorities oul of tiv border
areas of East Pakistan, evidca'ly the
Pakistan Government have settled
their retired military office:s, muja-
hids, razakars and other para-ircop
people there. May 1 know w hat effec-
tive action our Governmenl nave
taken on our side of the buruer to
rounteract this concentration of mili-
tary and para-military forces o, the
border of East Pakistan?

Shri Swaran Singh: It is o lact that
the movement of minoritics paiticu-
larly from the areas near Lhe inter-
nationa] border is a4 matter of grave
voncern, and this is constantly kept
in view by the authorities, bath civil
und defence, whose respons.bility it
is to ensurc the integrity of cur lor-
ders.

Dr. L. M, Singhvi: May | know
whether Government consider that
the calculated move on the part of
East Pakistan {o drive out the inino-
rities from their territory is or
amounts to an act of genocldc «n their
part, and if so, what action thc Gov-
ernment of India propose tu toke n
order to bring them to bouk hefore
international opinion and interna-
tional conscience,

Shrli Swaran Slagh: It is unfortu-
nate that for several year; mow \he
minorities in East Pakistan have been
subjected to constant pressu..s and
there has been & migration ; mino-
rities into India. That is a4 matter
which is of grave concern to us, ano
I think that the internationa. jurists'
body also went inte it and they nave
produced also & report on that, anr
the hon. Member might have seen
that.

Dr. L. M. SBinghvi: My question was
whether the Government of India
viewed this as an act of genocide cn
the part of East Pakistan authorities,
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and if so, what aclion was propused
10 be taken. I am aware of the re-
port of the international commission
of jurists,

Shri Swaran Singh: It is a very re-
prehensible thing that this constant
pressure und the sense of inserurily
amongst the minorities should pre-
vail, I do not exactly know whut the
exact implication of thal exgression
is.

Dr. L. M. Singhvi: The hon. Minis-
ler must be knowing it.

Shri Hari Vishnu Kamalh: He can
look up the dictionary and Hna it
out,

Shrimati Renu Chakravartty: 1In
answer lo some questions, thg hon.
Minister has said thet he s nut very
clear as tv the number of applications
which have cume to the High Com-
migsion from people who have been
asked to move away from thg border
districts. Further, he has said that in
case of hardships, passports or visas
etlc. are given. May I know whether
the High Commission has any iniui-
mation with regard to the specific
number of people Who have been
asked to move out from the vorder
districts, and if so, whether ip view
of the rather heartless attitude of
the Rechabilitotion Minister, iy case
they are permitted to come here, they
will also be given all the benefits
which are now being given to (hnse
who are in Kashmir as refugees?

Shri Swaran Singh: With regard to
the first part of the question, it 4
separate question is tabled T shall be
uble to relleet the information n re-
zard to the numbers, With regard to
the second part of the question, I do
not think that the Rehabiiitation
Minister has at all been heartless, 1
think he has been very kind ind he
has been doing his best to help the
refugees.

Shri 8. M. Banerjee: May I know
whether it is a fact that .fter the
firm action by the Governmen. f
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India in the metter of driving out L
Pakistani infltrators from Kashmu
there is a reign of terror in East Puk-
istan, an:d repressive measures huve
been adopwd hy the Pakistan Gov-
erament 0a the minorities, and as <
result of thal many members ol the
minority communities are tryving to
vome over lo India but they arz be.ng
refused eor nol granted migration
certificate, and if so, whether suitable
instructions have been issued lo our
High Cowmmussion there to granl mi-
gration certificates and  whether
every facility wil] be Eiven to them
when they iume over to Indi.

Shri Swaran Singh: It is a2 fact—
reports have come to our notice—
that there 13 a greater sense o! in-
security, and the attitude of the ma-
jority community in East Pagistan
has become :n cerlain areas moo
aggressive. There is no need of issu-
g any {re.h ingtructions to ouvr ras-
sion in Decea bLecause  the exwisling

instructions cover all these ca:es, |
have no doubl thet in all desar. oy
cases th: cauisite certificates aad
the formalities are complied with.

Shri S. M. Banerjee: Whai is the
answer to e lasl part?

Mr. Speaker: 1 would be done.

Shri 5. M. Banerjee: | asked wilie-
ther thuse whe migrate and zomi»

will be pivien facilities to settle down
here. Reply has not come to el

Shri Swaran Singh: Such rehabili-
tation benefit; gs arc available in sucn
cases will cirisinly be availablc,

Shrl 8. M. Banerjee: He is evadiig.

Mr, Speaker: He cannot list all e
benefits thot weould be given,

Shri 8. M Banerjee: [ rise o
point of order. This particular ques-
tion has been tabled to the External
Affairg Munistry for two ressons. One
is because they have information
about Pakistan's attitude towards the
minorities. Secondly, it was thougnl
that in connection with cerlain sup-
plementaries arising out pf the
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rehabilitation of those who have cross-
ed over or are likely to cross over to
India, he will consult the Recacil-
tation Mirustry and give the proper
reply. According to the Cabinet, they
function collectively. But here we
find that nove cf the question: per-
taining to rehabilitation facilities to
persons w'i ¢ros; over is bein: ans-
wered. I seck your protectior.

Mr. Speaker; Dr. Sarojini Mahizhi

Dr, Sarojinl Mahishl: The hon. Mi-
nister was p'rascd to state thal Mmitiu-
rities in East Pakistan are being per-
mitted by the Indian High Comaiie-
slon to come over here in case, of
hardship. Ma: 1 know the deltnilism
of "hardship’ as applied to them?

Shri Swaran Bingh: This matter has
been dealt with here before  also.
Certain calegories are there, ‘Thew
position is very insecure or theie ace
relatives who have been separated.
For the information of the House, |
would like to sey that the numbcr of
application; alreedy there run: :ntd
thousands, 1 think about 5,000 or
9000. A fairly large number of them
have alreadr been granted rugra-
tion certilrates. We have already ot
fromm East Pakistan lakhs and iushs
of refugees. Everyday they are com-
ing in. 53 11 will not be correcl o
suggest tha! we are not trying to he
helpful to these who stand in need
of this help,

Shri 8. M. Banerjee: What help a.c
you giving them when they cune
here?

Shrimatl Renu Chakravarity: Noth-
ing,

Shri P. R. Chakravertl: Is it u iact
that Chinere pockets are spring.op
up in Khulna and Jessore in the bor-
der distrizl; oi E Pakistan? If so, s
it & fact tha! the minorities are !oe-
ling scared on that score?

Shrl Swaran Singh: 1 have aiready
taid that minorities jn differenl paiis
there are feeling insecure. .

Shrl P. R. Chakravertl: 1 am 12-
ferring to Cancse pockets thern
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Shri Swursn Singh: Even witheut
the Chinese pockets, I think tho: are
sufficiently harassed, unfortunately,
both by the adninistration as aiso by
the local population.

Chinese Intimidation of Indian Patrol
Near Mana Pass

+
f Shri Yashpal Singh:

Shri Surendra Pal Singh:
Shri Shree Narayan Dass:
| Shri Vishwa Nath Pandey:

*124. { 8hrl D. D. Puri:
| Shrimati Savitrl Nigam:
| Shri Rameshwar Tantla:
| Shri Onkar Lal Berwa:
| Shri Guishan:
| Shrimati Jyotsna Chanda:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Chinese tried and are trying to inti-
midate Indian patrols near the Mana
Pass which is one of the border pass-
es belween Uttar Pradesh and Tibet;
and

{b) if so, the action taken in
matter?

The Deputy Minister in the Min-
istry of Defence (Dr. D. §. Raju):
(a) On the 9th May 1085, a Chinese
military party intruded approxima-
tely half a mile into Indian territory
from across the Mana Pass in the
middle sector of the India-Tibet
border. On seeing an Indian Police
patrol gt a distance on the Indian
side of the border, the Chinese intru-
ders fired three shols and withdrew
into Tibet through the Mana Pass.
There has been no other incident or
intrusion in this area.

the

(b) A protest was lodged with the
Chiness Government against this
deliberate viclation of our territory.
Precautionary measures for the secu-
rity of our border have been taken.

ot qurare ey 0 &0 & I oA
# & g1y o & fawe ww feadt &Y
T #T o g 7
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The Minister of Defence (Shri
Y. B. Chavan): On the olher side of
the Mana Pass, Lhere are some troops
of the Chinese, in small numbers, but
certainly their troops come on their
side to the Mana Pass.

ot amaTe fag ;W oATEr S
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Shri Surendra Pal Singh: In view
of the fact that road communications
to the Mana Pass sector are still not
what they should be, may I know if
any fresh altempts have been made
to make improvements in that re-
gard, particularly in view of the
fact that the threat of a Chinese
Intrusion through the Mana Pass is
becoming more imminent every day?

Shri Y. B. Chavan: As | have
said, our patrols go up to the Mana

Pass. After that, there have been
no incidents of that type.
Shri Sureadra Pal Singh: My

question is in regard to road com-
munications.

Shri Y B. Chavan: About road
communications, certainly therc are
other considerations also. It is not
good in some difficult areas to deve-
lop communications, which possibly
may be useful to the other side

Shri Bhres Narayan Das: May |
know whether all along our border
with China there have been occasions
in the last three months in which
Indian patrols have come into contac!
with Chinese patrols, and if so, what
happened on such occasions?

Shri Y. B. Chavan: There are no

contacts. There have been no inci-
dents after that.

Shri D. D, Purl: May I know if.
according to the so-called unilateral
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cease-fire arrangement of China, thle
Chinese are entitled io maintain their
troops right up to the Mana Pass?

Shri Y. B. Chavan: On our
there are our troops; on their
they have their own troops.

Shrimati SBavitri Nlgam: In view
of the action taken by the Chinese
patrols, may I know what particular
steps have been taken (o see that
they do not repeat such incidents,
and whether enocugh reinforeements

side,
side,

have been sent there to avoid any
such happening in future?
Shri ¥. B. Chavan: Yes. [ should

reply in the affirmative to the latter

part of the gquestion, but the only
way of preventing them is for our
patrols to go to that point con-

tinuously and persistently.

it wiwre ae dvar ofow, & @
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Shri Y. B. Chavan: In the Jast
few weeks when Pakistan has be-
come active, we have not seen any

difficulty op our side of the border.
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Shrimati Jyotsna Chanda: Has

the Government received any reply to
the protest note, if not, what stepe
do they want to lake?

Shri ¥ B. Chavan: No reply 12
that protest no'e has come.
o qwow fax : T mEE
& g waAr Wiz g fe e aEst A
w71 wfrr wwiy w1 ix w.fem £, w70
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Shri ¥. B. Chavan: Last time the

hon. Member raised the same ques-
tion. Certain  plans for developing
the  communications to the border
areas  have been undertaken. He

hag mentioned some particular roads,
and 1 have sent some replies about

that  also. Some steps have been
taken.

Shri Hem Barua: In a recent pro-
test note, the Chinese have alleged
thal our boys crossed into their terri-
tory and picked up two young Chinesc
women.

Shri U. M. Trivedi: Why
Chinese women brought there?

are

Shri Hem Barua: 1 want to know
how far it is a fact. Has he tried to
trace them and hand them back?

Shri ¥, B. Chavan: What ha~
happened is this. Nobody has gone
and picked up any Chinese women.
Two Tibetan girls, because their
families were persecuted, left Tibet
and entered those areas, and they
sought the protection of our patrols
who went that side.

Shri Sham Lal Sarafl: With refer-
ence 1o the intimidation of our pat-
rols by the Chincse may 1 know
whether our intelligence has  been
asked to go into the matter to find
out what actually is happening on
the other side of the border?

Shri Y. B. Chavan: Probably there
is some sort of a misconception
about the intelligence in this malter.
Patrols really speaking go (o that
arca; that is part of the intelligence
work.

New Ordnance Factories

2125, Shri 8. M. Banerjee: Will the
Minister of Delence be pleased to
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refer to the reply given to Starred

Question No. 157 on the 23rd
November, 1064 and state:
(a) the progress made regarding

the establishment of the new Ord-
nance Factories; and

(b) the number of factories
which have starteq production?

The Minister of Defence Produc-
tion in the Minisiry of Defence
(Shri A. M. Thomas): (a) and (b).
A statement giving the information
is laid on the Table of the House,

STATEMENT

The progress made in establishing
the New Ordnance Factories is indi-
cated below:—

Ordnance Factory, Varangaon,

Batch  production of 7.62 mm
ammunition is in progress, Full shift
production is dependent upon com-
pletion of certain buildings and
services as well as residential quar-
ters for housing the employees. [t

is expecteq that full capacity pro-
duction will be attained by the
middle of 1966.

Engineering Factory, Ambajhari.

The Engineering Study of this pro-
ject by a team of US consultants
which commenced early ir 1865 15
vxpected to be completed by the end
of this month. Construction of resi-
dential quarters and civil works 1o
the extent cleared by the consultants
is in progress according to schedule.
The scheme for supply of 2 million
gallons filtered water per day ha:
been completed. The factory is ©x-
pected to go into production in
phases from June 1987 to the end of
1968.

Filling Factory, Chunda,

The construction of industrial and
residential buildings is in  progress
according to schedule. A  team of
officers of DGOF's  Organisation  is
in UK to finalise with the UK
authorities the specific plant and
machinery coming under UK aid and
the balancing plant for the completc
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complex. According to the present
indications, the factory is expected
to commence production in about 2
years,

Small Armg Factory, Tiruchirapalli.

The construction of industrial and
residential buildings and services is
progressing according to schedule and
part of the plant and machinery has
arrived on site. According to the
present indications production in the
factory will commence by the middie
of 19686,

Shri 5. M. Banerjee: Is it a fact that
the expansion of certain faclories is
being delayed for want of foreign
exchange because new machinery
could not be imported and if so, how
do the Government propose to over-
come this difficulty that has come in
the way of production?

Shri A. M. Thomas: The question
refers to new ordnance factories; the
hon. Member has now put a ques-
tion regarding the existing factories.
I may assure the House that the ¢x-
pansion schemes go according to the
plan; they are not being delayed.

Shri §. M. Banerjee: It was staled
in this House that one of the new
ordnance factorics proposed to be
established was being dropped be-
cause of certain reasons. I want to
know whether all these ordnance
factories which were promised are
going to be established or one or two
of them may be dropped?

Shri A. M. Thomas: It has often
been informed that out of the six new
ordnance factories planned, we are
going ahead with four. Ome has al-
ready gone into production and the
others arc in wvarious stages of con-
struction; they will go into produc-
tion a= scheduled. I have already
stated in reply to the hon. Member
that what would have been produ-
ced in Panvel ard Burla factories
which had been dropped would be
imported and stockpiled.

924(Ai) LSD—2.
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Mr. Bpeaker: It is a suggestion for
action.

Shrl Harl Vishou Kamath: The
statement laid on the Table refers to
four new ordnance factories three in
Maharashira and one in Madras
State. The statement says that pro-
duc.ion in one factory will start from
1966, in another from 1867, in a
third from 1968 and so on. May 1
ask if the Government is fully con-
scious of the Emergency that is still
on and, if so, what are the reasons
for not expediting production?

Shri A. M. Thomas: In fuct
duction is being expedited, construc-
tion is being expudited, There is
constant chasing also. We are taking
it on an emergency basis,

pro-

Shri Igbal Simgh: Some factories
had been a bandoned and some had
been delayed. What is the position
of allotment of foreign exchange to
the ordnance factories? Is it given
the first, second or the third place?

Shri A M. Thomas: There is no
difficulty with regard to the alloca-
tion of foreign exchange; For
Varangaon, Ambajhari ang Chanda
factories, foreign exchange had been
arranged and with regard to the
Trichy factory, we have free foreign
exchange and thal will go into produc-
tion by the middle of 1868.

Shri Dajl: What would be the
employment potential of this factory,
and would the surplus labour in the
existing factories be transferred 1o
this factory?

Shri AL M. Thomas: At present
there is no surplus. We are rationa-
lising the existing labour in the
warious ordnance factories and some
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are being transferred to ncw ord-
nance factories. The wvarangoan fac-
tory now employ about a thousand
people. As the factories pass through
the warioug stages, the employment
potentia] in each factory will go up to
3,000, or 4,000 or 5,00.

fl gew =1 wgaTy : § 97 s
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Shri A. M. Thomas: With regard to
arms and ammunition, we are on the
road to self-sufficiency; we import
very little.

Vehicles Factory, Jabalpur

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
| Shri Yashpal Singh:
| Shri Bibhutl Mishra:
Shri K. N. Tiwary:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shrl Kappen:
Shri Ram Harkh Yadav:
Shri D, N, Tiwary:
Shrimati Sharda
Mukerjes:
Bhrt D. C. Sharma:
Shri Eapur Singh:
Shrl Solanki:
Shri Gulshan:
LShﬂ Bagri:

-

128 <

Will the Minister of Delence De

pleased to state:

(a) whether Government
decided to set up a new Vehicle
Factory in Jebalpur for manufac-
turing Shaktiman trucks and Nishan
motor vehicles;

have

(b) whether the new factory wall
absorb the vehicle department of the
Gun Carriage Factory,;

{¢) whether the civil works
schemes for the factory have been
sanctioned and the project report

scrutinised; and

{d) the estimated production of
vehicles by the proposed factory?

AUGUST 23,

1865 Oral Answers

1164

The Minister of Defence Produc-
tion in the Minisiry of Defence
(S8hri A, M. Thomas): (a) Yes, Sir.

(b) The plant and machinery and
personnel at present engaged in the
production of Shaktiman and Nishan
vehicles at the Gun Carriage Factoty,
Jabalpur will be transferred to the
new Vehicle Factory.

{c) A small portion of civil works
relating to preliminary works has
been sanctioned and the estimates in
respect of the remaining items of
civil works and the Project Report
are under scrutiny.

(d) it is estimated that the
duction capacity would be 13,200
vehicles annually in two eight hour
shifts out of which 6,000 would be
Shaktiman 3 Ton Trucks and the
balance 7,200 Nissan Vehicles, A
proposal to increase the capacity for
production of Nishan WVehicles from
7.200 to 12,000 annually is under
consideration.

pro-

Shri P. R. Chakravertl: May we
know what will be the total financial
involvement and whether therc will be
any foreign collaboration algo?

Shri A. M. Thomas: With regard to
the manufacture of Shaktimaon trucks
the collaboration would be with MAN,
Germany; with regard to the Nishan,
the collaboration would be with
Japan. With regard to the expendi-
ture, the total expenditure would be
about Rs 32 crores, and the foreign
exchange element would be about
Rs. 9 crores,

Shri P R. Chakravarti: May I know
whether, In the light of our earlier
experiences in the manufacture of
these trucks, the Government has
assured itself that the strangtp and
efficiency of these trucks will be co-
mmensurate with the waliant name
of “Shaktiman"?

Shri A. M. Thomas: Shaktiman hns
proved its mettle and its name has#
been justified by the performance also.
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Bhri A. M. Thomas: With regard to
‘Bhaktiman truck, the present rate
«of our production is about 1200;
Nishan would be 3,600 in respect of
1-lon vehicles and 1,200 Nishan petrol
‘wehicles per annum. That is our pre-
sent capacity. Our assessed require-
ments of threc-ton vehicles would
‘be round about 44,000.

Bhri Kapur Singh: What steps, if
any, have been taken by the Gov-
ernment to ensure that this factory as
well ag other defence workshops are
pever in future switched over to the
manufaciure of coffee percolators?

Bhri A. M. Thomas: There is no
«question of switching over to civil
production. Perhaps it may be neces-
mry in certain sectors; il would be
welcome to switch over to civil pro-
-duction in certain sectors when the
manufacture is surplus, but that can
be easi.y switched over 1o army pro-
aduction. ('nterruption).

‘Mr. Speaker: He only wants to be
assured that it will not be switched
waver to coffee percolators.

8hri A. M. Thomas: It is nol neces-
sary; it is an old story.

Shrimati Savitrl Nigam: What will
be the approximate cost of these two
wehicles and 1 want to know whether
they would be available for the use
«of civilians besides the military use.

Shri A. M. Thomas: In fact, several
wehicles are now given to civilian
use. Even Members of Parliament are
liberally taking advantage of that,
dInterruption).
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Mr. Speaker: Order, order. They
are gsking whether Parliament Mem-
bers would be given Shaktiman!

Shri A. M. Thomas: With regard to
the cost of production, per vehicle, In
the new factory, it would be
Rs. 37000 for Shaktiman and
Rs. 18,000 for 1-ton Nishan. The ex-
isting cost is about Rs 44,000 for
Shaktiman and Rs. 20,000 for Nishan,
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Appointments to Diplomatic Posts

+
21 [ Shri Vidya Charan Shukla:
" Shri R. 8. Pandey:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Starred Question No.
325 on the 8lh March, 1865 and state:

(a) whether Government  have
completed consideration of the re-
presentation of the Indian Foreign
Service Association regarding the
appointment of politicians and retired
military personnel etc. to the diplo-
matic posts; and

(b) it
thereon?

so, Government's decision

The Deputy Minister in the Ministry
of External Affalrs (Shri Dinesh
Bimgh): (a) and (b). No, Sir. This
question as well as other matters re-
lating to service conditions raised by
the Association are under consideration
by the Commitiee appointed recently
by the Government headed by Shri N.
R. Pillai (formerly Secretary Gener-
al in the Ministry of External Affairs)
to examine the working and organis-
ation of the Indian Foreign Service.

Shri Vidya Charan Shukla: Have
Goavernment considered the appropri-
ateness of entrusting this examination
to a committee composed mostly of
civilians, about the appointment of
non-civilians tp diplomatic posts?
Do they expect any fair recommend-
ation from this committee about the
question which relates to their own
benefits?

Shri Dinesh Singh: The question of
having people from public life has
never been questioned by the Associa-
tion.

Shri Vidya Charan Shukla: May
I know if the Government have fixed
any criteria or percentage upto which
people in public life would be appoin-
ted to diplommtic posts?
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Shrl Dinesh Singh: The criteriom
is the suitability. So far as percen-
tage iz concerned, I do not think it
would be desirable 1o fix any percem-
tage. We have generally in mind
that a nwmber should be there.

Shri R, 8. Pandey: Taking into
consideration the performance of
these people in the Foreign Serviee,
may I know whether Government is
thinking of taking into the Foreigm
Service more and more people frory
public life?

Shri Dinesh Singh:
quite a number already.

There are

Shri Harish Chandra Mathar:
During the last session in answer to
questions on the floor of the House
and also in the course of debates
the Foreign Minister told us that they
do not propose to go into this matter
of the reorganisation of the Foreigm
Service. May I know what has happ-
ened sinceg then to persuade them to
have this committee, and whem
appointing this committee why is il
that they have not thought it fit to.
baroadbase it?

The Minister of External Affairs
(Shrl Swaran Singh): The questiom
about service conditions, length of

training, sources of recruitment, ele
had been raised by the Assocratiom
ang also gn the floor of the House
So, it was considered necessary that
the whole question should be exa-
mined on a more or less expert basis
and Government can take a decisiom
after having the report of that com-
mittee, they will only report to Gov-
ernment and we will take the deci-
sion after examining the report.

Shri Harish Chandra Mathur; My
question was this it was categorica'ly
stated on the floor of fhe Fouse,
spite of the criticism mdde in this
House, and the representation from
the Association being in the hands
of Government. Is it that Parliament
was tuken so lightly that It was stated
by the Minister that they do mot
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pwopose to examine this question of
reprganisation of the Foreign Service?
M, alterwards certain further facts
buve come to fheiy notice, which
made them sppoint this committee,
why did they ignore the criticism on
the floor of the House and did not
broad-base this committee, but made
it so exclusive?

Shri Swaran SIngh: In one sense,
i is not exclusive, because alfhough
Mr. Pillai was once in service, he is
no longer In service; he isa refired
person. The other people on the com-
“mittee are the Commerce Secretary,
the Home Secretary and two Secre-
taries from the External Affairs Mini-
‘stry. The types of matters about
which they are asked to report are
mratters which are more or less of a
service nature—their scales, period of
training, etc. So, it was considered
mecessary that there should be an ex-
amination at the export level. It was
mentioned, 1 remgember, by some hon.
members that something like the Plo-
wden Commission must be there. We
thought it was not neessary to Rave
a commisston of that type, but if was
necessary 10 examine certain aspects
by an gxpert committee,
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Atomic Power Station at Kalpakkam
(Madras)

[ Shri 5. C. Samanta:
| Shri Rameshwar Tantia:
| Shri Harish Chandra

Mathar;
Shrimati Tarkeshwarl

Binha:
8Shri P, C. Borooah:
*129. 4 Shri Basappa:

‘] Shri D. C. Sharma:
Shrl M. N. Swamy:

Bhri Laxmi Das:
Dr. Mahadeva Prasad:
Bhri Raghunath Singh:
| Bhri P. Venkatasubbalah:
| Shri Ram Harkh Yadav:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No, 1680 on the 28th
March, 1985 and state:

(a) whether the proposal to set up
an atomic power station at Kalpak-
kam near Madras has since been con-
sidered; and

(b) if so, when it is likely to be set
up?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahsdur
Shastri): (a) The proposal to set up
an atomic power station at Kalpak-
kam near Madras has been approved
by Government subject to foreign ex-
change being arranged for the project
to cover the cost of equipment which
has to be imported.
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(b} The Station is expected to be
put into operation by the end of the
Fourth Plan period.

Consiruction of Frigates in Mazagaon
Docks

Shri Surendra Pal Singh:
Shri Madhu Limaye:

Bhri Ram Sewsnk Yadav:
Shri Sidheshwar Prasad:

*130.

Will the Minister of Defence
pleased to state:

(a) whether the construction of
Frigates in the Mazagaon Docks is
proceeding according to the schedule;
and

be

(b) when the keel of the first Fri-
gate will be laid?

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): (a) Yes, Sir.

(b} The keel of the first Frigate is
expected to be laid about the middle of
1066,

Price Index

aan S Shrimatl Savitrl Nigam:

' Shrl Naval Prabhakar:
Will the Minister of Laboar

Employment be pleased to state:

and

(a) whether there has been a steep
rise in the price index during the
months of April, May and June, 1965;
and

(b) if so, the steps taken 1o pro-
vide interim relief to the labourers?

The Minister of Labour ang Emp-
loyment (Shri D. Sanjivayya): (a)
The All-India (Interim) Working
Class Consumer Price Index Num-
bers with base 18M9-:100 {for the
months of April, May and June, 196j
are as under:i—

April, 1965=160
May, 1965==161
June, 1965=163
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The rise of one point in May over
April and two points in June over

May cannot be considered a steep.
rise.
(b) Wherever dearness allowance

is linked to the Consumer Price Index
Number, the workers get increased
dearness allowance due to rise in
Index in accordance with the rele-
vant settlement or award. In other
cases, the question of getting relief
is & matier of mutual agreement and,
collective  bargaining between em=-
ployers and workers.

Head Huniing by Pak Razakars.
Shrimati Tarkeshwari
Sinha:

Shri Hem Raj:

Shri Bibhutl Mishra:

Shri Brij Raj Singh:

Shri Bade:

Shri Koujalgl:

Shri Aukam Chand
Kachhavalya:

Shri Naval Prabbakar:

Shri K. N. Tiwary:

Shri C. K. Bhattacharyya:

| Shri V. B. Gandhl:

L Shri Bag-i:

Will the Minis'er of
pleased to state:

(a) whether Government are-
aware that Pakistan is employing
Razakars for head-hunting of Indians
in Kashmir;

(b) whether specific price has been
fixed for every Indian head, killed by
the Razakars; and

(¢) whether Government  have
drawn the attention of friendly coun-
tries to such atrocities being commit-
ted by Pakistan?

,
|
|
|

3. 1
|
|

Defence be:

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). Some ins-
tances have come to the notice of the
Government of India in which the
armed personnel from Pakistan
Occupied Keshmir area, after com-
mitting raids =across the cease-fire
linelinternational border in J. & K.
and killing unarmed innocent Indiam
civilians, have taken away their
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heads to the Pakistan Occupied Kash-
mir area. Thesc incidents lend cre-
dence tg the reports that the autho-
rities in Pakistan Occupied Kashmir
area have offered rewards to their
armed personnel who take away
heads of Indian civilians as a proof
of their prowess. The perpetration of
barbarious and ghastly acts of this
nature would other-wise be mean-
ingless.

(c) No, Sir,

Development of Atomic Energy
Peaceful Purposes

]’ Shri Harish Chandra
Mathor:

Shrimatl Savitri Nigam.

Shri 8. C. Samanta:

Shri M. L. Dwivedi:

Shri Naval Prabhakax

| Shri A. N. Vidyalankar:

Will the Prime Minisler be pleased
to state:

for

“133. 4'
|
I

proposals haove
the accelerated
for

(a) whether any
been drawn up for
development of atomic energy
peaceful purposes; and

(b) if so, the broad outlines

thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): (a) and (b): A statement
is laid on the Table of the House.

STATEMENT

Government have in hand a subs-
tantial programme for the develop-
ment of Atomic Energy for peaceful
purposes. Salient features of this
programme are given below.

A uranium mine is being developed
at Jaduguda to produce a thousand
tonnes of ore & day, which should be
in operation towards the latter half
of 1966. A uranium mill is also under
construction there and this is schedul-
ed to go on stream early next year.

It has also been decided to pro-
ceed with the second unit of the Ra-
jasthan Atomie Power Station and the
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Madras Atomic Power Station with

two identical units of 200 MWe each
subject to foreign exchange being
available to cover the cost of equip-
ment which has to be imported. A
proposal to sel up a heavy water
plant to produce 200 tonnes of heavy
waler per annum is under considera-
tion.

A zirconium plant is being set up to
produce zircalloy from the zircon
sands and fabricate it into the calan-
dria tubes, pressure tubes, cladding
material and other parts required for
the reactors of these power stations.

A uranium oxide plant and cera-
mic fuel fabrication plant are being
set up with the ziraconium plant to
produce the fuel required for the
Rajasthan and Madras Alomic Power
Stations,

An enriched fuel fabrication facili=
ly is also proposed to be set up for
fabricating the future charges of the
Tarapur Atomic Power Station.

The Electronics Production Divi-
sion at Trombay will be moved out
of Trombay and set up as a self-
contained plant for the production of
nuclear electronics instrumentation
and components and will be able ta
supply equipment for other civilian
and defence needs also.

Other  proposals for further de-
velopment in this field during the
Fourth and Fifth Plans are also under
consideration.
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I Shri Subodh Hansda: .
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Territorial Waters of India for trans- and
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(d) if so, the outcome thereof?

The Minister of External Affalrs
(Shri Swaran Singh): (a) to (d). The
only recent suggestion of the nature
referred to came from President
Nasser who mentioned to the Prime
Minister last June the possibility of
an informal meeting between the
Prime Minister and Mr. Chou-En-lai
It was, however, not quite clear what
there would be to talk about consi-
dering that China was not prepared
to accept the Colombo proposals or
even the further modification of them
regarding withdrawal of all posts in
the demilitarised areas in Ladakh.

Invitation to Prime Minister to Visit
USA.

Shri P. C. Borooah:
Shri Bibhuti Mishra:
‘ Shri K. N. Tiwary:
| Shri M. L. Dwivedi:
| Shri S. C. Samanta:
| Shrl Subodh Hansda:
| Shrimatl Savitri Nigam:
*137. ii Shri Yashpal Singh:
Shrl Basappa:
| Shd Mohammed Koya:
Dr. Mahadeva Prasad:
Shri R. S. Pandey:
Shrl R. Barua:
| Shri Bagri:

Will the Minister of External Aff-
alrs be pleased to state:

(a) whether the U. 5. President
has invited the Prime Minister of
India to visit US A. this autumn; and

(b) if so, what is his reply thereto?

The Minister of External Affairs
{Shri Swaran Singh): (a) and (b).
Last April, the President of the Unit-
ed States of America, when suggest-
ing that the Prime Minister of India
might defer his wvisit to the US.A.
had also suggested that he might come
there early in the autumn  The
Prime Minister in his reply had ex-
pressed his doubt whether parliamen-
tary and other commitments would
permit him to visit the U.S.A. in
autumn. In subsequent correspon-
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dence, the U.S. President, while re-
gretting that an autumn visit might
not be possible, has assured the Prime
Minister that he would be welcome
at any future date convenient to the
Prime Minister. A mutually conve-
nient date will be fixed through dip-
lomatic channels later on.

Atomic Reactor in Rajasthan

[ Dr. L. M. Blaghvi:
| Shri Harish Chandra
Mathur:
| Shrimati Tarkeshwari
| Sinha:
l Shri Basappa:
*138. Dr, Mahadeva Prasad:
| Shri Rameshwhr Tantia:
| Shri Bibhat! Mishra:
| Shri Yashpal Singh:
| shri Bagri:
Shri P. C. Borooah:
Shri Maheswar Nalk:
L Shri A. N. Vidyalankar:

Will the Prime Minister be pleased
to state:

(a) whether the progress in the
setting up of the atomic reactor in
Rajasthan has been satisfactory;

(b) whether its setting up has been
done principally by Indians and with
a large component of Indian materials
and machines; and

(¢) whether any foreign assistance
has been utilised and if so, to what
extent and from what country?

The Prime Minister and Minister of
Atomic Enpergy (Shri Lal Bahadur
SBhastrl): (a) Presumably the hon.
Members are referring to the first
unit of the Rajasthan Atomic Power
Station, the progress on the sctling
up of which has been satisfactory.
The setting up of the Second Unit
has been recently authorized, subject
to suitable financing arrangements for
the foreign exchange component of
the expenditure being made.

(b) The Station is being set up by
Indians, with the assistance of Cana-
dian Consultants and with as large a
compoment of Indian materials and
equipment as possible, consistent with
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the necd Lo complete
according to schedule.

the project

(¢} Yes. Expenditure amounting ‘o
Canadian dollars 1,06,143.66 has been
incurred till the end of June 1865 out
of the loan of Canadian dollars 37
million provided by Canada.

Withdrawal of Indonesia from U.N.O.

*139. Shri D. C. Sharma: Will the
Minister of External Affairs be pleased
to state:

(a) the latest posilion with regard
to Government's appeal to Indonesia
to reconsider its decision to withdraw
from UN.O,; and

{b) whether Government are still
muking some efforts in this connec-
tiom?

The Deputy Minister In the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) There has been no reply
to our communication lo the Govern-
ment of Indonesia about their deci-
gion to withdraw from the UN.O.

{(b) No, Sir.

Cost of Living Index

= Shri Dinen Hhattacharya:
4, {Dl Ranen Sen:

Will the Minister of Labour and
Empioyment be pleased to state:

(a) whether it is a fact that sorac
of the State Governmenls have sent
representations for  the  immediate
constitution of expert committees to
go into the faulty calculation of cost
of living index; and

(b) if so, ihe steps taken by Gov-
ernment in the matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Only the Government of West Bengal
have suggested appointment of an
Expert Committee to examine alleged
faulty compilation of Calcutta Con-
sumer Price Index Numbers, both on
old base (1839==100) and (1944—100)
compiled by the State Government
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and the New base (1960=100) con-

structed bv the Labour Buresu,
Simla,
(b) The Government of West

Bengal have been informed that so
far as the old index of Calcutla is
concerned, it is for that Government
to sel up an Expert Committee. As
for the New Series of Calcutta Index
(base 1960=100) the State Gowvern-
ment have been informed that the
method of compilation is based on {h=
recommendations of the Technica]
Advisory Committee and as per inter-
national practice which do not need
examination at this stage.

Torture of Hindus In Dahagram

*142. Shri Rameshwar Tantla: WilT
the Minister of External Affairs Lc
pleased to =tate:

ta) whelher it is a fact that Pakis-
tap Police cntered Dahagram enclave
inside the Indian territory and were
found indulging in systematic harass-
ment and torture of Hindu residents:

(b) if so, whether it is also a fact
that the Union Government lodged a
strong protest against this;

() if so, the reaction of the Pakis-
tan Government thereto; and

(d) the steps taken to counter such

tortures and harassments by the
Pakistan Pulice?
The Minister of Externa! Affairs

(Shrl Swaran Singh): (a) Yes, Sir
Dahagram is one of the Pakistani
enclaves in India. The Government
of West Bengal received repotis ‘o-
wards the end of April, 10685 that
Pakistan Police in Dahagram had been
torturing the Hindu residents of that
Pakistan <nclave.

{b) The Government lodged a pro-
test with the Pakistan High Commis-
sioner in India, New Delhi, on 2lst
May, 1965, when it was felt that State

level contasts were not producing
satisfactory results,
(c) No reply from the Pakistan

Government has yet been received.
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(d) The iocal authorities concerned
have protested more than once o
their Pakistani counterparis over such
incidents of the uppression of minori-
ties. As Dahagram is at present a
Pakistani enclave, the question of
treatment of the Hindu minority n
Dahagram falls into the general pat-
tern of ill-treatment of minoritics m
East Pakistan.

MI.G. Project

Shri Harl Vishnu Kamath:

Shri Warior:

Shri Prabhat Kar:

Shri R. 8. Pandey:

Shri P. C. Borooah:

Shri D, C. Sharma:

Shri Yashpal Singh:

Shri M, L. Dwivedi:

Shrimatl Savitri Nigam:

Shri §. C. Samanta:

Shri Subodh Hansda:

_ Shri D. D, Purl:

© Shri Indrajit Gupla:

Shri Hukam Chand:
Kachhavaiya:

Shrimati Tarkeshwarl

Sinha:

Shri M. L. Jadhav:

Shri Jedhe:

Maharajknmar Vijaya
Ananda:

Shri R. Barupa:

Thri Himatsingka:

Shri Madha Limaye:

Shri Ram Sewak Yadav:

Shri Onkar Lal Berwa:

| Shri Gulshan:

Will the Minister of Defence be
pleased to state:

{a) the up-to-dale progress maas
regarding the execution of the M.IG.
project with the Soviet collaboration®

(b) whether any phased programme
for the completion of the project has
becn drawn un-

fc) if so, the details thereof; ana

(d) when it is expected to go int~
produstion?

The Minister of Defence Production
in the Minisiry of Defence (Shri A. M.
Thomas): (a) The Civil Works Cons-
truction programme is progressing
mitisfactorily. Training of techni-

™
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cians, preparaiion of detaiied produc-
tion plans (working project reports)
and translation of documentation
elz. are now jn progress with the
assistance of the Soviet experts.

(b) and (¢). Yes, Sir. The Phased
programme envisages production of
aircraft at the MIG factories in four
phases, viz from major assemblics,
from sub-assemblies, from detailed
parts and from raw material. It also
involves the training of technicians,
completion of various phases of Civil
Works and deliveries of plant and
machinery, assemblies and compn-
nents etc. related to the different
phases of production.

(d) The first phase is expected 1o
commence next vyear and planes.
under the last phase would start com-
ing out of the production line in about
4 years.

Entry of Immigrants in UK.

{ Shri Surendra Pal Singh:

Bhri R. §, Pandey:

Shri D. C. Sharma:

Shrimati Savitrl Nigam:

Shrimati Tarkeshwarl
Sinha:

Shri S. M. Banerjee:

Shrimati Renuka Ray:

Shri Raghunath Singh:

Shri P. C. Borooah:

Shri P. R, Chakruvertl:

Shri R. §. Pandey:

Shri B. Barva:

Shri Ram Sewak:

Bbrl P. G. Sen:

Shri §. N, Chaturvedi:

l Shri Ram Harkh Yadav:

LShri Yashpal Singh:
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Will the Minister of External Af-
airs be pleased to state:

(a) whether it is a fact that the
Government of UK. is considering
to enact new legislation to curb the
entry of immigrants from Common-
wealth countries; and

(b) if #o, whether Government are
taking any sieps to gee that the nu-
tionals of this country are not meted
out any discriminatory treatment
under the proposed new legislation?
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The Deputy Minister in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) New measures introduced
by the Government of UK. on
August 2, 1965 have further restrie-
ted entry of immigrants from Com-
monwealth countries into Britain, It
has also been announced by the Bri-
tish Government that additional le-
gislation will be enacted to prevent
evasion of their immigration laws

(b) Yes, Sir; views of Government
of India have been brought to tae
notice of UK. Government.

Community Listening sets in . Raral
Areas

Shri 5.C. Samanta:

Shri Subodh Hansda:

Shri M. L. Dwivedi:
| Shrimati Savitrl Nigam:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Siarred Ques-
ton No. 310 on the 8th March, 1963
and stule the remedial measures
taken to maintain and repair the 40
per cent idle community listening
sels in the villages?

The Minister of
BRroadcasting (Shrimati Indirn
Gandhi): The reports from  the
States indicate that the maintenance
organisations in many of the Stules

*145.
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for the maintenance of community
sets  are inadequate  The majur
difficulty in expanding these organi-

sations has been paucity of funds.
During the last Conference of
the State Directors of informaticn
held in May, 1965, the Centre was
again requested to  give financial
assistance for the purpose, as ihe
allottees of the sets were unable to

pay for the high replacement cost
of buatteries and components. The
Planning Commission subsequently

considered the entire matter in detail
at a meeting held in June, 1965. How-
ever, these discussions brought out tha
fact that such a subsidy would not
serve much useful purpose. The pro-
blem is essentially that of settirg
up an efficient organisalion in the
States to look after maintenance of
the sets, A few of the State Go-
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vernments have already et up effi-
cient organisations for this purpose.
The Ministry of Infortnation and
Broadceasting is discussing ways and
means of strengthening such orga-
nisations and making them more effi-
cient jn the other Statcs.

Indo-Pak. Home Ministers’ Conference

*146. Shri Hem Barua: Will the
Minister of External Affairg be pleas-
ed to state;

(a) whether the Indo-Pakistan
Home Ministers' Conference postpan-
ed months back is proposed to be re-
convened; and

(b) if not, the reasons advanced by
Pakistan against another round of
talks between the Home Ministers of
the two countries?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir,

(b) The Conference was postponed
at the last moment at Pakistan's re-
quest, Thereafter, no move has been
mady to reconvene it,

Withdrawal from Kargil Posts

Bhri P. C. Borooah:
i Shri Hem Raj:
| Shri Surendra Pal Singh:
| Shri Prakash Vir Shastri;
I Shri Yashpal Singh:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri A. N. Vidyalankar:
Shri Harish Chandra Mathur:
Shri D. C. Sharma:
Shrimati Tarkeshwari Sinha:
< Shri Hukam Chand
Kachhavalya:
Shri Indrajit Gupta:
Bhri Gulshan:
| Shri P. H. Bheel:
. Shri Onkar Lal Berwa:
| Shri 8. N. Chaturved:
; Dr. Mabadeva Prasad:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
| Shri Ram Sewak:
| Shri Bagri:
Will the Minister of
Affairs be pleased to state:

{a) whether there were some talks
between U.S.A. and India about the

*147.

External
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maintenance of Indian posts in the
Kargil area for the protection of the
means of border communications in
the middle of June, 1865;

(b) if so, whether India has since
agreed to withd ‘aw from these posts;
and

(c) if so, in what circumstances and
on what assurances regarding the
security of the said means of commu-
nications?

The Ministey of External Affairs
(Shri Swaran Singh): (a) The State
Department officials mentioned the
subject in p to our Amb d
in Washington, whep the latter hap-

pened to call on the said officials in
somc other copnection.
{b) and (c). The position hag al-

ready been explained by the Defence
Minister in his statement before the
House on 16 August, 1865.

Nuclear Shield for Afro-Asian
Countries

(Shri Hari Vishna Kamath:”
Shri Shree Narayan Das:”
Shri D, C. Sharma:
| Shrl Yashpal Singh:
*148. { Shri R. 5. Pandey:
| Shri Vishwa Nath Pandey:
(Sm Bagri:

Shri R. Barua:
Shri P. C. Borooah:—

Will the Minister of External
Affairs be pleased to refer to the
reply given to Starred Ques'ion No.
72 on the 22nd February, 1085 and
state:

(a) whether considering the wvital
importance of the matter to security
and peace, the Governments of other
non-nuclear countries of Asia and
Africa have been approached in re-
gard to the proposal for joint guaran-
tee of nuclear shield:

(b) if so, which; and
{e) if not, the reasons therefor?
The Minister of External Affairs

(8hri Swaran Bimgh): (a) to (c). A=
already mentioned while answering
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Question No. 72 the Prime Minister
had only posed the problem in a
general way and it was principally
for the major nuclear powers to con-
sider what steps they should take to
assure the security of non-nuclear
states. The matter is of concern to
ull slates and it can most appropriately
be considered by the United Nations
and the Eighteen-Nation Disarmament
Committee, In the circumstances, it
was not considered neccssary for any
specific approach to he made to non-
nuclear states of Asia and Africa.

Indian Ambassador in Jakarta

[ Shri P. C. Borooah:
| Bhri Surepdra Pal Singh:
| Shri Ram Harkh Yadav:
J Shrl R. Barua:

Bhri D. D. Mantri:

\\ Shri Basumatari:
Shrl Namlﬂ Singh
Will  the Minister of

Affairs be pleased to state:

*149.
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(a) whether it is a fact that the
Indian Ambassador in Jakarta was
surrounded on the 20th July, 1868 by
a violent mob in the Central Java
City of Surekarta, protesting against
India's policy on Malaysia;

(b) if so, the Indonesian Govein-
ment's reaction thereto, and

(e) the Government's reaction to

this incident?

The Depuiy Minister In the Minis.
try of External Affairs (Shri Dinesh
Simgh): (a) The Indian Ambuassador
to Indonesia, in the course of a tour
of Java, was invited to pay a private
visit to Surckarta to meet the Indian
nationals therc. On arrival at his
host's house, a group of demonsiralors
came to protest against India's policy
on Malaysia, The Ambassador ex-
plained India's policy on Malaysia but
the crowd hecame restive and aggres-
sive. On the advice of the loeal
Police the Ambassador Jeft Surckarta.

{b) angd (c). The Ambassador has
taken up the matter with the Indo-
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nesian Foreign Minister,
reaction is awaited,

The lafter's

Development of Television Service

414, S Shrl Ram Harkh Yadav:
"\ Shri Narendra Singh Mahida:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether the Government have
constituted a Committee of experts to
advise the All India Radio on deve-
loping T.V. Service in the country;
and

(b) if so, the constitution of the
Committee and its functions?

The Minister of Information and
Broadcasting (Shrimati Indira
‘Gandhi): (a) and (b)., A Committee
of Experts has been constituted to ad-
vise Government on—

(i) the technical aspects of TV
development; and

(ii) the new methods and techni-
ques for providing Television

Service according to  the
highest international stand-
ards.

The composition of the Committee
iz as follows:—

1. Dr. 5. Bhagavantam, Scientific
Adviser, Ministry of Defence,
New Delhi—Chairman.

2, Shri B. V. Baliga, Managing
Director, Bharat Electronics
Ltd., Jalahalli P.O., Bangalore
13.—Member.

3. Dr. H. Rakshit, Head of the
Department of Electronies and
Flectrical Communication En-
gineering, Indian Institute of
Technology, Kharagpur.—
Member.

4. Dr. A 5. Rao, Director, Electro-
nics Group, Atomic Energy
Establishment, Trombay,
Chembur P.0, Bombay.—
Member.

5 Dr. Amarjit Singh, Director,
Central Electronics Engineer-
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ing Research Institute, Pilani.
—Member.

8. Shri P. N. Deobhakta, Develop-
ment Officer (Light Electri-
cals), Directorate of Techni-
cal Development, Ministry of
Industry & Supply, New
Delhi.—~Member.

7. 8hri Chaman Lal, Wircless Ad-
visor to the Government of
India, Department of Com-
munications, New Delhi—
Member,

B, Shri 8. S. Aiyar, Chief Engin-
eer, All India Radio, New
Delhi, Member.—Convenor.

Eerala Eleciricliy Board

415. Shri A, K. Gopalan:
the Minister of  Labour
Employment be pleased to state:

(a) the number of employees em-
ployed by the Electricity Board of
Kerala;

wil
and

(b) whether Government are aware
of the settlement effected between
the Board and its employees in 1858;

(¢} whether the Board has imple-
mented this settlement;

(dy it not, why;

(e} whether it is a fact that the
workmen had submitted a charter of
demands to the Board in 1064; and

() if so, the steps taken to redress
their grievances?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) About
10,000.

ib) No settlement was effected bet-
ween the Board and its employees in
1958,

tc) and (d). Do not arise.

(¢} The ministerial employees re-
presented by the Kerala State Elec-
tricity Board Employees’ Union sub-
mitted a charter of denrands lo the
Board in December, 1964,

(f) The issueg have been referred
for arbitration by a Retired Judge of
the Kerala High Court.
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Satyagraha by Malaria Eradication
Employees in Kerala

416. Bhri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there was a Satya-
graha before the residence of the
Adviser to the Government of Kerala
by the retrenched employces of
Malaria Eradication;

(b} if so, what were their griev-
ances;

(c) whether any settlement

reached; and

(d) if so, on what terms?

‘The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The demand was that 74 ret-
renched employees should be given
alternative appointments,

{c) and (d). The Satyagraha Wwas
withdrawn on an assurance from the
Government of Kerala that all efforts
would be made to absorb the retrench-
ed employees in the arising vacancies.

Cashew Factories in Kerala

417. Shrl A. K. Gopalan: Will the
Minister of Laboupr ang Employment
be pleased to state;

(a) the number of Cashew Faclor-
ies in Kerala State;

(b) the number of workers employ-
ed in the Industry;

{c¢) whether the Cashew factories
work on a sensonal basis;

(d) whether the workers are get-
ting work daily; and

{er if not, whether Government
have formulated any scheme to pro-
vide daily work to these workers?

The Minister of Labour and Em-
pioymeni (Shri D. Sanjivayya): (a)
228.

(b) 95,423
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(c) Yes.
(d) No.

(e) No,
Prawn Factories in Kerala

418, Shri A. K. Gupalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of Prawn Factories
in the Kerala State and workers em-
ployed therein;

(b) whether Minimum Wages and
Dearness Allowance exist in this
Industry;

(¢) if not, the reasons therefor;

(d) whether the Government have
received complaints against the non-
implementation of the provisions of
the Factories Act; and

(e) if so, the action taken in the

matter?

The Minister of Labour and Em-
ployment (Shrl D, Sanjivayya): (a)
1 and 1298 respectively|

(b) and (c). As employment In
prawn faclorieg iz not a scheduled
employment under the Minimum

Wages Act, 1948 gs applicable in the
State of Kerala at present the ques-
tion of fixing minimum rates of wages
does not arise,

becn

idy Yes. T complaints have
received.

(e) One case iy before the Industrial
Tribunal, Alleppy. The other com-
plaint; are being enquired into by the
Uovernment of nerala.

P.W.D. Engineering Workshop,

Triv,

419, Shri A. K. Gopalan: Will the
Minister of Labour and Employment
he pleased fo state;

fa) the number of workmen em.
ploved in the Public Works Departi-
ment Engineering Workshop, Trivan-
drum;
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(b) the number of staff members
employed in the workshop;

(¢) whether Government have re-
ceived a memorandum from the
workers;

(d) if so, the demands put forward
by the workers; and

(e) whether Government
taken steps lo redress their
ances?

The Minister of Labour ang Em-
ployment (Shri D. Sanjlvayya): (a)
85,

have
griev=-

(b) 64 (Out of these, Kerala Gov-
ernment has ordercd retrenchment of
17 as an economy measure).

(c) Yes. Government of Kerala
have reccived several memorandn
from the workers' unions,

(d) A list of the main demands is
Laid on the Table of the House, [Plac-
ed in Library. See LT. 4587/65].

(e) Several demands in the memo-
randa ure under the consideration of
the Government of Kerala,

New Age Rules for Recrultments to
Army

420. Shri Ram Harkh Yadav: Wili
the Minister of Defence be pleased to
slate:

(a) whether Government have in-
troduced new age rules for the recruit-
ment of matriculates and literates in
the Army; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B
Chavan): (a) Yes, Sir.

(b) The new ages of recruitment are
fixed in relation to the trade and
cutegory in which a person is recruit-
ed. For this purpose the variou-
trades and categories in the Army
have been divided into four differcnt
Groups. The ages of recruitment for
these groups are as under:—

(i) Group T and II—17 tp 21 years;
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(ii) Group II—I17 to 24 years;
(iii) Group IV—I17 to 27 years.

Film Fair in Berlin

421, Shri Ram Harkh Yadav: Wil
the Minister of Information amd
Broadcasting be pleased to state:

(a) the number and details of the
Indian Films which competed in the
International Film Fair held
Berlin recently; and

in

(b) the result of the competition
and the general achievement of the
said films and actors?

The Minister of Information and
Broadcasting (Shrimati Indirs
Gandhi): (a) The following two fea-
ture films were officially entered in
the Berlin International Film Festiva:
held from 25th June to 6th July, 1965:

i1} Charulata (Bengal) produced
by R. D. B. & Company, Cal-
cutta,

(2) Shakespearwala (English)
produced by Mis Ivory Mer-
chant Produclions, Bombay.

(b) The film “Charulata” got the
Catholic Jury Award having been ad-
judged as the Best Film Presented at
the Berlin Festival, Shri Satyajit Ray
won the “Best Director Award” of tke
Festival for the same film, Shrimuti
Madhur Jaffri got the Best Actress
Award for her role in the filin
“Shakespearwala".

Mobile Post Ofice in Delhi

422, Shri Ram Harkh Yadav: Wil
the Minister of Communications be
pleased to state:

(a) the number of Mobile Post
Offices in the Capital;

(b) whether Government propose
to commission more such Post Offices:
wnd

(e) it so. their field of operation?
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Two.

(b) Yes.

(c) The third mobile post office nas
been sanctioned. The mobile post
office van is under construction and is
likely to be commissioned by October,
1965. The schedule of the 3rd mobiie
post office has not yet been finalised.
However, the following localities areas
might be served by that mobile post
office:

(1) Sunder Nagar,

(2) Friends Coluny,

(3) Shan Nagur.

(4) Shankar Market,

(5) Central Dairy Milk Colony.
(8) Railway Colony,

(7) Dhaula Kuan.

(8) Bhairon Mandir Labour Camp
(9) South Motibagh Market.

Pricing of Money Order and ofher
Postal Forms

423. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) the amoun! of income that has
accrued to the Postal Department on
the pricing of the money order forms,
Circle-wise, for lhe whole country;

(b) whether Government propose
to price some other forms; and

(c) if so, which of them and the
proposed price for cach form?

The Depuly Minister in the Depari-
ment of Communications (Shri Bhaga-
vatl): (a) There is no additional 1n-
ceme since the sule price of the money
order form is set off against the com-
mission when the ‘money order 3
booked. However, the total amount
of advance commission realised from
1-3-1964 o 15-7-1965 was Rs.
35,26.638'61. The circle-wise break up
is given in the statement. Laid on
the Table of the House. [Placed in
Library. See No, LT-4581/65).
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(b) No, Sir.
(c) Does not arise.

Use of U.S. arms by Pakistan in
Kashmir

425. Shri Harl Vishnu Kamath:

Will the Minister of External Affalrs
be pleased to refer to the reply given
to Starred Question No. 638 on the
29th March, 1965, and gstate:

(a) whether the discussion with the
United States regarding the use of
U. S. arms by Pakistan troops in
Kashmir has been concluded; and

(by if so. with what result?

The Ministey of External AfMairs
(Shri Swaran Singh): (a) and (b).
The U. 8, Government huve informed
our Embassy in Washington that the
targe weapons of U, S5 manufacture
which were captured in the Tithwal
angd Uri sectors of the cease-fire line
last year did not form a part of the
U.S, Military Assistance io Pagison,

Arab League Mission In India

[Shri Yashpal Singh:

Shri Rameshwar Tantla:
Shri R. 8, Pandey:
Shri D. C. Sharma:
Shri Kapur Singh:
Shri P. K. Deo:

426, i Bhri Guishan:

Shrl Solanki:
Shri Narasimha Reddy:
Shrl BE. Barua:
Shri D. D. Mantri:
| Shrl Basumatari:

Will the Minister of External Affairs
be pleased to state:

fa) whether it hgs been decided 1o
actord diplomalic status {o the Leapue
of Arab States; and

(b) il so, the decision taken In the
matter?

The Minister of External Affairs
(Shri Swaran Singh): («) and (b).
Letters were exchanged with the
Secretary General of the Arab I..---:-;,'Lml
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on July 12, 1965 for the establishment
of an independent gffice in India of the
Arap Leugue and 1o accord certain im-
munities and privileges to the repre-
sentative of the Arab League in ‘his
country, These privileges and im-
munities are similar to the ones grant-
ed to representatives of International
Organizations such us United Maiions
and allied agencies.

Test Flights of Indian made Aircrafts

27 J Shri Yashpal Singh:
"7 Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether the Supersonic Jet
Aircraft HF-24 Mach 1 and HJT-18,
basic jet trainer (Kiron), both manu-
factured at the Hindustan Aircraft,
Bangalore have been test-flown; and

(b) il so, with what resulis?

The Minister of Defence Production
In the Ministry of Defence (Shri
A. M, Thomas): (a) Yes, Sir,

(b} The results of the flight tests
have been satisfactory.

Textile Wage Board

428. Shri 8. M. Ranerjee: Will the
Minister of Labour and Employment
be pleased 1o state:

(ay whether the Textile Wage Board
has started ils work;

(b) whethey Government have ask-
ed the Wage Board to submit an in-
ferim report; and

(e} if so, when the report is likely
to be submitted?

The Minister of Labour and Employ-
ment (Shri D. Sanjlvayya): (a) Yes.

(b) and (¢). Government have not
specifically asked the Wage Board to
submit an interim report. However,
the workers representalives on the
Board have raised the question of
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grant of interim relief and the mat-
ter ig being considered by the Board.

Negotiating Machinery in Defence
Establishments

429. Shri 8. M. Banerjee: Will
Minister of Defence
slate:

the
be pleased to

(a) whether the negotiting wnachi-
nery has started functioning in the
Defence Establishmenis;

(b) if mot, the reason therelor; and

(e} the steps taken to oxpedite the
final decision thereon?

The Minister of Defence
Y. B. Chavan): (a) Not yet, Sir.

(b) and (¢). The matter js linked
up with the Scheme of setling up a
Joint Consultative Machinery for all
Central Government employees and is
under the consideration of the Gov-
ernment. High level official discus-
sions and also discussions with De-
fence Workers' Federations are being
held frequently to resolve the pend-
fng issues involved.

Demarcation of West Bengal-East
Pakistan Border

(Shri

Shri Rameshwar Tantia:
43.’{Bhrl P. C, Borooah:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that a con-
ference of the Indo-Pak Survey Offi-
cials was held in May, 1985 1o com-
plete the demamrcation of the pending
seclions of the East Pakistan and West
Bengal border;

(b) if so, the subjects discussed and
the decisions arrived at in the Con-
ference;

(¢) whether it is also a fact that
the next meeting was held in July,
1965 at Dacca; and

td) if so, the decisions taken at that
meeting?
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The Minister of Exicrnal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Various technical matters re-
garding demarcation of boundary
were discussed and decisions were
tuken on a number of items,

(c) Yes, Sir.

(d) Decisions were taken on a num-
ber of technical matters such as joint
checking of strip maps, finalisation of
certain 4" sketch maps ete.

Festival Directorate

(Shri Marandi:
431 { Shri Utiya:
"] Shri S. C, Samanta:
| Shri Rameshwar Tantia:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Staried Question
No. 632 on the 29th March, 1965 and
state:

(a) whether the gquestion of setting
up of a permanent Festivcl Directo=
rate has since been finalised;

(b) if not, the reasons for the delay;
and

(c) the time by which it will be

finulized?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c). The question of
setling wup a permancnt  Festival
Directorate is still under considera-
tion of Government, because of the
present difficuit resource position.

Compensation for loss of lile and limbs
of Armed Forces Personnel

432. Shri P. C. Borooah: Will the
Minister of Defemce be  pleased to
gtate:

(m) whether any rules regarding

the payment of compensation for the
loss of life and limbs of the Armed
Forces Personnel for providing them
security against such risks on the lines
of Workmen's Compensation Act, 1023
have been framed; and

.
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(h) if s0, the details thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) No, Sir, It is not neces-
sary to frame rules on the lines of
the Workmen's Compensation Act for
the payment of any compensation for
loss of life and limbs of Armed Forces
personnel, because pensionory awards
(viz. disability pension. invalid pen-
sion'gratuity, special family pensionary
awards and ordinary family pension-
ary awards) wre admissible, at the
rates and under the conditions laid
down, in cases of denth or invalid-
ment from service of these personnel.

(by Does not arise,

Clothing Factories

433. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased
to slale:

(a) whether it is a fact that there
is a surplus capacity in *he clothing
factories under the Devartment of
Defence Production; and

(b) if so, whether there iz any pro-
posal under consideration to meet the
requirements of other Goverpment
Departments through these clothing
factories?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) No, Sir. not just now
but there would be after some time.

(b) To keep the capacity in Ordn-
ance Clothing Factories fully utilized,
efforts are being made to obtain orders
for slitching of garments from Central
Government Deparimen's, State Gov-
ermrments and Public Sector  Under-
takings.

Inadequate staff in the Indian
Embassies/Misslons

434 Shrimati Savitrl Nigam: Will
the Minister of External Affairm be
pleased to state:

(a) whether it is a fuct that some
of our Embassics/Missions have been
constantly representing that due {0
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the luck of adequate staff, work is
suffering and the staff should be in-
creased; and

(b} the number of such Emnbassies
which have mude such demand?

The Minister of External Affairs
(Shri Swaran Singh): (4) and (b). 20
Missions in all have regquested ad-
ditional posts. 15 concern the Minis-
try of External Affairs including two
for externaul publicily, and 17 con-
cern Ministry  of Commerce. These
requests are under  examination, It
has been difficult 1o readily agree to
the creation of all the posts asked for
because of financial stringency and
particularly  because of the need to
conserve foreign exchange.

Employment of S.C. and ST.
Candidates

[ Shri Subodh Hansda:

| Shri 8, C. Samanta:
435. { Dr. P, N. Khan:

1 Shri M. L. Dwivedl:
LShl'lm.ll.l Savitri Nigam:

Will the Minister of Labour
Employment be pleased to state:

(a) whether a study was made re-
garding the employment of Scheduled
Castes and Scheduled Tribes candi-
dates registered with the Employment
Exchanues in 1964;

and

(by if so, the nature thereof and its
ouleome:

(¢} whether all the reserved posts
advertised through the Employment
Exchunge were filled up durlng the
above period: and

tdy if not, the ressons therefor?

‘The Minister of Labour and Em-
ployment (Shri D. Sanilvayya): (a)
Yes

(by The study waz mainly based on
the experience of the Employment
Exchanges in the placement of Sche-
duled Castes and Scheduled Tribes
during the period July. 1962 to June,
1863, The main findings of the study
are a=z follows:
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(i) The percentage of p'acements
to registrations was 12.7 per
cent and 144 per cent for
Scheduled Castes sng Sche-
duled Tribes 1espectively as
against a corresponding per-
centage of 12.0 per cent in
respect of all categories of
employment seekers

(ii) An overwhelming majority
of applicants belonging to
these communities registered
with the Employment Ex-
changes had a low educational
standard while most of those
who had passeg matriculation
or a higher examination had
a poor academic record,

(iii) The bulk of these applicants
were registered for unskilled
jobs and comparatively &
small proportion of them
were secking employment as
skilled craftsmen,

An insignificant proportion of
the Scheduled Castes and
Scheduled Tribes had receiv-
ed technical training ot re-
copnised institutions.

{iv)

(v) Their degree of mobility was
low.

(vi) Of the reserved vacancies un-
der the Central Government
noliced for these comrmunities
which were subsequently can-
celleg due to non-availability
of suitable applicants a sub-
stantia] propertion pertained
to professional workers and
craftsmen.

() No.

(d) All reserved vancies could not
be filled due to various factors such
as lack of mobility among the candi-
dates, applicants not fulfilling  the
minimum  qualifications  prescribed
ctc. Besides there was a dearth of
adequately trained candidates for be-
ing considered against vacancies re-
lating to professional and technical
categories,
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Indonesia-Malaysia Dispute

{Shri D, C. Sharma;
436. { Shri R. S. Pandey:
Shri Yashpal Singh:
LShﬂ R Barua:

Will the Minister of External Affalrs
be pleased to slale:

(a) whether Indin hag wnade any
offer of mediation towards a setile-
ment of the dispute belween Indo-
nesia and Malaysia; and

(b) if so, whether the offer
been accepted?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

fb) Does not arise.

has

Anglo-US. Arms for India

(Shri D. C. Sharma:
a1, ) Shri Yashpal Singh:
‘3 Shri R. S Pandey:

| Shrl R. Barua:

Will the Minister of Defence be
pleased to state:

(a) whether the Anglo-US. arms
supplies to India have been affected
in any way due to the Kutch dispute
with Pakistan; ang

{b) if so, the details thereof?

The Minister of Defence (Shri Y. B
Chavan): (a) There has been no
effect of the situation in Kutch on the
supply of items under ‘he US|UK.
Military Assistance Programmes,

(b) Does not arise.

F. 105 Aircrafis from USA.

(Shri D. C. Sharma;
43, ) Shri Yashpal Singh:
"3 Shri R. S. Pandey:
| Shri R Barua:

Will the Minister of Defence be
pleased to state:

(a) whether the Government of
United States have taken any final
decision about the supply of F..105
aircrafis to India; and
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(b} if su, the details thereof?

The Minister of Defence (Shri Y. B.
Cbavan): (a) and (b). F-105 manu-
tactured by Republic Aviation Corpo-
ration of U.S.A. is a superscnic single
seat fighter bomhber in  service with
the United States Air Force. The
Government of India have not made
a request to U. S. Government for the
supply of this aireraft.

Hostile Nagag

439 Shrimati Tarkeshwari Sinha:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reporis
that Naga Hostiles helg a secret

session in the middle of May, 1963;

(b) whether this conterence was
held at a time when there was o
heavy concentralion of troup: by
Pakistan on the Eastern Borders of
India; and

{r) whether Hostile Naga leadirs
have been in constanl touch with the
Pakistani military personncl?

The Minister of Exicrnal Affairs
(Shrl Swaran Singh): (a) There were
reporis in the Presg regarding a meet-
ing of the Naga Nativna] Council,
which is the political organisation of
the underground, in May, 1965. The
meeting was held on 22nd of May,
It was not a secretl session as it wis
apen {o the public, Press represento-
tives were, however, not allowed to
attend it.

(b) There wag heavy covcentration
of Pakistani troops at mrany poinis
along the Indn-Pokistan border sinee
the Kanjarkot incident in the Rann of
Kutch in April, 1965. The meeting of
the Naga Nationa] Counrll, however,
did not appear to have any direct
relationship to the Pakistani truop
concentrations.

(¢) The underground Nugas have
connections with Pakiilsn and have
been receiving military training, arms
and emmunition from that Govern-
ment.
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Deportation of a Ceylonese Family

[ Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:
440.{ Shri Solanki:
Shrl P. K. Deo:
( Shri Narasimha Reddy:

Will the Minister of External Affalrs
be pleased 1o state:

ta) whether a family from Ceylon
living in New Delhi for some years
past and doing philanthropic Mission-
ary work had been served with depor-
tation orders 10 leave India forthwith:
and

(b) if so, the details of the
dent?

inei-

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Mr. and Mrs. Nadarajah and their
children who are Ceylonese nationals
arrived in  India in 1962 ond lived
mostly in Delhi. Since their activities
wore considered undesirable, their re-
quest for extension of stuy was re-
Jected and they were whed to leave
India. As they did nol ¢ .mply with
the order, thev were deported from
India on Tth July, 1965,

e e W FEER)
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Telephone Exchanges in U.P.

442, Shri Vishwa Nath Pandey: Will
the Minister of Communications be
pieased lo state:

(a) the number of Telephone Fx-
changes in Uttay Prudesh ag on the
d1st July, 1965: and

(b) the number of Telephone x-
changes proposed to be opened dur-
ing 1965-66?

The Deputy Minister in the Depart-
ment of Communicitions (Shri
Bhagavati): (a) 230.

(b) 25 additional.

Posi Ofices in rented buildings in

£,

443. Shri Vishwa Nath Pandey: Will
the Minister of Communications be
pleased o state:

(a) the pumber of Post Office, in
Uttar Pradesh housed in rented Loild-
ings at present;

th) the total wmount of rent paid
by Government for such Posl Offices
during 1964-65: and

(e) the steps taken by Government
in provide departmental buildings for
the said Post Offices?

The Deputy Minisier in the Depart-
ment of Communications (Shri Bhag-
vatl): (a) 1315

(b} Rs. 5.58,677.00.

(c) Government is taking steps to
acquire land to meet the immediate
and future requiremenis. Wherever
land is available action i; taken to
get the buildings constructed early

Houses for Colllery Workers

“ S Shri P. C. Borooah:
"\ Shri P. R. Chakravert!:

Will the Minister of Laboar
Employment be pleased to state:

(a) whether Government have ap-
proved a scheme for providing

and
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colliery
own

monetary facilities to the
workers for building their
houses;

(b) if so, the particulars of the
stheme and the terms and condilions
on which loans will be made wvail-
-able to the workers; ang

fc) whether il is a fact thal the
scheme can be availed of by those
workers who have rendered iy yoary'
continuous service in a colliery?

The Minister of Labour ard Em-
ployment (Shri D, Sanjivayya): (a)
to (c). Governmeny sanctioned in De-
cember 1962 4 scheme culled the
“Build Your Own House Scheme for
Coal Miners”. The scheme envisages
grant of subsidy of a sum of Rs. 325
‘preferably in the shape of materials,
by the Coal Mines Labour Housing
Board 1o such colliery workers as are
residing in neighbouring viilages for
the construction of houses cn the sites
owned by them. The wvurker will be
the owner of the house even after he
ceases to be a miner. Persons em-
ployed in the Coal Mining Indu:try
for a period of not less than ten years
will be cligible for the urant of sub-
sidy under this Scheme. Tnis condi-
tion is however relaxable in case of
those who are thrown out of their
homes due to unforeseen mining con-
ditions at the discretion «f the Coal
Board. A

Mines Labour Housing
worker is allowed 1o coustruct one
house only.

The Government have slsp sanc-
tioned in January 1964 1 “Hcheme of
Financial Assistance from the Coal
Mines Labour Welfare Fund to the
Housing Cooperative Societies in Coal
Mining Areas." The Scheme contem-
plates grant of fimancial assistance
from the Fund to Registered Co-
operative Societies of Workers for the
construction of houses for the work-
ers employed in the Coal mining in-
dustry whose income does not exceed
Rs. 350 pm. The overal ceiling cost
of the house is Rs. 4250, #f built to the
specificatién under the New Housing
Scheme of the Fund, and Rs. 3650, if
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it conforms to the small two roomed
house under the Subsidised Industrial
Housing Scheme, A losn of 65 per
cent (to be repaid by the Cooperative
Society in 30 annual equal instalments
and u subsidy of 23 per cent of the
prescribed overall ceiling cost, the ad-
mitted cost or the actual cost which-
ever ig the least, will be paid from the
Coal Mines Labour Welfure Fund.
The balance of 10 per cent, which is
worker's own share of the cosl, can
be drawn by him as a non-refunda-
ble loan from his Provident Fund Ac-
count, The financial assisiunce from
the Fund is payable to rcoperative
societies for construction of houses
for theiy members “employed” in the
coal mining indusiry ay defined in
Section 2(h) of the Mines Act, 1852
No condition in regard to the mini-
mum service to b> put in by the
workers has been laid down for allot-
ment of the houses under the scheme,

Indlans in Ceylon

445. Shri Mohammed Koya: Will the
Minister of External Afairs be pleas-
ed to state:

(o) the number of Indians (upto 1st
August, 1865) who sold their proper-
ties in Ceylon and who could not
bring their money because of some
restrictions imposed suddenly by the
Ceylonese Governmenl and the
amount involved; and

(b) the eflorts made by Govern-
ment for allowing the amount to be
brought to India?

The Minister of Exiernal Affairs
(S8hri Swaran Singh): (a) and (b).
Government of Ceyvlon perriit the sale
proceeds of property dispoted of by
Indians resident in Ceylon to be re-
patriated 1o India at the time of their
fina] departure from Ceylon. The
maximum limit allowed for repatria-
tion by Indians is Rs. 75,000 per family.
No Indian national has =o far brought
to the notice of our High Commisslon
refusal by the Government ¢f Ceylon
to allow repatriation of the rale pro-
ceeds of his property,
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In the case of non-resicent lor=
eigners including Indians the sale
proceeds of their propertics in Ceylon
are not allowed to be repatriated, The
amount can be invested in apprcved
Ceylon sccurities and the dividends|
profits accruing to it can be repatrial-
ed. However, a moratorium was im=
posed on such remittances in July
1964,

Only one case of an Indian famuy
affected by this restriction has been
brought to the notice of the Govern-
ment. The High Commission in Cey-
lon has been instructed {o enquire
into this case.

Border Roads

[ Shri Shree Narayan Das:
Shri Onkar Lal Berwa:
Shri Gulshan:
446. { Dr. L. M. Singhvi:
Shri Ram Harkh Yadav:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Defence be
pleased to state:

(a) whether any precise plan and
programme fop the construction of
border roads and other commuanica-
tion networks in Kutch, NEFA and
Rajasthan have been prepared for
completion during the nexti two years;

(b) if so, whether the work has
started; and

(e} the financial implications
thereof?

The Minister of Defence (Shri Y. B.
Chavan): (&) Our reqguirements of
rouds and other communications in all
border areas have been reviewed, The
immediate reguirements have also
been assessed. Necessary steps to
achieve quick results have been taken.

(b) Yes, Work has already start-
ed in certain sectors. In others, pre-
liminary work including  survey,
alignment, etc., is being conducted.

(c} The financial effect cannot be
asscssed at this stage.
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Heads ol Indian Mismsions Abroad

[ Shri Vishwa Nath Pandey:
448.{ Shrl P. C. Borooah:
| Shri P. R. Chakravertl:

Will the Minister of FExternal
Affairs be plcased to state:

(a) which posts of the Hcads of
Indiap Missions abroad have  been
filled up during the last four months;

th) the posts which
vacant;

still remain

{c) whether some of the persons
designated to fill such posts have de-
clined to accept them; and

(d) if so, the reasons therefor?

The Minister of External Affairs
(8hri Swaran Singh): (a) 1. Tokyo,
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2. Colombo, 3. Tananarive, 4. Santiago,
5. Wellington, 6, Canberra, 7. Paris,
8. Dar-es-Salam, 9. Leopoldville.

(b) 1. Peking. 2. Phnom Penh,
3. Copenhagen, 4. Vienna. The post at
Peking is vacant for obvious reasons.
Heads of Missions for Phnom Penh,
and Vienna have been nominated and
are expected to be in position shortly,

{c) No, Sir.

(d) Does not arige.

Photographs of Everest

450. Shri Bibhuti Mishra: Wil the
Minister of Defence be pleased to
state:

{a) whether It is a fact that an
LAF, plane took photographs of the
Everest:

ib) if so, from which of the sides
photos had been taken; and

{¢) to what extent these photos are
interesting to the Indian mountain-
eers?

The Minister of Defence (Shrl Y. B.
Chavan); (a) Yes, Sir.

(b) Pholographs were faken from
the southern side of the peak.

{e) These photographs and the cine
coverage have been released to the
world press and, through the Indisn
News Review, to the Indian screen
and T.V. organigations. Apari from
satisfyving the demand for these pic-
tures, it is expecied that they would
also encourage the youth af the coun-
try to take to mountalneering in larg=-
er numbers.

Survey of Industrial and Agricultural
Labour

[ Shri Bibhati Mishra:
HlJ Shri Hukam Chand
") Kachhavalya:
{ Shri P. C. Borooah:

Will the Minister of Labour
Employment be pleased to state:

(@) whether it is a fact thet Gov-
ernment is contemplating to conduct
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a comprehensive survey of industrial
and agricultural labour:

(b) if so, what are the industrial
fields and rural fields where survevs
aree Lo be made;

fvh the names of the persons consti-
tuting the Survey Committees; and

(d} whether any specific directions
have becn given by Government in
this connection?

‘The Minister of Labour and Em-
ployment (Shri D. Sanjlvayya): (a)
and (b). A stalemenl showing various
surveys conducted by the Director,
Labour Bureau, Simla in industrial
and agricultural fields is laid on the
Table of the House, |Placed in Lib-
rary, See No. LT-4582/65],

(c) and (d), No Survey Committees
have been constituted to conduct the
Surveys. referred in the statement in
reply to parts (a) and (b) above,
These Surveys which are of a fact-
finding noture are conducted through
the Director, Labour Bureau, Simla.
The main object of these Surveys is
to eollect information om wvarious as-
pects like employment, unemploy-
menl, under-employment, wages and
earnings, working and living condi-
tivns, social security and industrial
relations elc. The Surveys being of
a fact finding nature, the question of
giving any directions in this connec-
tion does nol arise.

Hindustan-Tibet Road

452. Shri P. C. Boroeah: Will the
Minister of Defence be pleased to
state:

(a) whether the Iindustan Tibet
Road has been completed;

(b) if so. at what cost; and

{e} the number of workers who
died during thé construction of this
road?

The Minister of Defence (Shri Y. B.
Chavan): (u) The road has not yet
been completed. Work is still in pro-
gress,
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(b) Does mot arise as the work is
still in progress.

(e} 393 persons lost their lives dur-
ing the construetion work so far.

Radio-Active Waste

453. Shri Surendra Pal Singh: Wil
the Prime Minister be pleased Lo state
that the special steps taken by the
Atomic Energy Commission of India
to devise and develop safe techniques
and methods for disposal of radio-
active waste?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): The Waste Treatment Divi-
gsion of the Atomic Energy Establish-
ment, Trombay, is entrusted with the
task of safe collection, transport,
treatment and disposal of all the
radioactive waste produced at Trom-
bay. '

Liquid wastes are treated by pro-
cesses, such as evaporation, ion-ex-
change etc, concentrates from which
are stored in specially designed and
fabricated stainless steel underground
tanks lined with concrete. These
tanks are further provided with
secondary containers.

Solid wastes arc treated by incine-
ration and baling. The concentrates
from the incinerator an@ other solid
wastes of higher levels of radioacti-
vity are contained in concrete and
stored.

The radioactive gases arc tireated
and cleaned by absolute filtration
before dispersion to the atmosphere
through very tall stacks.

The treatment methods adopted at
Trombay are such that only a mini-
mum and safe amount of radioacti-
vity is allowed to be released into the
environment, in accordance with in-
ternational standards.

Research, development and pilot
plant studies are also being under-
taken in order to keep improving the
methods of treatment and contain-
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men! of wastes to be generated now
and in future.

Supply of Footwear to Coal Mine
Workers

r Shri Kishen Pattnayak:
lﬂ_.{ Shri Dinen Bhattacharya:
| Shri Kapur Singh:

Will the Minister of Labour and
Employment be pleased 1o stute:

ta} who was appointed as the arbi-
tralor for increasing the rates of
miner's footwear for which orders
were placed on the Ruby Industries,
Kunpur:

(b) whether the arbitrator went
into the details regarding the cost of
materials;

fe) whethey he had submilled anv
report; and

(d) whether a copy of the agree-
ment with the Ruby Industrics and a
copy of the arbitralor's award will be
laid on the Table?

The Minister of Labour and Em-
plovment (Shri D. Sanjivayya):
ta) Shri R. L. Mehta, then Joint Sec-
retary in the Ministry of Labour and
Employment was appointed to arbi-
trate in the dispute between the Ruby
Indusiries and the Joint Purchase
Committee on the question of the
prices of the minors’ foolwear,

{by The arbitralor gave his award
in terms of an agreement filed by the
parties before him after satisfying
himself that the increases in prices
agreed to were reasonable and well
within the increase in prices of raw
material and wages which occurred
between the time the tenders were
submitted and the time the agreement
was signed.

(c) Yes.

(dy A copy of the agreement with
the Ruby Indusiries and a copy of
the arbitrator's award are laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-4583/85].
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“Encyclopaedia Americana”™
[ Shri Bagri:
| Shri P. C. Borooah:
455.) Shri Yashpal Singh:
‘7| Shri 8. M. Banerjee:
| Shri Madhu Limaye:
| Shrl Ram Sewak Yadav:

Will the Minister of External ANairs
be pleascd to state:

(a) whether Government's ation-
tion has been drawn to 0 passags n
volume 16 of the 1861 wdinion of 1he
“Encyclopaedia Americana” on  the
Rann of Kutch, which aescribes it as
a “large ‘L'-shaped salt marshk. which
lies partly in Southern West Pakistan,
but chiefly along the Nurthern and

Western districts of Kulch on  the
Arabian sea covering about  9.000
sgquare miles": and

(b) if so, Governmen!': reaction
thereto?

The Minister of External Affairs

(Shri Swaran Singh): (a) Yes, Sir

(b) The Government asked our Em-
bussy in Washinglon to look into this
matier and to report. Our Embasay
has reported that this entry has hosn
dropped from the 1885 edition of the
Encvelopaedia and the map included
therein shows the Rann of Kutch as
part of Indin, The 19685 edition also
says as follows:—

“Gujarat . . .. . ils varicd topo-
graphy includes the salt mar-
shes of the Rann of Kutch in
the north . . ... »

Israeli Consul in India

Bhri Indrajit Gupla:

Shri Yashpal Singh:
| Shrimati Tarkeshwari Sinhas:

Will the Minister of External Affairs
be pleased to siate:

(a) whether Government's atten-
tion has been drawn ip certain un-
desirable activities in Calcutta in

May, 1985 of the Israeli Consul in
India;

(b) whether it is a fact that the
Israeli Consul addressed a number of
meetings condemning Government of
India's attitude towards Israel and
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demanding the total revisiont of India's
policy in this respect: and

{e) if su, Governmenl’s reaction
thereto?

The Minisier of Extermal Affairs
(Shri Swaran Singh): (a) Govern-

men! is making ¢nquiries in the mat-
ter.

(b) Government iz aware that at
least on 'wo occasions the ex-lIsraeli
Consul eriticised the policies of the
Government of India.

t¢) Government had suitably spok-
en to the Israeli Consul for exceed-
ing his proper and legitimate fune-
tions in this country.

LAF. Accidents near Ludhiana

457. Shri D. D. Puri: Will  the
Minister of Defence be pleased to
state:

(u) whether an enquiy has been
instituted into the causes leading to
the collision of two LAF. jets in mid-
air  near Khamanon Kalan in
Ludhiana District on the 10th June,
1965;

th) if so, with what vesult; amd

(c) the steps taken to prevent such
incidents in future?

The Minister of Defence (Shri ¥.B.
Chavan): (a) Yes, Sir.

(b) and (c). Investigations by the
Court of Inquiry are still in progress.
Necessnry steps will be taken to pre-
ven! such incidents in future after
examining its report.

China Evacuating Population from
Tibet and Sinkiang

458. Shri D. D. Puri: Will the Min-
ister of Defence be pleased 1o state:

(a) whether Government are aware
that China is evecualing families of
her troops from Tibet and Sinkiang;

(b) whether this denoter China's
assuming a new dangeruvus pose fur
fresh aggression against Indla; and
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(c) if so, the steps laken to counter-
act this threat?

The Minister of Defence (Shri Y. B.
Chavan: (a) to (c). Government
have seen reports that China is eva-
cuating families of her military per=-
sonnel from her borders. While the
precise objective of the Chinese be-
hind this move is not clear. Govern-
ment are kcoeping careful watth over
the situalion to take prompt steps to
meel any eventuality.

New Jemahary Colliery

Shri Mohammad Ellas:
159,
"9 Shrimati Renu Chakravarity:

Will the Minister of Lahour and
Employment be pleased to stale:
{a) whether Governmesl have re-

ceived several representolions aguinst
the non-payment of monthly wages,
bonus, leave salary, railway fare
and non-issue of bonus cards in the
MNew Jemahary Khas collivry;

(b} if so, the action taken by Grv-
ernment in the motter; und

{c) the total amount of wages due
to the workmen of this colliery ut
present?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) Six cases relating to non-pay-
ment of bonus, non-maintenance of
bonus register, non-issue of bonus
cards and non-submission of bonus
returns were flled against the man-
agement under the Coal Mines Bonus
Scheme in May and June 1964, These
resulted in conviction and a total fine
of Rs. 2,300 was imposcd on the man-
agement.  As regards non-payment of
monthly wages, leave wages, railway
fare, etc., the complainant union was
advised to file claim applications be-
fore the Payment of Wages authori-
ties for the recovery of dues.

Three cases were filed against the
management during 1964 and up to
July 1965 for irregularities under the
Payment of Wages (Mines) Rules,
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1956. In two of these cases, the man-
agement was convicted and a fine of
Rs. 155 was imposed on it. The third
case is pending in a court.

(¢) This information could not be
collected as the managemeni did not
produce ils records for inspection.
However, wages for the period from
June 19, 1965 to July 21, 1965 and a
further sum of Rs. 20.790°47 in accord-
aunce with a decision of the Assistant
Labour Commissioner (C), Raniganj
are due to the workmen.  Further
necessary action in this respect is be-
ing laken.

Accident in Kendwadikh Colliery,
Dhanbad

480. Shri Surendra Pal Singh: Will
the Minister of Labour and Employ-
ment be pleased lo refer to the reply
given to Starred Question No. 1262 on
the 10th May, 1965 and state:

(ay whether the enquiry into the
drowning of six miners working in
Kendwadih Colliery. Dhanbad. has
been completed; and

(b) if so. the aclion taksn thereon;
and .

fc) what further relici has been
given to the bereaved familles?

The Minister of Labour and Em-
ployment (Shri D. Banfivayya): (a)
Yes; a copy of the enquiry report was
laid on the Table of the House on the
16th August, 1965.

(b) Criminal proceedings have been
instiluted against the management.

{e¢) Payment of Rs. 100 to each
bereived family has since been made
from the Coal Mines Labour Welfare
Fund. The grant of a monthly allow-
unce and an education allowance to
the familics and children of the de-
ceased workers from the Coal Mines
Labour Welfare Fund is being pro-

cessed by the Coal Mines Welfare
Commissioner.  Claims under *he
Workmen's Compensation Act are

under investigation.
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Tibet Issue in UN.O.

 Shri Kindar Lal:

| Shri Surcndra Pal Singh:
" Surl Vishwa Nath Pande::

| Shri Hari Vishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

461

{a) whether Government are aware
that the Philippines have made a de-
mand for inclusion of “Tibet Issue™
in the agenda of the 20th Session of
the U.N. General Assembly; und

(b) if so.
thereto?

GCovernmeal’y reaction

The Minisier of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
This question has been included in
the Provisional Agenda of the XX
Session of the UN. General Assembly.

(b) The Government of India's sym-
pathies are with the Tibetan people
and they will support any resolution
that calls for the restoration of
human rights to the people of Tibet.

Pensionary Benefits to Fmergency
Commissioned OMcers

462. Shri A. V. Raghavan: Will the
Minister of Defence bc pleased to
state:

(a) whether the quetion of giving
pensionary  henefils 1o the Emer-
gency Commissioned OMcers has been
settled: and

(b) if so, the details of the scheme?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Libmry,
See No. LT-4584/65].

Gifts to Algeria

483 Shrl V. B. Gandhl: Will the
Minister of External Affairs be pleas-
ed to slate:

(a) whether Government arg aware
that China has presented to Algeria
one cargo boat of 13,000 ton capacity
and 4 Nvoshin {ransport planes; and
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th)y  whether Government have
made any gifts to Algeria so far?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Peo-
ples Republic of China presented a
13268 ton freighter named '‘Shuguang'
(Light of Dawn) to the Algerian Gov-
ernment in February, 1965. On June
17th, 1865, China also presented four
Antonov-12 Transport Planes to
Algeria, These were handed over to
Col. Boumedienne at Blida Military
Airport,

{b) The Government of India has
made several gifts to Algeria. These
include tents and medicines worth
Rs. 50,000 and 9,800 respectively, for
Algerian refugees, blankets and cloth-
ing worth Rs. 10,200 for the relief of
flond wvictims in Algeria, clothing
worth Rs. 20,000 for the relief of vic-
tims of the harbour disaster at the
port of Bone in Algeria, woollen
blankets  and medicines  worth
Rs. 10,000 for the relief of earth-
quake wictims in M'Sila, Algeria.
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Separates Ministry for Language
Problem

465. Dr. L. M. Singhvi: Will the
Prime Minister by pleased to state:

{a) whether jt is proposed to
constitute a separate Ministry at the
Centre to deal with the wvarious
problems concerning the official
language and other languages;

{b) whether such a Ministry would
be charged with the responsibility of
implementing the recent decision of
the Congress Working Committee on
language; and

(c) the detailed functions of
proposed Ministry?

the

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) No. Sir.

(b) and (c). Do not arise,

Persons Registered with Employment
Exchanges

[ Shri Abdul Ghani Genl:
1\ Shri Samnani:

Will the Minlster of Labour and
Employment be pleased to state:

486.

{a) the total number of persons
registereq with the Enmployment Ex-
changes in the country (State-wise)
during 1963-64 and 1964-65; and

(by what are the new avenues to
provide work to thg unemployed?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-4585/65].

(b} Development schemes under
the Five Year Plans are designed to
increase the employment opportuni-
ties for the unemployed. It is esti-
mated that nearly 20-21 million new
employment opportunities are likely
to be created during the Fourth Five
Year Plan period.
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Jammu Radio Station

467 f Shri Abdul Ghani Gonl:
"\ Shri Samnani:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the transmitter at
Jammu Radio Station is of only one
Killowatt;

(b) whether the sime is not being
heard throughout the State; and

{c) when this Station will be im-
proved and to what capacity?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Jammu Station of the

All India Radio has got two transmit-
ters, one 1 kw mediumwave and the
other 1 kw. shortwave.

(b) No, Sir; but the whole of
Jammu and Kashmir State gets fair-
Iy satisfactory service from the short-
wave transmitter operating at Sri-
nagar.

(e} Proposal for the installation of
a higher power transmitter at Jammu
under the Fourth Five Year Plan is
under consideration.

Telephone Connections in Mysore

468. Bhri Basappa: Will the Min-
ister of Communications be pleased to
state:

(a) the number of persons who are
stil] on the waiting list of telephones
in Mysore State;

(b) the difficulties in
more connections; and

sanctioning

(c) whether Government gre plan-
ning to increase the target of produe-
tion of telephones?

The Depuly Minister in the Depart-
ment of Communications (Shri Bha-
gavati): (a) 10,377 as on 30-8-1965.

(b) New connections are being
given o the extent of available spare
capacity in the telephone exchanges.
All the pending and new demands
cannot be met as the installation of
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additional cxchange eguipment and
cables is dependent on the limited re-
sources available.

() Yes. Increased production tar-
gets for telephones have  been pru-
posed for the Fourth Plan.

Air and Sea Mail Rates

469. Shri Onkar Lal Berwa: Will
the Minister of Commauanications be
pleased to state:

(a) whether it is a fact that the
air and sea mail rates for parcels
have been revised; and

{b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Communications (Shri Bha-
gavatl): (a) Yes, the rates on parcels
to certain foreign countries have been
revised recently.

{b) Particulars of the rates before
and after the revision arc in the
statement laid on the Table of the
House, |Placed in Library, See No.
LT-4586/65].

Technical Jobs gor Students

470. Shri 8. N. Chaturvedi: Will the
Minister of Labour and Employment
be pleased to state the steps Govern-
ment have taken or contemplate to
take to wean studenis from  white
collar jobs und divert them to techni-
cal and industrial vocations?

The Minister of Labour and FEm-
ployment (Shri D. Sanjivayya): The
Vocational Guidance and Youth Em-
ployment Counselling Scheme already
in operation in 156 Employment Ex-
changes in the country iz intended to
achieve this objeet,

Calcutta Postal Zone

471. Shrimati Renu Chakravarity:
Will the Minister of Communications
be pleased to state:

{a) whether there is any propusal to
make avaikable all the schedulegq faci-
lities of the Calcutta Postal Zone to
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the Greater Calculta Industrial Zone
from Kuanchrapara to Kamarhati; and

tby whether it is also proposed to
inerease the number of mail vans,
postal peons, Post Offices and setting
up of RMS. Zones to deal efficiently
with the postal services of the area?

The Deputy Minister in the Depart-
men of Communicalions (Shri Bhaga-
vath: (a) Calcutta Zonal delivery
sysiem has recenlly been extended to
Belgharia, Ariadah and Kamarhati
Post Offices even though they fall in
the Kamarhasti Municipal area. The
standards for opening new Post Offi-
ves are ithe same in the case of all
urhan areas.

(b Staff is sanctioned on the basis

of tratfic. No specific proposal for
increasing the number of mail wvans
is under consideration to serve the

ares, RM.S, Zoneg ware administra-
tive units and no proposal is on hand
to establish an R.M.S., Zone for the
Industrial area covering Kanchrapara
to Kamarhati.

Visits abroad by Minister of
Information and Broadeasting

472, Shri Surendranath Dwivedy:
Will the Minister of External Affairs
be pleased to state:

(u) the number of occasions and
the pumber of days that the Minister
for Information and Broadcasting had
to go abroad during May, June and
July 1965

(by whether these visits were n
connection with the work of her
Ministry or any other State business:

te) the countrles which she visited
und how many times: and

(d) the total amount of forelgn ex-
change incurred on these tours?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (e). The

Minister of Information and Broad-
custing made two tours aobroad in
May, June and July 1965—one to

London and the other to Mongolia.
She visited London from d4th June.
1985 (o 14th June, 1965 as the Gowv-
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ernment's representative at the in-
auguration of the Nehru Memorial
Exhibition. She visited Ulan Bator
(Mongolia) via Moscow from 6th July
to 14th July 1865 in response to an
invitation from the Prime Minister of
Muongolia to attend their National Day
celebrations. These wvisits were sig-

nificant parlt of State business for
strengthening India’s relations with
the countries concerned and they

were also an extension of the work
of her Ministry. For instance, though
the Nehru Memorial Exhibition was
co-ordinated and administered by the
Ministry of External Affairs most of
the arrangements were made by the
Ministry of Information and Broad-
casling.

(d) The total amount of foreign ex-
change spent for these tours was
Rs. 158438 including airfare in Soviet
Union. 1! may be mentioned that the
Minister did not draw the full allow-
ances to which she was entitled.

LAF. crash in Eastern Secter

[ Shrl Raghunath Singh:
473. { Shri Kindar Lal:
| Shrl Vishwa Nath Pandey:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that two
LAF. officers died in a flying acci-
dent In the Eastern Sector on the
morning of 10th July, 1965 and

(b) if so, the causes of the accident?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir.

{by A Court of Inquiry has been
constituted to investigate the accident.
The cause of the accident will be
known only when the report of the
Court of Inquiry is received.

Indian students beaten in U.S.A.
J Shri M. N. Swamy:
. Shri J. B. 8. Bist:

Will the Minister of External Affairs
be pleased to state:

{a) whether any Indian students
were beaten in the Southern States of

4.
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USA In the first week of July, 1965
by the Whites;

(b) whether our Embassy took up
the matter with the Government of
USA.; and

(c) it so, the nature of reply re-
ceived from that Government?

The Minister of External Affairs

(Bhri Swaran Singh): (a) and (b).
Yes, Sir.
(c) Yes, Sir. ‘The State Depart-

ment have expressed their regret at
the unjust and unwarranted attack on
TIndian nationals.

‘Eosatmle Co-operation with Xenya
and Ugands

475. Maharajkumar Vijaya Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether the Chairman of the
Administrative and Business Manage-
ment Council, who visited Kenya and
Uganda during November/December,
1964 to study the possibilities of tech-
nical and economic co-operation with
these countries has submitted any
report; and

(b) if so, the detalls of the assist-
ance to be given?

The Minlster of
{Shrl Swaran Singh):

External Affairs
(a) Yes, Sir,

(b) Shri Khera had suggested that
Senior Administrators from the three
<ountries be invited to India for ex-
change of administralive experience
and to see the working of our admin-

fstration and of our Administrative
teaching Institutions. This is being
done.

Indian Missions in George Town and
Zanzibar

476. Maharajkomar Vijaya Ananda:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether the proposal to estab-

tish an Assistant High Commission at
George Town (British Guiana) and

924(Al) LSD—4.
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an Assistant High Commission at
Zanzibar has been given effect to:
and

(b) if not, the reasons for the
delay?

The Minislter of External Affairs
(Shri Swaran Singh): (a) and (b).

The Assistant Commission at George-
town, British Guiana, has been func-
tioning since the 21st May, 1965, No
Indian mission has as yet been estab-
lished at Zanzibar, although a deci=
sion has been taken to do so. The
delay in setting up the misslon s
purely administrative,

Tibetan Rafugees

[ 8Bhri Raghunath Singh:
. { Shrl Madhu Limaye:
| Shri Ram Sewak Yadav:
Will the Minister of External Affairs
be pleased to state:

(a) the number of Tibetan refugees
who have entered India during tha
last three months; and

(b) whether the Chinese have again
started to suppress their freedom of
worship and thought?

The Minister of External Affairs
(Bhri Swaran Singh): (a) 56 Tibetan
refugees entered India during the
months of May, June and July, 1885.

(b) Reports indicate that the
Chinese authorities in Tibet continue
to suppress freedom of worship and
other fundamental rights and freedom
of the Tibetan people.

Deihi-Bombay Trunk Calls

478. Bhrl Karni Singhjl: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Trunk
Calls botween Delhi and Bombay are
being inordinately delayed and even
fixed time calls booked eight hours
before the maturing time are delay-
ed by more than five hours; and

(b) if so, the action belng taken to
remedy the situation?
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The Deputy Minister in the Depart-
ment of Commaunications (Shri Bhaga-
vatl): (a) Yes, to some extent due to
paucity of circuits and interruptions

to open wire circuits caused by mon-
soon and thefts of wire,

(b) On the commissioning of Delhi-
Bombay Co-axial Cable System early
next year, large blocks of high grade
circuits are proposed to be provided
between the two stations.

Non-stop ALR. Service

J Shrimati Laxmi Bai:
'}_ Shri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether there is any proposal
to introduce & non-stop dawn to
midnight radio programme from some
important centres of All-India Hadio;
and

(b) if so, the details thereof?

The Minister of Information amd
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir,

(b) An uninterrupted programme
service, running from 6 A.M. till mid=
night, will be introduced from the
Delhi, Bombay, Calcuita and Madras
stations of All India Radio, with effect
from the 26th September, 1865. The
programme plans for this continuous
service provide for more items of
entertainment and information, keep-
ing in view the needs of different
sections of listeners both in rural and
urban areas.

479,

Sorting Sections in North Bihar

480, Shrimati Ramdulari Sinha: Will
the Minister of Communications be
pleased to state:

(a) whether the proposals for “pen-
ing of sorting sections in North Bihar
Express from Samastipur to Howrah
and in the Assam Mail from Barauni
to Allahabad have heen approved;

(b} whether it is a fact that both
the secctions have been placed under
the administrative control of KM.5.,
“U" Division;
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(c) whether the principle; enus. iat—
ed at the time of reorganisution of
the R.M.S. Divisions in 1954 have
been followed in these cases;

(d) whether both the sections are
not being opened for want of maeil
vans; and

(e) if so, the action being taken by
Government in the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes,

(b) Since the sections have not yet
been opened this question does mot.
arise now.

(c¢) In view of (b) this questiom
does not arise.

(d) Yes.

(e) New mail vans are under com-
struction to meet requirements of
these Sections.

Sugar Factories in U.P. and Bihar

481. Shrimati Ramdulari Sinha: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that in UP.
and Bihar, the employees of the sugar
factories used to get bonus pro rate
of their earnings during the seasam;

(b) whether it is a fact that a larger
number of workers who work during
the production season will be entitl-
ed to get less bonus than the per-
manent workmen who work during
the off-seasons according 1o Bonus
Ordinance; and

(c) if so, steps being taken to re-
move such a disparity?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) De-
tailed information regarding the man-
ner in which bonus payments were
made in the past by the sugar facto-
ries of U.P. and Bihar is not available.

(b) and (c). Bonus payments under
the Ordinance have to be related to
the number of days worked and the
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amount of “salary or wage" drawn by
the workers in the accounting year.
The Ordinance however, permils
agreements being reached between
the parties on a different basis mutu-
ally acceptable to the parties.

Tourist Map

482, Bhri Surendranath Dwivedy:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a tourist map has been
produced by the Information and
Broadcasting Ministry and is in circu-
lation in the ~ountry and abrnad
showing Bagdogra in East Pakistan,

(by when this map was published
and when this area was handed over
to Pakistan by tie Government of
India; and

(¢) the total
printed?

number of ccpies

The Minisier of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c). The Directorate
of Advertising and visual Publicity
produced, in 1958, one lakh copies of
the "India Tourist Map (Folder)" for
the Department of Tourism. The dis-
tribution of the folder was suspended
Immediately the mistake In regard to
the location of Bagdogra was noticed:
the remaining copies were distributed
after correction slips had been over-
pasted,

King of Bhulan

[Shri D. C. Sharma:
483. / Shri P. C. Borogah:
Shri Harl Vishnan Kamaib:

Will the Minister of External
Affairs be pleased to state:
(a) whether Government have

taken note of the attempt: to over-
throw Bhutan Gowvernment including
an attempt on the life of Xing of
Bhutan on the 31st July, 1965; and
Teaclion

(b} if so. Government's

thereto?
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The Migister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir,
Government are aware of these nefa-
rlous attempts which have, fortunate-
ly, been abortive,

(b) It is for the Government of
Bhutan tp take suitable action to foil
these misguided activities, which are
to be deprecated, and to prevent their
recurrence. The Government of
India will give all possible assistance
that the King of Bhutan may require
of them for the purpose,

New Transmitters

484. Bhri Narendra Singh Mahida:
Will the Minister of Information and

and Broadcasting be pleased to state:

(a) whether the nstallation of four
new transmitters, two of 1.000 k.w.
medium wave and two of 250 k.w.
short wave, has heen sanctioned; and

(by if so, the time by which they
are likely to be installed?

The Minister of Information and
Broadeasting (Shrimatl Indira
Gandhi): (a) The Government of
India have accorded part expenditure
sanctlon for the Installation of one
1000 kw mediumwave transmitter and
two 250 kw shortwave transmitters.
It has also been decided to instal one
more 1000 kw mediumwave transmit-
ter, but expenditure sanction for the
same ls yet to be accorded.

(b) They are likely to be installed
within a period of two years

Thambu Eguatorial Rocket Launching
Statlom In Kerala

485 Shri Narepdra Singh Mahida:
Will the Prime Minister be pleased to
state:

(a) whether experiments will he
made soon at the Thumbha Equatc-ial!
Rocket Launching Station in Kerala
for receiving satellite data for the
study of radio waves in the lono-
sphere;

{b) whether it is a fact thatl infor-
mation from the 5-98 satellite sent up
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by the US, National Aeronautic
and Bpace Administration ol the
United States, was now being receiv-
ed in India; and

AUGuUsT

(c) if so, the names of the Centrer
in India where guen an informatiun
is received?

The Prime Minister and Minister
of Atemic Energy (Bhrl Lal Bahadur
Shastrl): (a) Yes. It is proposed to
set up a receiving unit at the Thumba
Equatorial Rocket Launching Station
to monitor regularly radio signals

from the S-68 Ionospheric Beacon
Satellite.

(b) and (c). Yes. The Centres re-
ceiving such information are the
Astrophvsical Laboratory, Kodaikanal,
the Defence Electronics Research La-
boratory, Hyderabad, the Physical
Re-earch Laboratory, Ahmedabad and
the Radio Propagation Unit of the
National Physical Laboratory, New
Delhi.

Burvey of Indla's Atemic Projects

486. Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to
alate:

(a) whether it is 1 fact that some
British Press Correspondents were
recently invited to survey Indin's
Atomic Projects;

(b) whether any Indian Press cor-
respondents had also Dboeen invited
and if so. when; and

(c) the main purpose of these sur-
veys by the foreign Presg Correspon-
dents?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahaduor
Shastri): (a) and (c). In order to pro-
ject India’s achievements in the peace-
ful uses of atomic energy before an
international public, a party of Bri-
tish Science Correspondents was in-
vited to go round our Atomic Energy
Installations and later write about
them.

(b) A large number of Indian Cor-
respondents were invited last year on
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the occasion of the tenth year of the
existence of the Departmant of Atomic
Energy, and ful] coverage appeared in
al] important Indian papers.

Electriclty from Atomic Energy

o

Will the Prime Minister be pleased
to state:

Shri Madhu Limaye:
Bhri Ram Sewak Yadav:

(a) the progress made so far in the
three projects for generating electri-
city from atomic energy which are at
present under execution; and

(b) the time by which power pene-
ration would commence from
projects?

thesc

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). The required
information is given below:

Tarapur Atomic Power Project

Work on this project is proceeding
according to schedule., About 25,000
cubic yards of concrete for the sub-
structure and super structure of the
reactor and turbine buildings have
been laid. Fabrication work on the
steel vessels, which will contain the
reactor and primary circuit, has also
made considerable progress. The
manufacturing activity in the vendors
shops on items of equipment, including
the pressure vessels and turbine gene-
rators, is also proceeding according to
schedule.

The contracted date for the full
power operation of the Station is
October 1068, but there is the possi-
bility of some amount of power being
generted several months ahead of this
date.

Rajasthan Atomic Power Project

The Station will have two reactor
unitg of 200 MWe each. The work
on the first unit was sanctioned In
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1964, The installation of the second
unit has been authorised very recent-
ly, subject to suitable arrangements
for financing the foreign exchange
component being made. These ar-
rangements have not vet been finalis-
ed

Excavation for the foundation of
the Reactor Building has been com-
pleted and concreting started on July
15, 1985. The excavation for the Tur-
bine Building, Service Building and
Pump House are in progress.

Purchase orders for the imported
itemg of equipment valued at about
40 per cent of the total froeign ex-
change cost of the Project have been
placed.

The first unit of the Station is ex-
pected to go into commercia] opera-
tion during the later part of 1969 and
the second unit before the end of the
Fourth Plan, if suitable arrangements
can be completed at an early date for
financing the foreign —xchange com-
ponent.

Madras Atomi: Power Project

The Station will have a generaling
capacity of 400 MWe consisting of 2
reactor units of 200 MWe each.

The seiting up of the Station has
been authorised very recently sub-
ject to suitable financing arrangemenis
for the forelgn exrchange component
of the erpenditure being made, These
financing arrangements have not yet
been completed.

Preliminary work at the site is

being taken in hand.

The Station is expecied to be com-
pleted before the end of the Fourth
Plan, if suitable financing arrange-
ments are completed at an early date.

The second unit of the Rajasthan
Atomic Power Station and the two
units of the Madras Atomic Power
Station will each require approximate-
ly 200 tonnes of heavy water, which
if imported will cost R 15 croves.
The Departmemnt has put up & pro=
posal to build a heavy water plant
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without foreign consultancy at an
estimated cost of Rs, 21 croreg with
a foreign exchange component of Rs.
9 crores. This wil] save Rs, 8 crores
foreign exchange on heavy water for
these three reactors aloné. The plant
hus however not yet been ganctioned
by Government, and any further de-
lay in its sanctioning will lead to de-
lay in the coming into operation of the
three power reactors. Thig proposal
was put up by the Department to
Government as far back as March
1965. Unless this heavy water is pro-
duced in India, all the three power
stations will be under international
safeguards.

Wage Board fer Coffee and Kubber
Plantations

488 Shri Sidheshwar Prasad: Win
the Minister of Labeur and Employ-
ment be pleased to gtate:

(@) whether the Wage Board for
Coffee and Rubber Plantations has
submitted its report;

(b) if g0, what are {tx recommenda-
tions; and

(e) if not, the
delay?

The Minister of Labour ang Employ-
ment (Shri D, Sanjivayya): (a) The
Wage Board for Coffee Plantations
has recently submiited its report. The
Rubber Plantations Wage Bomd is
still at work,

(b) The recommendations of the
Coffee Wage Board are under exa-
mination of the Govermment.

(c) Efforts are being made by the
Rubber Plantationy Wage Board e
complete its work as early se possi-
ble.

Demarcation of Indo-Pak. Border

488-A. Shri Bagri: Will the Minister
of Exieria] Affairs e pleased to
state:

reasons for the

(a) the progess made so far in the

demarcation of the¢ Indo-Pakistan
border along Tripura and West
Bengal:
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(b) the border which has not so
far been demarcated; and

(c) when the entire border with
Pakistan is expected to be fully de-
marcated?

The Minister of Externa] Affalrs
(S8hri Swaran Singh): (a) Demarca-
tion by the placement nf boundary
pillars has been completed on the:—

(i) 184 miles out of 550 miles of
the Tripura-East Pakistan
boundary; and

(ii) 1079 mileg out of 1349 miles
of West Bengal-East Pakistan
boundary.

(b) Demarcation has not yet been
completed on the Tripura-East Pakis-
tan border at:—

(i) The Tripura-Sylhet Sub-sec-
tor.

(ii The Tripura-Chittagong/Chit-
tagong Hill Tract Sub-sector

(iii) The  Tripura-Noakhali Sub-

sector for about 22 miles.

(e)  West Pakistan
boundary at:
(i) Berubari
(i) Hili
(iiiy Boundary
Mahannanda,
Karatoa
(iv) Boundary
Hankar
Khal.
1t is difficult to predict a firm date
for the completion of the dcmFtation
of the entire border but work is pro-
gressing. -

Bengal-East

along the rivers
Boroung and

along the rivers
Khal and Baikhari

12 hrs,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THREATENED AGITATION FOR PUNJABI
Suea

Shri Surendra Pal Glagh (Buland-
ghahr): 1 call the attention of the

Re: Adjournment M. :236
and C.A.

Minister of Home Affairs to the fol-

lowing matter of urgent public impor-

tance and I request that he may make

a statement thereon:—

“Master Tara Singh's threatened
agitation for Punjabi Suba

and the Prime Minister's
meeting with Sant Fateh
Singh.

The Minister of Home Affairs (Shri
Nanda): Sir, I made a request to you
that at this juncture, 1 may be just
allowed to lay on the Table of the
House a copy of the record—note of
the Prime Minister's talks with Sant

"Fateh Singh on August Tth and B8th.

Any further question may be deferred
at this stage,

Mr. Speaker: Should 1 hold it over?
Shri Nanda: Yes, Sir.

Mr_Speaker: How long would he
require? Would he intimate {o me?

Shri Nanda: Yes, Sir,

Mr. Speaker: The calling attention
notice is held over.

RE. MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Mr. Speaker: I have received notice
of an adjournment molion by Shri S.
M. Banerjee, Shri Madhu Limaye,
Shri Warior....

Shri Vasudevan Nair (Ambala-
puzha): I am sorry to interrupt you,
Sir. We had given a calling attention
notice about a matter which is entirely
in the hands of the Central Govern-
ment and there is no technical ground
on which you can reject it. I am
referring to the indefinite fast by
Shri A, K. Gopalan and others in the
Kerala Jail. May I say, Sir, that
mcreptance of a short notice question
depends on the minister.

Mr. Speaker: There is one trouble,
Firstly, 1 would ask the hon. member
to remember that [ have requested so
many times and he ought not to have
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raised it in this manner. Of course,
I have great regard for Mr. A, K.
‘Gopalan and for others also. I paid
my attention to it. If I allow this
calling attention notice on these mat~
ters, it would become difficult for me.
“Therefore, ] have said that this infor-
mation can be got through a question.
"We can only get information and not
discuss the merits of it. I will see
that this question is answered in a
day or two,

Bhri Vasudevan Nair: The Kerala
‘detenus are directly under the charge
of the Central Government unlike
detenus in other States,

Mr. Speaker: I realise that. That
is why I have advised him that he
‘might put a short notice question and
I will get the information that he
‘wants. ]

Shri §. M, Banerjee (Kanpur): You
can admit a notice for calling atten=
tion, but they will not admit a short
motice question,

Mr. Speaker: When I have promised
that | will get the answer, he should
be satisfled.

Shri Harl Vishnu Kamath (Hoshan-
‘gabad): May I seek a clarification on
your ruling? You rightly said that
information must be sought on this
‘matter. But is noy calling attentlon
nolice one of the means by which we
«an elicit information?

Mr, Speaker: Everything is like
that, but that can be better clarified
in question. Some matters may be
‘sp urgent that a calling attention
notice may be admitted on them; some
may be still more urgent that an
adjournment motion may be admitted
on them. There are various aspects
‘that are to be considered. Again, I
might take this opportunity to bring
to the notice of this House that today
1 have received 60 calling attention
motices. Is it poasible for me to admit
all the 60 of them? Then, even in the
matter of questions, because of the
Himitation of time, not more than
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three questions by the same member
would be put on the list. Yet, one
member gives notice of 10 or 15
questions or calling attention notices.
Perhaps he cannot decide for himself
which shou]ld be given more import-
ance. Therefore,l would request hon.
Members to exercise some discretion
in this matter themselves, They
should give notice of only one, or at
the most two, if they feel that the
other one is more likely to be admit-
ted. Some limitation ought to be
placed. If we receive 60 lces, it
becomes rather rid.ieuiw,)mlt will
rather become a joke. I’hope hon.
Members will just bear this in mind
while giving notices.

I have received notices from Shri
Warior, Shrimati Renu Chakravartty,
Shri Dajl and others. Perhaps the
name of Shri Kachhavaiya is also
there, I cannot rcad his name be-
causc he writes in such g manner. Of
course, the name of Shri Banerjec is
there. I am sorry that it is not admis-
sible. First of all, we are taking up
the no-confidence motion and discus-
sing it ‘oday. The food situation is
also being discussed separately. 5o,
opportunities for expressing their
viewg are provided by those discus-
sions,

Surendranath Dwivedy
Food would be discus-

Shri
(Kendrapara):
sed separately?

Mr. Speaker: Yes, food would also
be discussed. A statement has been
made by the Food Minister. I am
thinking of giving some time for that
discuasion because the people are feel-
ing very very acutely on that.

Shri 8. M. Banerjee: Kindly hear
me why 1 have given notice of thie
motion for adjournment even though
1 knew that the motion of no-eorl.ﬁ.-—
dence is ing up for di !
day,

Mr. Speaker: He must sl down

when T am on my legs.
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Shri 8. M. Banerjee:

Mr, Speaker: " He
observing it.

I am doing it.
has not been

Shri 5. M. Banerjee: Only some-
times.

Mr. Speaker: 1f it had been only
“Sometimes” I would not have minded
it. But if it is done always then it
becomes difficult. Now he might say
what he wants to say.

Shri 8. M. Banerjee: 1 know that
the no-confidence molion is going to
be discussed today and that food
scarcily, famine conditions and high
prices are going to be some of the
aspects which will be mentioned dur-
ing the course of the discussion. But
what compelled me to table this
motion for adjournment wag the un-
provoked firing in Kolhapur, resulting
in the death of six persons. Not only
thal, today 32 persons have been
arresied, 6 in Caleutta. | wanted an
immediate discussion of this subject
for two reasons. First of all, the food
situation is deteriorating day by day;
it will not wait for our no-confidence
meolion. Secondly, firing has been
resorted to by this government on the
hungry people and many have been
shot dead. So, we want ip censure
this government for firing on hungry

men.
Mr., Speaker: | have heard him.
He will kindly sit down. It is really

& surprise o me that Shri Banerjee
wants to censure this government
‘Which is the bigger motion—the cen-
sure motion or the mno-confidence
motion? Then, it refers to something
which happened in a State where,
unfortunately, there was some firing
esulting in the death of some per-
wons. 1y is only a State subject. If
in opportunity is required to refer to
that subject, an opportunily is being
Zlven immediately, for we are taking
un the no-confidence motion today.
Over and above that. 1 have said that
1 am thinking of giving some time for
the discussion on food. So, I cannot
allow this.
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Shri 5, M. Banerjee: Sir, unless we
know the facts how can we partici-
pate in the discussion? Could the-
Home Minister or the Food Minister
enlighten us as to what is the position
in Kolhapur? I know that the Kolha-
pur firing cannot be a subject-matler
for discussion here. Yet, it finds a
place in the statement which has been
circulated to us. It gives all wrong
statistics. This flring was resorted om
hungry marchers . . . (Interruption).

Mr. Speaker: Order, order, He
cannot make a speech like that. Now
that he haos made the speech, he will
sit down. I have disallowed it
When [ am taking up the No-Confi-
dence Motion, no other adjournment
motion can be taken up. Every
opportunity is provided there to raise
the points that the hon. Members
want to raise. Mr. Banerjee can take:
it up ... (Interruptions).

oft y fom@ (7<) - ol wg @
ag wrdat & f xa e o fafew g
# wirt wie ) 7i &, I A ¥ g o
AT & "AmA oF wfadww @ |

ot Wo wo fog (W) : weam
wgrEg, A7 qg frdw & fr wfam
* wema ¥ aw wmw feafa & s w0
wre & femr amg

of} wiiwTe "W dowr: (wET) &
o wg W g e towem & e
FAn aga fere @ & | o Tew FTRT
I gATE A€ v Ak qIEI
FaWt g wt | O oF fom # A S
w1 wrey wT @ )

Mr, Speaker: Order, order.
not the method to raise it.
order.

Shri Harl Vishnuy Kamath: Is  the
House to understand that a separate:
discussion on food will follow the No-
Confidence Motion?

Shri Dajl (Indore): 1 had givem
notice of an adjournment motion.

That is.
Order,
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Mr. Speaker: I have not considered
that. I will consider that. Papers to
be laid.

12,10 hrs.

PAPERS LAID ON THE TABLE

Aupit ReporT, 1064, ISSUED BY THE
VicE-PRESIDENT  DISCHARGING  THE
FUNCTIONS OF THE PRESIDENT, IN
RELATION TO THE STATE oF KERALA,
ETC.

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers in respect of the State of
Kerala: —

(1) Audit Report, 18964, under
article 151(2) of the Consti-
tution read with clause (¢)
(iv) of the Proclamation dat-
ed the 24th March, 1965,
issueg by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. [Placed
in Library, See No, LT-4576/

83].
(2) Appropriation Alpcounts,
1962-63. [Placed in Library.

See No. LT-5571/65).

(3) Finance Accounts, 1882-88.
[Placed in Library. See No.
LT-4578/65].

RuLes UNDER SsEcTioN @ or Docx
‘Wonners (ResuLATioNn or Emriov-
MENT) AcT, 1948

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): 1 beg
to lay on the Table @ copy each of
the following Rules under sub-section
(3) of section § of the Dock Workers

(Regulation of Employment) Act,
1948: —

(1) The Dock Workers (Regula-
tion of Employment) Amend-
ment Rules, 1985, published
in Notification No. S.O. 1889
dated the 28th May, 1965.

BHADRA 1, 1887 (SAKA)

Papers laid 1342

(2) The Dock Workers (Advisory
Committee) Amendment
Rules, 1065, published in
Notification No. 5.0. 2103 dat-
ed the 3rdq July, 1965,

[Placed in Library. See No. LT-
4570/65].

OrpERS UNDER SECTION 13 or REPRE-
SBENTATION OF THE ProrLe Act, 1850

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): 1
beg to lay on the Table g copy each
of the following Orders under sub-
section (3) of =ection 13 of the
Representation of the People Act,
1950: —

(1) The Delimitation of Council
Constituencies (Andhra Pra-
desh) Amendment Order,
1865, published in Notification
No. G.S.R. 1057 dated the
22nd July, 1965,

(2) The Delimitation of Coun-
cil Constituencies  (Bihar)
Amendment  Order, 19465,

published in Notification No.
G.5R, 1058 dated the 22nd
July, 1866.

(3) The Delimitation of Coun-
cil Constituencies (Bombay)
Amendment  Order, 1985,
published in Notification No.

G.S.R. 1059 dated the 22nd
July, 1965.
(4) The Delimitation of Coun-

cil Constituencies (Bombay)
Amendment  Order, 1968,
published in Notification No.
G.SR. 1060 dated the 22nd
Juiy'J 18635,

The Delimitation of Coun-
cil Constituencies (Madras)
Amendment  Order, 1965,
published in Notification No.
GSR. 1081 dated the 22nd
July, 1965

The Delimitation of Coun-
cfl Constituencies (Punjab)
Amendment  Order, 1085,
published in_ Notification No.

(5)

(L))
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G.S.R. 1062 dated
July, 1965,

the 22nd

(7) The Delimitation of Council
Constituencies (Uttar Pra-
desh) Amendment Order,
1965, published in Notification
No, G.SR. 1063 dated the
22nd July, 1965

{8) The Delimitation of Council
Constituencies (West Bengal
Amendment  Order, 1965,
published in Notification No.
G.S5.R. 1064 daled the 22nd
July, 1965,

[Placed in Library. See No. LT=-
4580/65].

1211} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message reccived from the
Sccretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha 1 am
directed to enclose a copy of the
Industrial Disputes (Amendment)
Bill, 1965, which has becn passed
by the Rajya Sabha at its sitting
held on the 1Tth August 1965."

Sir, T lay on the Table of the House
the Industrial Disputes (Amendment)
‘Bill, 1965, as passed by Rajya Sabha.

‘1212 hra.
PETITION RE. MOTOR VEHICLES
ACT, 1839
Shrl Ranga (Chittoor): 1 beg to

present a petition signed by a peti-
tioner relating to the Motor Vehicles
Act, 1939, and the Rules made
thereunder.
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BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Siaha): Mr. Speaker, Sir, on
Thursday last, I announced the Gov-
ernment Business to be taken up dur-
ing the week commencing from
today. In the nature of things, I
could not announce the inclusion of
the Finance Bill (No.2) 1965, in the
List of Business because the Bill was
not before the House at the time of
announcement. I would now like to
inform the House, with your permis-
sion, that the Bill has been included
in the Gowernment Business for the
week and will be taken up for consi-
deration and passing after the House
has disposed of the Motion of No-
Confidence.

Shri Harl Vishou Kamath (Hoshan-
gabad): On a point of clarification,
Sir.

Shri U. M. Trivedi (Mandsaur):
What is that business for the House?

Mr. Speaker: It is the Finance Bill
{No. 2),

Shri Hari Vishnu Kamath: On a
point of clarification. The Minister of
Parliamentary Affairs, while answer-
ing points raised last Friday, was
pleased to say that the No-Confidence
Motion would take three or four
days—it is on record; you may look
up the records—and I therefore sug-
gest that the time may be extended
to four days.

Shrimati Renu Chakravartty (Bar-
rackpore): Prior to this, you were
pleased to say that there will be a
separate discussion on food. The
situation in the country has become
s0 serious, specially due to the shoot-
ings and killings that have been
going on, that 1 would request the
Minister of Parliamentary Affairs,
before he tries to pul in anything elee
like the Finance Bill, to put a separate
discussion on food . . .
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Shri M. R. Masanl (Rajkot): The

Mr. Speaker: When we are taking
up the No-Confidence Motion, I can-
not ask him immediately to put that.

Shri U, M. Trivedi: The Business
Advisory Committee had fixed 15
hours for the No-Confidence Motion.
But today I am told that it is only
3 days ...

Mr. Speaker: It was 3 days.
Shri U. M. Trivedi: It was 15 hours.

Mr. Speaker: We can see the record.
Whatever it is, that can be adhered
to.

Shri Radhelal Vyas (Ujjain): May
I request the Members of the Oppo-
sition who have tabled the no-confi-
dence motion that, in view of the
urgency of the food situation, they
may withdraw it?

Shrimati Renu Chakravartty (Bar-
rackpore): There should be extra
discussion,

Shri  Harish Chandra  Mathur
{Jalore): Mr. Speaker, Sir, we have,
during this session, this censure
moton; now we shal] also have this
food debate; we have also this budget
which we had never expected. So it
appears 1o be quite obvioug that the
session will have to be extended. If
it is go, we should be informed of it
quickly, so that we may be able to

adjust our programme,

Shri K. D. Malaviya (Basti): With
regard to the food debate, 1 do feel
that there is an element of urgency.
Therefore, it would be better if the
Minister for Parliamentary Affairs . ..

Mr. Speaker: That can be discussed.
What further urgency can be
pressed?

Shri Ranga: I trust that you will
insist ‘upon the 15 hours limit that
hag been a'ready agreed to.

My. Speaker: T will insist on that.

understanding was fifteen hours, but
in the report, three days are men-
tioned.

Mr. Speaker: We should not spend
more time on other work. I will see
that fifteen hours are utilised during
the three days.

Shri Ranga: Let us stick to fifteen
hours.

Mr. Speaker: Yes. Mr. Masanl
might begin,

st gow feX (FoeT) 0 om
WTTRT GATHT &1 AT f a7 wEAr amgar
g fr o% fde g7 & war sz @)
R TRARAT o agi & g7 A0 w6
e f S o |TO T g9 A
a9 A% ag graw A ALY WA )

Mr. Speaker: The Defence Minisier
wanted to makc a statement,

1217 hrs.

STATEMENT RE. SITUATION IN
JAMMU AND KASHMIR

The Minister of Defence (Shri
Y. B. Chavan); Since 1 made the
statement in Parliament on 16th, our
efforts to hunt out ang mop up the
infiltrators have ‘been vigorously
continued and we have achieved
considerable success in these dirce-
tiona,

2. One of the [mportant achieve-
ments wag the re-capture by our
forces of the three high posts across
the Kargil area. These posts had
been occupled by us in May, but
later evacuated on assurances Te-
ceived from the United Nations
Secretary General that observers
would be ppsted in the area and
raids on our line of communication
with Leh would cease Unfortunately,
these assurances were belied gnd
attempts were made again to inter-
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|Shri ¥. B. Chavan]
iere with our lhne of communication.

1t was, therefore, necessary to occupy
them again,

4. A notable feature of the opera-
uons in J. & K. hag been the sirong
support given by Pakistani regular
torees to the infiltrators who are on
ovur side of the Cease Fire Line. In
the Chhamb sector, as also in the
Tithwal sector, Pakistan moveg up
regiments of arlillery and started
heavy firing on our posts. This was
particularly so in the Chhamb sector
where a continuous barrage was
resorted to by Pakistan for 48 hours,
mainly to try and dislodge us from
our posts along the Cease Fire Line
and to relieve the pressure on infil-
trators who had been hard pressed
by our security forces. The result of
the battle has not been according to
Pakistan's desires. All the attacks of
Pakistan have been repulsed Heavy
casualtics have been inflicteq on
them and we have maintained wour
position all along the Cease Fire
Line, The Pakistani inflltratorg have
suffered considerable losses and 48
dead bodics have been picked up by
us after the battle. ] dare say many
more have actually been killed and
wounded on the Pakistani side. Un-
fortunately, because of the artillery
firing from the other side, an Indian
Brigadler in this area lost his life.

4. In other Sectors and lately again
in the Chhamb Sector, desultory
firing continues across the Cease Fire
Line. In the valley we have stepped
up mopping up operations and, for
some time now, there have been no
incidents of any importance. The
infiltrators have either been gplit up
into smaller groups or have been
driven back to the periphery of the
valley. In many cases they have
been purrued and ambushed. As a
resull manv of them have been
kil'ed, wounded and captured and
substantial quantities of arms " and
ammunition seized, ‘There are indi-
cations to show that some groups of
raiders, who had been badly mauled
and demoralised, have retreated
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across the Cease Fire Line and some
are in the process of doing so. On
the other hand, some fresh infiltra-
tions have been reponted and gizable
groups are gtill poised on the other
side of the Cease Fire Line, These
are backed by regular troops and
our security forces have the triple
task of protecting the Cease Fire
Line, prewgnting further infiltration
ang liquidalin‘ the infiltrators. 1
think our operations have to take
account of the fact that about 3,000
to 5000 infiltratorg would still have
to be dealt with in the J. & K. area.

5. A necessary corollary of the
fighting in J. & K., particularly near
the Cease Fire Line is the move-
ment of civil population from areas
near the scenes of firing to safer
places, This has particularly been
the case in the areas near the Cease
Fire Line in the Jammu Division.
This is inevitable when fighting flares
up, involving hardship to the people.
The movement has been accelerated
by the atrocities committed by the
infiltrators on unarmed innocent
people in these villages. In the
valley there has been a much smaller
movement from villages where infil-
trators have resorted to arson ete.,
but quite a few of them have re-
turned to their homes, Necessary
steps for relief of such population are
being taken by the J. & K. Govern-
ment with the support of the Central
Government. The Minister for Re-
habilitation has himself also made a
visit to the State.

8, The infiltrators definitely killed
by us now total 374. including six
officers. In addition. about 400
casualties are estimated to have been
inflicted, We have also captured 95.
On our side 89 Army personne] have
been killed, including 8 officers and
2 Junior Commissioned Officers. 29
Police personnel have also lost their
lives in fighting the inflltrators.

Shrl HA N. Mauakerjee (Calcutta,
Central): It is quite ebvious that the
U.N. Observers are playing a very
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shabby role in conniving at Pakistan,
fur otherwise the 48-hour bombard-
ment on our positions could not take
place, In this regard, may [ know
what specific steps have been taken
g0 that this shabby role of the U.N.
‘Observers can be terminated?

Shri Harl Vishnu Kamath (Ho-
s.angabad): You will recollect that
on Friday, we demanded, and Yyou

were pleased to agree with us, that
tlie Prime Minister should evolve a
procedure, as his predecessor Prime
Minister Nehru did in November,
1162, some modus operandi for keep-
ing the House informeq from day to
day, of the developments and happen-
ings in Kashmir. May [ suggest in
this connection that the Prime Minis-
ter might meet representatives of
the Opposition more frequently than
he has been doing so far?

ot wo frmet (qiTT) © FIOET A
AT TA Tw w7 T o7 afema
T AT ATHAY ZHT § IA AT COOAT A
T gTwTe ax w44 fe ww gare fAm
w7 7 gg-fanm v w it
¥ ot oz =ert it g ErR wafE
q¥ FIHIT F §ATH 1 EW R 7T A
W afeefaai & fqea 17

Dr. L, M. Singhvi (Jodhpur): In
view of the fact that the United
Mations have increasingly tended not
to play an affirmative role against the
aggressors, may I know whether
Government are prepared to react
now to the proposed or forthcoming
visit of Dr. Ra'ph Bunche to this
country and Pakistan 1o discuss
matters on Kashmir?

Shri Vidya Charan Shukla
(Mahasamund): Would the Govern-
ment enlighten this House about the
heroic co-operation that we are gett-
ing from the local population of
Kashmir in fighting these infiltrators,
and make a pointed reference to
that?

Bhri D. C. Sharmy (Gurdaspur):
‘There was a statement in the press
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that if necessary the Indian Army
would cross over the cease-fire line.
May I know whether if things are
continuing as they are today, and if
the Pakistan military force goes on
mounting up its attack on all the
different sectors in Kashmir, Chhamb
and other places, and if Pakistan does
not desist from exerting more and
more pressure on the Indian Army
and the Indian population in Kash-
mir, Government have any idea
under contemplation that they will
think of crossing over the cease-fire
line?

Mr. Speaker: Those things cunnot
be disclosed here.

Shri Abdul Ghanl Gonl (Jammu
and Kashmir): BSo far the policy of
Oovernment has been to defend the
territory from our side of the cease
fire line. May I know if Government
have decided to have an offensive-
defence in view of recent develop-
ments?

Mr. Speaker: These are all sug-
gestions only, If the hon. Minister
wants to say anything, he may do so.

Shri Y. B, Chavan: As regards the
co-gperation of the people of Kashmir
and other areas, [ did make a refer-
ence in my last statement. T am glad
to inform the House that the co-opera-
tion of the local peop'e Is increasingly
available,

ot qararer oy : (FTAT)  wW A
w garr 39 farfear €1 A a7 3
ifag
Shri Y, B. Chavan: Brig Mastor.
It is known. It has been announced.
I did not particularly mention the
name then,

Dr. M. 8 Amey (Nagpur): The
hon. Minister may kindly speak up.
We are not able Lo hear him.

Shri U. M. Trivedl (Mandsaur):
There is something wrong with the
acoustics of the Chamber.
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Shri ¥. B. Chavan: As far as
offensive action etc. are concerned, I
can only tell the House that when-
ever it was found necessary to even
go across the cease-fire line in order
to defend our side of the cease-fire
line, we have done so; and if it is
found neccessary, 1 have no doubt that
we will not fail to do that also.

Shri 8. M. Banerjee (Kanpur):
What about the role of the UN Obser-
vers there? They have supplied jeeps
to the infiltrators.

Mr. BSpeaker: The role of UW
Observers there has been criticised by
itwo Members. Have Government

taken notice of that?

Shri Y. B. Chavan: Ag regards the
UN Observers, they may be trying
their own best, but I think they are
found rather ineffective,

Shri H. N. Mukerjee: A Cabinet
Minister has slready gone on record
protesting againsi the supine indiffer-
ence of the UN Observers in regard
to this matter. The Minister of
Defence has  given us in  tangible
words so much further evidence about
the connivance of these Observers
with Pakistani barbarities, but the
Minister for some reason is pusilla-
nimous €énough not to say a thing
about it. On a point of order, I would
ask you to give a ruling. We have
already had from a Cabinet Minister,
Shrimati Indira Gandhi—as far as 1
can remember it,—a stalement, She
had said that the role of the UN
Observers in not doing & thing about
what happencd in Kashmir was ex-
tremely reprehensib'e. She had said
it. But herc is the Minister of Defence
who says, ‘May be, may be, they are
in some difficulties; they may be
doing their best’. 1Is this Maharash-
trian patriotism or what? I do nol
know...... (Interruptions).

ot wyq fwd : gz-facw T W
Y w7 ¥F Agw e § st A
e A
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Mr. Speaker: It
criticised like that.

should not be

Shri H N, Mukerjee: He was re-
ferred to once as Shivaji the Second
going about .. . (Interruptioms).

Mr. Speaker; It should not be in-
sisted that Government should declarc
policies on these matters immediately,
just at this moment.

Shri H. N. Mukerjee: Policies?

What policies?

Mr, Speaker: The Government's
responsibility is there. They have to
consider it, when these facts have
been brought to their notice.

Shri S. M. Banerjee: The UN
Observers have supplied jeeps to the
infiltrators. They should be thrown
out along with them. We cannot eii-
cit information from them?

Mr, Speaker: 1 have reminded
Shri Banerjee that he will sit down
when I am standing.

Shri S, M. Banerjee: 1 do.

Mr. Speaker: He does not. The
intensity of the feeling has been con-
veyed to the Government,.

Shri Bade: He should withdraw
what he said about Maharashtra,

wETTe & fAw @Y I R & 4 1A
w77 & W Y I avfaw 47 =;wfEw )

it gerdiare wrwe (A7dE) : wgT-
afgas damarfesn Wz &1 @A w7
Ha & W IE afy| qA1 Sfgw )

ft wo o wwi (d9AT) : AT
wzer w1 ag wee arfra & wifg )
THA W ®1 T At AAr =rfew

st gER 9w wEEE  (39)
ag TTE ¥ 2
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weaw AERY ;AT e ¢ AR
fres maT)

Q¥ WA WY RS &
A GaT FAT AEHTR 1 AYAT FAT
Al

ot gEw W Wy @ AT AT
®Y WA a7 TEA wez arfaw A wifed,
o g9 & AT R |

st aorerw Ty (aEY) - ot gt
w1 e v wrt 7 {4 wfgo

Mr. Speaker: Shri Mukerjee must
clarify. Of course, ag I have already
llidl it ought not to have been said.

Shri H N, Mukerjee: 1 was re-
minded of the Defence Minister's
postures in earlier times, and if g re-
ference to hig having been described
as Shivaji the Second, and as being
the exempler of patriotism in this
country, today has hurt, I am wvery
sorry. But I would like your guid-
ance In regard to this. You have been
pleased to say that we are trying, by
means of certain interjections, to get
the Government prematurely to come
out with statements of policy. It is
none of our intentions. The Minister
did make a statement which included,
I hope, an objective, factual, concreie,
truthful desecription of the situation.
When he told us that for 48 hours
bombardment wag going on from the
Pakistan side. 1 was wondering what
exactly was the role of the UN Obser-
vers Team who are supposed to super-
vige the cease-fire operations; when at
some particular place, which must
have been of strategic importance for
48 hours bombardment could conti-
nuously go on, the wonderful UN
Team of Observers was nowhere to be
scen,

1 remember also what a Cabinet
Minister, whom I need not name again,
had said in regard to this matter, and
I find him saying here in this House
today, on whatever day it is........
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An hon. Member: Twenty-third.

Shri H. N. Mukerjee:. .that he is not
quite sure about what the UN Obscr-
vers are doing; they may have had
their own difficulties, they may have
done their duty. I find a discrepancy
between the statements of one Cabinet
Minister and another Cabinet Minis-
ter, particularly the Minister of
Defence on whom devolves the pri-
mary responsibility in regard to this
particular matter,

Therefore, it is not g question of his
being asked to give anything out in
regard to whatever policy they may
all be confabulating about, but I want
a faclual statement in regard to Gov-
ernment having done a thing or not
having done a thing in regard to the
Team of UN Observers. He is very
welrunig to tell us that they have not
done a thing—Shrimati Indira Gandhi
may or may not have said what is
attributed to her, whatever the [fact
may be—or he might tell us that he
has no power o stop the pusillanimity
which is behind this policy.

Shri Y. B. Chavan: | had made a
very objective statement. [ am not
used to infuse subjective clements in
whatever 1 say. I have said that the
UN Observers have proved incffective,
but without facts I cannot say whe-
ther they have connived at it or not. 1
have got a certain responsibility in
making a statement. 1 do not want
to bring in my subjective anger or
prejudices against anybody in this
matter. Whatever I have got, I have
put objectively before the House, and
I have certainly stated that the UN
Observers have proved ineffective,
‘What more objective statement am I
expected to make?

of) gwR WY FEATT ;| g HERT,
71 sgaeqT €7 A7 & | AT ATEw
ot qEAt, A AT AT, A sTIer
foor ¥, Afem w9 vl & o Adr
ferar 1
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«ft wy fermd : w13 39 gEITS w1
LU E AR AT LR IRE L OE
faar oy

oft Wo wo fag :(WrHT) : weqer
afrm, & Cgagsfea’ w1 wd aemr
qAEATE |

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): As Shri Kamath mention-
ed we have decided that the Defence
Minister would be making statements
@z frequent'y as possible, and when-
ever there is any new development,
he will certainly come to the House
and make a statement, but I would
appeal to you that when such state-
ments are made, they should not be-
come a matter of such cross-examina-
tions, questions and counter-questions.
After all, if that is going lo be
the case, I am sorry we will have to
revise our opinion, We will be mak-
ing factua] statements. After all, we
are making statements on matters
which are so delicate at the present
moment, and if the hon. Members
start putting questions afler gquestions,
polley questions, how many times are
we going to repeat that and tell the
House about it?

Shri 5, M. Ranerjee: On a point of
order,

Mr. Speaker: Bill to be introduced.
1 am not Roing to allow anything.
The previous business is  finished.
There is no point of order,

R—

INDIAN WORKS OF DEFENCE
(AMENDMENT) BILL®*

‘The Minister of Defence (Shrl ¥. B.
Chavan): T beg to move for leave to
introduce g Bill further to amend the
Indian Works of Defence Act, 1823.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
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Indian Works of Defence Act,
1923.". )

The motion wag adopted.

Shri Y. B. Chavan;
Bill.

1 introduce the

Mr, Speaker: We now take up the
Motion of No-Confidence.

ot swmnie qwedt  (faeete)

st THAww gw (aToEwr) o &
oF ATARTL ATRAT F |

S RN AT aEe ds
o qR oo S €

ft werera qveoht . oF smEedy
T AA 2

e wgvew : Jw & a7 qedn
HEF 1 SAEGT FT AT IS KT A
X WE, AR oo ST T awa
g7

ot ReTT e 3g wTavEw
oA @ f gfs o9 § 9w w1 ol
TN, AT AR AT A @1 W7 |

oW wENE ¢ W A T gl
A A e AT ?

off gwTeTe STl c gw W &Y
sgaeqy WIEA £ fF A1 a9y Wi & a7
WTZH[ KT AT KT, A WG F AT A
Famg A3 7F IA R AW wAHT 7 §
YT W1 HEER AT AT WIT T FTE-
OIS 7 TeAdt &7, A W9 & =/ A
¥ Uy W1 A, 39 S99 wA9TY &,
ag %7 7% I B oEw owo &y

_‘Publishcd in the Gazette of India Extraordinary, Part II

dated 23rd August, 1965.

Section 2,
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sqaeqy ‘Tl'ﬁl m 8 ®aet passed, we have been bitterly dis-

t g had ' ¥ appointed. It seems that the en-
sf4 o7 &1 W WAGT WA N guraging sentiments to which the
wreg qrrATCWE #@ A §, FAFT G Prime Minister had given expresslon,

* @i and still/gives, expression somehow
RAAAALE fail to e the policy of the
Government.

Shrimati Benu Chakravartty (Bar-
rackpore): He is living to say some- Now Sir, the of the motion is
thing sheut the olhar Mernbe_rs_ oy wide; it u;vtrs both the interndtional
shey are standing up all the time and ang the domestic scene. However, we
ol PRI L i have limitations of time. ;‘ince therc

peaker: is another day set apart for/internatio-
s 8 or: | have called on 3. lfll affairs and we have spent the first

Masani to move his motion. {wo or three days of this session on
- that subject, I shall after a very brief
reference to Internationaj affairs, con-
1M hre. centrate on what I think is of supremc

voncern, that is, the home front.

MOTION OF NO-CONFIDENCE IN ) )

THE COUNCIL OF MINISTERS In fo far as the international scenc
q> is cerned the developments in
! ’ Kashmir in the jast few days have
Shri M. K. Masanl (Rajkot): M1, two new ) to teach us. One is
Speaker, Sir, 1 beg to move: that we mut m' ign ourselves In the

near future to having o face the com-
“That this House expresses is bined hostility of / Communist China (
want of confidence in the Council and our neighbodfs in Pakistan. Thit
of Ministers.” unfortunate fact, which we cannot
ignore. any more, leadg to the conclu-
It Mivey me no ples;ure to perform  gion that we may have to face their
t\his task. The hon. Leader of the attacks on our erritory in rase they
Huouse and 1 have known each other combine. 1t is perfectly clear that no
for more /than thirty years now, we ', country, least/of all we, 2z we are '
have wofked together and we have placed, can possibly be sure of de-
buen good friends and | have received  fending ourselves and every inch of
nothing bul courtesy and friendliness our territory if we do so alone.
from him. ] think he knows that | Therefore these developments stress
holq him in great regard. the need once again that we should
find friends and allies on whom w/
All the same, when & harsh dutj/‘/fa,, counl. The present Gouvernment's
has v be performed in the interest foreign policy has lefy us alone and
of ous country, that is a duty that het  jgolated. Today, there 1is not one
10 be faced. Last year when the new dependable friend and ally o whom
Prime Minister look over and the new  we could turn for a common defence,
Government wa: formed, we held our who would come to our assistance
fire and we reserved judgment b@“ﬁm}/{w‘llhwt any reservation. ‘The grow-
we felt that the new Government and ing ryni:ilm/nbout and unpopularity 3
the new Prime Minister were entilled of Pakistan in Western democratic
to sume consideration, some time in  cireles gives this country an opportu-
which they coulg show what the¥ nity which it will waste at ils peril.
withed lo do and what they were Anocther thing that emerge; Irom these
capable of dolsg. Certain encouraging deve'opments in Kashmir s that in
things were gaid thut made uafhopl'.fl) not all eircumstances, particularly not
thnt new paths would be chosen and  when inflliration and subversion 'lev/
new directions found. [ must confess place, can defence be limited to cne's
that in the twelve months that have own terrilory. Self-defence in certaln

924 (Ai) LSD—5.
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conditions, and infiltration

nature, involve; retaliation. We have
reag this morning the Prime Minister's
interview with the New York Time's
correspondent where he said that if
Pakistan continues her /aggression,
India would not limit herself to de-
fensive action on her own territory bug
would strike across the frontier. Cer-
tain action of that nature has alrcady
been taken. In the light of that, how
unfortunate and deplotable have Leen
_the statements of our/Prime Mini ter
and our Government'when the V et-
namese Government and veople and

AUGUST 23, 1965

¥, desparate people / people

Motion 126

of thin (s)the so-called Socialism pracnnd/by

those in authority. The miseries
of our people on the food fromt
have found evidence in the impati

and wrath of our Members here; they
found reflection in the unfortunate
shooting in Kolhapur and elsewhere
that has become necesiary hecause
who are
starving, are forgetting proprieties
when they are driven to these extrem-
es. Today. it is establisheq that our
food production hag been unablg 10
cope with our growth of bupulation
and our growing needs. We arc very

their American allies found ii neces- \»_Llul:ky that in the / last two or three

sary, in even worse clrcumstances, to
resort to similar steps across their
frontier.  These statements have
boomeranged again;t our own national
intercsts? Instead of helping tho:
ple, encouraging those people by ‘send-
ing a token force to Vietnam, to stand
for the defence and the freedom of
that region and our own defence
against the Chinese Communist sate-
llites anq their infiltrators, we have
needled our friends and our allies an

helped our enemies and given the:

warmth and comfort. I hope now at

least, after we have learned this les-(()to be equivalent

days there were rains. But suppise
they had not come, suppose that the
drought had persisted—even now the
damage of the drought has not been
all undone—with what confidenc. and
with what security could our poeople

I» look /torward to the basic needs of
Inod?

Our currency is thoroughly debauch-
ed. In terms of purchasing power al
home. the rupee is worth 14 paise of the
pre=war rupee. In terms of purchasing
power abroad, our rupee which claims
off 20 cents of the

$0n in our own persons we will realise " American dollar, is worth in fact just

that sometimes it becomes necessary to
attack in order to defend one’s own
territory and one’s owry/ person. From
now on at least, I hope we shall show

greater state'manship and greater
forbearane: and  understanding of
others.

But, as 1 said the most imporiant
thing is the home front.
the basic facts? What are the basic
facts n);iife on the home front today®
The per capita income according 1o
a survey recently made by 'he Natlo-
nal Counci] of Applied Economic Re-
search, of something like 350 million
of our people in the countryside—their
average income—is 68 paisg per dny,f
and there are 10 million at the lowest
level, the most under-privileged of our
people, who get an average of 27 paise
per day. This is the result of three
Five Year Plans and after 15 years of

What arey, sq about it in this House lon,

10 cents. You cannot get a dollar in
the free markets of the world for less
than Hs. 8 or Rs. 9. You cannot get a
poung in the free markets of/the world
for less than Rs. 25 or R4 26 And.
therefore, prices keep rising. Our
dependence on foreign nid has gone
well beyond what is legitimate. I am
a believer in foreign ald. 1 have talk-
ore
our Governmeni came to recognise ils
necessity, But there are limits to
everything. When forcign aid becomes
an addiction, when it becomes a
crutch and we hobble like ecripples,
then it becomes an evil to be resisted
and limited.

4 Our Sterling Bnlanccsd that the
British left to us—Rs 1,402 crores—
have now, on the 1lth June this year,
reached the lowest on recordq Rs. T3
crores. Our foreign indebtedness
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grows every year. In February this
year, our, foreign

BHADRA 1, 1887 (S5AKA)

indebtedness was _ priate seeq for _wlheal
Rs_ 2,102/crores. Our repayment liabi staple commodities. Whe

Motion 1262
takes fifteen years 1o locate the appro-
and/ rice—our
rainfall

litieg at‘the end of the Third Plan are fails we blame Pl_wovidence. It is not
likely to be Rs. 650 crores, or one-sixth  Providence thay is to blame. After

of our total exports from India for the
five years of the Third Plan. And in
the proposed Fourth Plan, i
to be much worse. Our Fo Plan
linbilities are expected to be about
Ra. 1,000 crores, which is 28 per cent
of the expected export surplus of the
next five years! That is what we
mean when we ay that the fut
our people and our country is béing
mortgaged by those in office today.
They have brought us to the brink of
bankruptey,

The cause of this mess which has
happened is this:

wrong cconomic policies of our Gov-

ernment,/ We had hopeq that, in Ih?’f{f
last twelve months, these policies ‘Memorandum

would change, but it seems that the

perver'e determination of those in
office iz taking this country to its
doom,

of this Government, such

e ﬁn Indian econo-
mist on the staff of the FAO, estimates
that our needs for the next five years
are 100 million tons of additional food
1o keep pace with our growing popula-
ton and our need; becausg the de-

Let me consider first the fooa ;ulity
sf it iz,

seventeen years of Independence, only
20 to 22 per ceny of our acreage is irfi-

t i:l/guang }L gated. Is that the fault of Providence?

fault ths! the first
three Plans have n so ueglectful of
irrigation and agriculture: Similarly,
with regard to nitrogen and fertilisers,
We have today available 600,000 tons

Is it Providence’

ng/uf)_{ of nitrogen content fertiliters. But

needs are three to four time: us large.

We are lold}now that in the Fourth |

Plan, priority ‘is being given to agri-
culture. | would like it if that were
50, but I find no evidence to support
that proposition excepi vogue state-

it is the entirely ments by Ministers,

On the contrury, if you turn to (he
n the Fourth Plan laid
©n the Table of the House |ast sessiun,
al page 11 you will find that there is
not the slightest sign of any shify in
our priorities. We are still obsessed
with heavy industr d wc seem pre-
pared, go nhendj Let me give the
figurés for agriculture. The propoy-
tion of the percentage of outlay on
agriculture in yerms of the (ota] outli.y
of the Fourth Plan ang the third Plan.
shows that the allotment to agricul-
ture goes up from 13.3 pey rent |qfl 0
mamlﬂccnipmpuriian of 154 per cent'

mand for food u[gmwing at the rate Y/ Bul the funny thing is, raving duae

of four per cent per annum compound,
This means thet we have to expand
our food production not Jusg a little
but tremendouily. Food production
can be only expandeqd if the inputs of
capital into lang are increased, a
these are very simple: water, seed an
fertilisers, to  over-simplify « little.
Now, it has taken us 1i'] now fAfteen
years after planning starteqd 1o dis-
caver that Mexican wheat cuits us
best, and so now we are getting seed
of Mexican whea'.  In the last few
months we have at last discovered that
Formosar rice suits us best and we are
now cultivating seed of Formosan rice.
This is the nature of our planning! 1t

n/y

that. and given something, a miserable
pittance with one hand, they tuke it
away with the other! Because (he
proportion or the percentage for irri-
gation goes down from ?‘iﬁn‘rfcrnt I
the third Pian o 6.4 per/cent In tne
fourth Plan. No doubt it ~hows haw
little we care for drought. Thee-
fore, the total, as given on tne 115
Page of the document, ancws thut for
agriculture and irrigation combired,
The percentage goes up frém 21.2 per

5‘ cent to 21.8 per cent, Verily. the moun.

tain has brought forth a mouse! An
attempt is being made 10 thiaw dust
in the eyes of the people, when they
ray that the Fourth Pl.f,/livu priority

-

-

fe '

"

3/
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to agriculiure; there is noihing of the
kind, The Fourth Plan is as neglect-

ful of agriculture as «he second uad (g

third. Like the Bourbons, Lthese peo-
ple have learnt nothing and forgotten
nothing, Therefore, they are throwing
dust in the eyes of the/people, Agri-
vulture will continue 16 be neglected if
the Fourth Plan in its present propur-
tion is enacted

Along with produclion, vquitable
ang effective distribuiion is also very
important. There must be a fair price

AUGUST 23, 1965

3/, funked it. What
T that they have

Motion 1264

conclusion in their report, which I hope
hon. Members have seen, that there
Jshould o maximum price for pri-
vate purchase in any comunodity. This
is a gound conclusion 1o which the
Commission has come unanirmously.
Bul what is the Government doing?
Did they have the courage Lo accept
that decision? No, Sir. They have

they /have done is
neithet accepieg this
nor rejected it; they have passed the
buck. They have passeq tie Luck 10
the State Governmenls. They have
decided that each State Government

to the peasant, and a fair price to the May decide whether these should be

. poor Ahan, the consumer in the city.
so far, all these years, the parity of
prices has peen unfair 1o tpne peasant.
As Mahatma Gandhi used to say, we
in the towns have ridden on the back
of the villagers; we will Ju everything
!nz‘um vil'agers, but we won'l get off
théir back! This Governmenl 18 car-

rying on Lhe same policy of trying tOJl"

keep the price down for the peasant
while allowing other prices to rise—
the price of things tha; he has to buy.
like keroseney cloth, iron ang steel.
For the first gime, the yersant gets
social justice, to use a wurd that has
been so popular but  wiuch s ncver
practised. I rejoice. Sir, that the
rural population of India .« geting a
fair deal for the first/time, that they
are able o feeq their children and not
starve them for the sake of iy children
and yours. It i3 a good thing thai is
happening; let the peasant eal a litile
more, But this Governmeni_wkich
trier tn keep prices n fur the pra-
~unt, cannot keep ‘down the prices of
other things, because of i own nfla=
tionary policies.

Let us consider what they are doing
ubout prices. Have they gut a priec
policys 1 say ‘No'. The mirimum
prices that are being offervg |u/t|~.-
peasant are not unfair: | ccneede that.
But on the question of magirun, prie-
es, the Agricultural Prices Commission
appointed by the Government have
themselves  come w0 the unanimous

Y,

maximum prices or not. Then
why appoint the Agricultural Prieea/
Commission? Why all this tom-
foolery? Why fool the people? If
you want your Chief Ministers to
act like parochial gangsiers to grab
things for themselves and ignore the
interests of the country as a whole,
, then sy mﬁ/ Why have you not guts
to have a policy on this question of
maximum prices? Why have you
passed the buck? [ woulg be glad to
have an answer,

&

Again, zonal barriers are the most
pernicious thing. Politically they are
bad and anti-national. They/ have

(4) divided this country, which was one

_ common market, into a set of princi-
palities where every district magis-
trate can hold you up to ransom, |f
not the State Government, Economi-
cally, it is bad because it is allowing
the States which have a slight sur-

'fl' plus/to be selfish at the cost of others.

We talk of profiteering and hoard-
ing. I say that the Congress Gov-
ernments at the Centre and the
States arc the biggest hoarder and
biggest profiteer in India today. 1
will give one or two examples. Ma.

'f},dhy Pradesh sells coarse grains to
my ‘State  of Maharashtra. They
make a margin of profit of 30 to 40
per cent on the coarse grain they buy
from the cultivator and sell to us.
Should we not call it profitecring?
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WUnterroptiom). 1 have very littl
time and I do not yield; the hon.
member can reply later.

Similarly, are the Government not
behaving like hoarders? My hon.
friend says he has collected 3 mi lion
tonnes. When prices were rising dur-

ing the last few weeks and months,
when people became/so desperate as(s/come.

to face bullets, how much have they
released every month and every week
during the last few weeks and
months? I say, you are hoarding the
grain that you have collected. You
are sitling on it, because you are
playing safe. [1 wish this
meny would femember their old col-
league and my old friend_Shei—Rafi
Ahmed-—Jidwsal. In very similar cir-
cumstances, that man had the courage
to decontrol, tv remove the barriers
and restrictions. He had Mahatma
Gandhi's precept behind
won.
ment is incapable of showing.

The second big sphere of bad poli-

vy 15 planning and taxation. My
friend, ' , seems tlo
want us to accept the proposition

that the bigger the plan, the faster
the progress of the country, or the

higher the rate/of growth. He thinks 3/

‘rirelypinviable plan.

we are naive shough to fall for that
kind of simplification. Let us con-
sider the data about what has hap-
pened during the last three plans and
try to find out if there ls any cgrre-
lation between the size of the Etp,lln
and the rate of growth of our

my. The First Plan had an invest-
ment of Re. 3,380 crores. The Second
Plan doubled it to Rs. 8,831 crores.

The Third Plan target was Rs. 10400 ¢ent; lsrael’ had 16°6 per cent
that Iﬂ’ll ‘i, Japan had 16°8 per cent—a’l of them

crores and now we are told/
Fourth Plan target will be Rs. 21500
crores. In other words, the Second
Plan was twice the size of the First:
the Third Plan three times as hig as
the First and the Fourth Plan five
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presume the House will expect that
while the progress during the Firs!
Plan was modest, the progres; during
the Sccond Plan was faster and dur/
ing the Third Plun, the national iu-
cume will go up considerably. But
here are the Government's figures:
The First Plan had a target of an
increase of 12 per cent in national in-
The actual increase was 184,
per cent—a magnificent overfulfil-
ment by 50 per cent. Because it was
a small plan and there was an ox-
cess rise of 64 per cent. By the
time the Second Plan, which was a bad

came jnto existence, the target

cent. But the actual incresse was
only 20 per cent, and there was &
shortfall of 5 per cent. Then came
the Third Plan, three times as big
as the First. What wuas the result?
The targep/was 34 per cent increasi
in national’income. But it is estimat-

cent—a shorlfall of 11 per cent which
the planners themselves expect from
this magnificent Third Plap! I don’
mind guying that if this/ pernicious
Fourth Plan which they are now
p'anning is brought before the coun-
try, the shortfall will be nothing less
than 50 per cent, because it {s an en-

Let us compare our rale of growlh
such as it is, with other unplanned,
economies in Asia. Leave aside the
West; let us confine ourselves to our
During 1958—862, wr
had an average rate of growth of 5 R

per cent. Pakistan had 5 rate  of
growth of 6'8 per cent. The Repub-
lic of China/iri Taiwan had 14'% per

and

doing withouy the kind of flve vear
plans which we enjoy and henefit
from in this country!

If these facts and/flgures have any
moral to teach, it ig thay the bigger

times as big as the/?irut. What has ‘,-'}_he plan, the slower the growth of

been the resu't In terms of national
income?

It the c'aim Is true that the bigger
the plan, the faster the progress, 1

the national economy. It means there
is an Inverse ratio—the bigger the in-
vestment In the plan, the slower the
rate of the economy; the lesser/ the
investment In the plan, the faster will
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the economy move. Ii 15 noL an &acci=
dent that it is so. It is inherent in
the system of planning which we have.
Every rupee that we bring within the
ambit of the plan is :/-npee diverted
from more productive’to less produc-
tive purposes. Every rupee that iz
brought within the ambit of the plan
is partly wasted. It is not surprising
when we know what the rate of re-
turn from our State enierprises is.
According to the Reserve / Bank of
India, the average rate of return of
Stule enterprises is § per cent on capi-
tal invested, but the same figure for
private enterprises ig 10 per cenl. In
other words, a rupee invested by peo-
ple fron. thejr own pockels gets for
the country Awice as much production
a5 the rupee invested in State 2nter-
prises, taking thém by and large.
Tha. js why the bigger the plan, the
slower is the rate of growth, and that
is why every rupee brought into these
wretcheg plan is a rupee / diverted
from more productive to leéss produc-
tive expenditure.

In 1061-62, 46 government com-=
‘panies—with iwo gubsidiaries were
analysed. They had a capital em-

pluyed of Rs. 1204 crores, - capital
which you and I invested. The nett
result was a loss of /Rs. 12-38 crores.
1s it, therefore, surprising that this
correlation exists that the gize of the
plan and the rate of growth are in
inverse ratio to each other?

The Fourth Plan is the same mix-
ture as before, but bigger. It has the
same absurdities, the same Wrong
prinvitics, the same criminal neglect of
ap rivulture, communications and {rans-
po ation, which are the infrastructure
on which alone industrial developmeni
can be raised. I forecast that if this
plan iz ever accepted by this
House, God forbid the day. this
country will go down to rack and
ruin without the slightest doubt,

Then, we come {0 the second bud-
get, the second Finance Bi'l, which
was introduced a few days ago. Natu-
rally. we shall reserve our judgmen*
on that when we discuss it in detaii

AUGUST 23, 1065

Motion 1268

on another occasion. This Finauce
Bill introduced last week casts the
ugly shadow of the Fourth Plan be-
fore it. The Fourth Plan ig being
projected before us in this ugly Bill
May 1 point out what disrespect and
contempt for this Housc is involved
in this budget? The Finance Minis-
ter has the impertinence to tell the
House, “I am introducing the budget,
so that | can prepare resources for
the fourth plan”. Which plan? Has
this House accepted any plan? Has
the National Development Council
accepted any plan? Has the Govern-
men. come before us and presenied
any plan? They themse ves say thal
the plan is under discussion. Even
pefore the plan is printed and put be-
fore us, they have presumed to com-
mit us, without our vote and without
our debate, to a plan the size of which
we know nothing about till now!

The Finance Minister's budget
specch of last February concluded
with the assurance that the budgel

would put the tax structure “on an
enduring and rational basis”. It has
endured exactly six months! That is
the nature of the endurance that we
may expect from thiz Government.
Mow the Finance Minister says:
“When 1 reviewed the economic con-
dition of the country at the time of
the budget, there was a fair prownise
of our being able to hold the price-
line....Unfortunately, the prices have
started rising once again with the be-
ginning of the new fiscal year”. I
must say 1 enjoyed the word “un-
fortunately”, as if it had nothing to
do with his budget! 1f prices rose,
they rose because of that wretched
budget. We on this side had forecast
that the budget of February 1965.
wag an inflationary budpet, a budget
that was caleulated to raise prices.
With the same assurance I say to this
House that the budget that ig nuw
being placed before the House ic an
inflationary budget. Take it from
me that, in spite of all the prolesta-
fions from across. prices have already
risen and will continue to rise so long
a= the measure of taxa'ion is what 1t
is in the present budget.
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Sir, this Government ;5 caught in
3 meaningless wvicioyy circle. They
first make an absured plan which is
beyond their capacity. Then they say,
we must find more resources for the
plén. So they raise taxes. The mo-
ment thiv raise taxes, there is infla-
tion and a fall in production. Then
there is a shortfall, so that they say
that there is a shortfall and they
wanl more taxation. This is quack-
ery and charlatanism of the worst
kind. These arc not people who
should be trusted with the goverr-
ment even of a smal] country, leave
aside a great country like India
People who cannot learn from their
own failures, people who have nol
got the humility to say that they
have made a mistake, who persist in
shis perversity, they are utterly un-

1 1o govern a country of the size
of Indis. Therefore, these short-
fall; which have provoked this
budget arc there because of Shri

Krishnamachari's own fault. They are
#he fault of this Government. They
so kill the taxpayer im this country
by indirect and direct taxation that
#he poor man hay got no redistance
and no resilience left at all.

13 hre

Sir, [ forecast more inflation De-
cause these duties that are sought (0
be cast are going to raise the price of
iron and steel and other raw mate-
rials like. Fuel, oil which will raise
the price of the end product and the
poor man will suffer moat. Simiiar-
1y, the rise in the price of diesel and
petrol is going to hit road transport

which is the poor man'y form of
transportation in India. ‘Therefore,
industrial production and transport

are both pgoing to be hit very badly
Ty s,

The only way tlo deal with this
problem is 1o increase the national
savings. It is only the incrcase of
nationa' savings tha: can revive the
vapital market and the national eco-
nomy. This proposed Second Finance
Bill will do exactly the reverse It
will reduce national savings send up
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prices, hit production and finally hit
exports which are so valuable to the
country. The least the Finance Min-
ister should have done was to reduce
both direct and indirect taxation when
he brought it to the Second Finance
Bill.

Import substitution 1 will leave to
my hon. friend, Shri Dandeker, for
lack of time. He will explain how
impor; substitution on which the Bill
relies, 13 a complete fallacy. ECAFE
has, in g report warned developing
countries against relying on the “my-
opic” remedy of import substitulion.
You cannot substitute for imporis.
No country can afford to close its
doors and put some barriers to in-
port. Any country that bars import
will soon find that no exports are
possible. Therefore, I warn the Prime
Minister and the Finance Minister
that their desire that we should stop
importing and export more is a fatal
desire. It ig impracticable. It cannot
be carried out because it is against
all laws of human nature and
economics. ‘They will defeat the most
powerful Government, not to men-
tion this one

Sir, every three or four months,
Shri Krishnamachari comes with a
new budget. This is not the second
one. This is the third budget this
year, because he introduced one about
15 days before the last Budget. The
House will remember the import
duties that were m) . For 1the
third time in one year he comes and

tinkere with our fiscal structure—and
he talks of ‘enduring’. Is this coun-
try a guinea-pig for sick minds to
experiment with? Are we going to
allow charlatans of this nature to
tinker with our economy every few
months and bring it lower and lower?

I am very glad Shri Krishnama
chari hag thought of the rehabilita-
tion of Ladakh. I am wvery glad
about il. I suggest that he re-name
this Bill as “The Bill for the Econo-
mic Rehabilitation of Ladakh and the
Economic Ruin of India”.

Sir. the only solution is to revamp
these false policies. You cannot give
them up overnight because any gov-
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ernment would find it diffficult to re-
verse the engines and certainly this
Government with which we are bles«
sed is not known for have a sense of
direction or having a sense of deter-
mination. Therefore, it has been sug-
gested, let us have a couple of years
for heart searching and re-thinking.
Let us have a pause in this break-
neck process in which we are indulg-
ing of going down the slipery sloupe.
I made this suggestion, if you 'will
recall, in opening the Budget debate
in March this year. I invited on my
head the ang.: of the Planning Com-
mission because, as a Cabinet Minister
has described it, they think it is *“sac-
rilege” to question their plans. Butl
am very glad that I am now in very
good company. 1 find that members
of the Government themselves are
beginning to share my thought that
there should be a pause so that we
may {ake stock of where we are go-
ing. T see an interview by Shrl
Patil, Railway Minister, in a weckly
journal—I am coming to even be.ter
company in g moment (Interruption).
He said:

“How can you call it planning
with Rs. 100 crores worth of
buildings held wup at various
stages of construction. Why? Be-
cause, we are told, there iy no
cement. How can you call this
planning? Something is radically
wrong somewhere”

Shri Patil has put his finger on the
spot—He says:

“What ig it? When we criticise
like this peop'e should not get
angry. The whole nation is in
a temper and 1 say, is this plan-
ing?"

But, Sir, jf hon. Members here want
to have even better authority than
the Railway Minister, let me give the
authority of someone who hag been
so closely identified for the last ten
years with this very process of plan-
ning (Interruption). Sir, the hon.
Home Minister visited his constitu-
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ency not long ago. [ have Dbefure
me the English translation of his re-
marks to 4 meeting in his -onstitu-
ency. This is what he had to say. |
am very glad he has said it. I am
very g ad he has a belated awarencss
of the mistakes of hig past.

The Minister of Home Affairs (Shri
Nanda): It is misreported.

Shri M. E. Masani: How do you
know what I am going to quote*

Shri Nanda: 1 saw the reports in
the newspapers and [ coniradicted
them.

Shri Ranga (Chittoor) Dowes b

mean to say that he refuses to be-
come wisc?

Shri M. R. Masani: Sir, ] am com-
plimenting him. [ am saying that he
has learnt from the mistakes of the
past. This is what he is reported o
have said there:

“Today preparations are being
made in the country for the Fourth
Five-Year Plan, and figures arc
being though: of for it. But be-
lore settling amount; we should
examine what the results of the
past Five-Year Plans have been
Today the state of affairs s sucn
that money is spent but from that
expenditure mo money is oblain-
ed. The expenditure is useless
Plans should be so made that the
amount spent on the plan i; re-
earned during the plan period.
We cxecute our plans by getling
large sums from abroad. But in
spite of our spending vastly, out-
put does not increase as it should
The amouni allotted to any pro-
ject is generally not spent on it
and ; large proportion of it is
eaten up.”

These are words of great wisdom and
1 quote them. 1 am very glad to be
in good company. If reportg are o
be believed, even our Prime Minister
entertains such heretical thoughts He
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has sometimes allowed a gesturce or
& hint to come out in public. I notice
that my friend and his good friend
Shri Jayaprakash Narayan speaking
in Hyderabad two days ago said:

“When Mr, Shastri became
Prime Minister he spoke about
planning for the small man and
the importance of agriculture in
the economy of the country. This
created hopss that the economy
might take & new direction. I am
very sorry to say that the wise
experts of the Planning Commis-
sion and other interests who do
not stand for consumers have
proved too strong for him.”
Bhri Prime
Minister.

Ranga: Helpless

Shri M. R, Masanl; The Indign
Express of the 24th July in a head-
line says: “Commission’'s No 1o
PM's Plan Holiday More”. Think of
the impertinence of this, Who are
these planners who say ‘no’ to the
Prime Minister and others? Who are
these faceless men who do not have
to stand for clection and face any
constituency? Who are these men
who de mnot have to stand up in
Parliament and answer questions
and abide by a vote of no-confidence?
Who are this super-government of
India who can say ‘no' to the Prime
Minister, to the Finance Minister and
to this House? As far as 1 can make
eu!, these are the men who have
brought the country to this pass
‘Interruption). They are a collection
of people, some of whom are wind-
bags not capable of producing any-
thing but words and others are
charlatans of the worst kind. It is
time they are put in their place if
they are not sent packing home.

This country is a big country, It
has vast problems. It needs thinking
big. But the misfortune is that it
has in offize smal] minds, and you
cannot have small minds when big
tasks are facing you Firs' of all, they
suffer from lack of faith in the
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common peolpe. They want to regi-
ment them and tell them what to do
and what not to do. They back
imagination and vision. There is a
resentful attitude to prosperity and
the good life. They do not like to see
people to go places. They want to
keep them down. There is a niggling
attitude to people golng shead. The
result is a regular flight of talant
from this country. Our best engineers,
our best scientists, our best docturs
and even our nurses are leaving the
country in a rush because this country
doeg not give them a decent life, lif::
that can compare with anything they
Fet elsewhere. Hence there is a flight
of talent. And whatdoes this wrelch-
ed government do? It tries to deny
them passports. It resorts fo this tota-
litarian device of refusing passporls
to categories of pcople. It makes India
& prison-house, As if doctors, sclentists
and engneers are going to work like
slaves as they do in totalitarian
countries. This is what they are bring-
ing India to. Everywhere there is this
niggling, petty attitude towards pros-
perity. There are ceilings cverywhere.
1 say, this country wants no ceiling; it
wants the floor to go up. So far as the
ceiiing is concerned, the sky should
be the limit for our people. Nothing
should be too high for Indians. We do
not want any cciling. There is firsi a
ceiling on land. Now there is to be &
ceiling on wurban income. Crilings
everywhere.

They tlalk of population control as
if they are doing something heroic.
What does the Memorandum on the
Plan say? Does it give even 1 per cent
of the gutlay family planning? No, Sir.
I calculate that it is less than 1/2 per
cent for this great family planning
campaign with which they are going
to bring down the population.

They talk a lot of technolegy and
science, and some of them no doubt
mean it, like my hon. friend, the
Minister of Education. I am sure he
meang il. But, by and large their
policy is reactionary, On the one
hand, they talk of technological ad-
vance; on the other hand, they want
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10 bolster outmoded systems of travel,

like the railways by crushing road
iransport, which is the modern,
20th  century mode of transport.
1 know that Shri Patil agrees

wilh me, but he is called upon to carry
on what is the policy of this Govern-
ment, and the policy of this Govern-
ment isg to crush road transport in the
interest of rail transport.

Diesel oil is technological.,y more
advanced than petrol. So, diesel oil is
'axed out of endurance so tha’
petroleum can be artificially boosted.
And when pelroleum is in short
supply, we go back to coal. A com-
mittee of the Government of India
has come to the profound conclusion
that coal is the best form of power!
Coal is finished. Coal is of the 19th
rentury, the ‘“age of fossil power",
This is the age of oil the age
of atomic energy, but we are being
pushed back to coal. Having got
used 1o Carvelles and Boeings ihe
1AC now wants to go and ge: an old
tub, the Ilyushin 18, a turbo-prop, old-
fushioned tub which rven Ghana and
Cuba have rejected. That 1s why 1
say that this is a government of
technological reactionaries, They do
not move with the times. But the
young people of the land are not going
to stand this for ever,

This means that the monopoly of
power which the Congress Parly has
enjoyed for scvenleen years mustl
come to an end. That monopoly of the
Congress has been a  curse to this
country. It hags become a curse tn
1hemselves also. Look at the way in
which the stench is coming out of
the de-composition that is taking plac.
liecause of the monopely of power for
‘uver scventeen years. Let me assue
this House that the people of thi:
tountry wiil solve this problem. This
is a paper Tiger. They may have a
1ol of memebrs, but they are unrepre-
sentalive of the voting pattern of this
country, for ull these gentlemen
represent  only 44.72 per cent of the
voles cast in the last elections. It is
1rue that there are reasons why thia
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should be so, There is the abzence of
Proportional Representation in oui
electoral system and there iy multi-
plicity of Opposition parties. But it
still remains true that the Government
of my hon. friend opposite is a
minority government which does not
possesy the franchise of 50 per cent of
the electorate. Next time thsy will
not get even 40 per cent.

Our neighbours in Ceylon have
shown the way. They had a govern-
ment exactly like this in Cevlon till
last March because of which the
country was ruined and was on the
brink of bankruptcy. So the people of
Ceylon threw that Government out
and installed a Liberal Democratic
government whose policies ure likely
to bring in an era of prosperity in
that country, They intrnduced a
budget ten days ago which reduces or
removes import duties, cuts down
income-tax, removes curbs on foreign
travel, and welcomes foreign and
indigenous capital. That is the kind of
budget that the Ceylonese Guvernment
have introduced, which this country
needs, Does it mean that we are less
intelligent than the Ceylonese? Does
it mean that the Ceylonese are mare
intelligent then we are or more
patriotic than we are? 1 do nol think
so. I think the time is coming wery
shortly when the people of this coun-
try will follow that example.

1 give u challenge tlo the hon.
Prime Minister. Elections are coming
up in the normal course in Orissa in
carly 1886, I have heard ugly rumours
that the Congress Party there ig intri-
guing and conspiring lo secure a
postponement of the elections because
they do not dare face the people of
Orissa whom they have misruled and
betrayed during the last few years. 1
think it will be a crime against the
Constitution if an atlempt isg made to
defraud the Orissa electorate of ita
right to go to the polls in February,
March or April 1966 I ask the Prim:
Minister is he prepared to face the
verdict of the eleclorate of Orissa or
is he going to hide behind the “emer-
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geney'” and resorl 1o some trick 1o
dodge the clectorate so that the evil
duty can be put off by one year? He is
an honourable man and 1 ask him to
behave like an honourable democrat.
1 want him in his reply to say whether
the Government will allow the electo-
rale lo vote in 1886, Then we shall see
whether the mandate that this party
goL in 1862 is still valid or it has
oxpired.

Mr. Speaker: Motion moved:

_ “That this House expresses its
want of confidence in the Council
I Ministers.”

1 will have to place some time lim)'
on specches. 1 will give 15 minutes to
members and 20 to 30 minutes 1o
leaders of groups.

Shrimati Remu Chakrawartty | Bar-
rackpore): Mr. Speaker, Sir, I have
very little time at my disposal. Su
1 will not do any shudow-boxing by
seaving that Shri  Shastri isa a ver:
good man but Shri T. T, Krishnama-
chari in @ bad man. I will put all
e onus for some of the most import-
an! failures on the shoulders of the
Shn:tri Government. Nor shall 1
wring in, during the discussion of the
an-confidence  motion, the fact that
people are not able to travel by Cara-
velle, I shall base my charge on the
ground that not even a square meal is
being given to the people of this
country, by thig Government even
though that was a promise given in
them at the time of independence.
Nor shall I challenge the Prime Minis-
ter because he is thinking of post-
pomng the elections in Orissa duc
ne»t wvear. | will rather concentrate
myv attentinn on the charge of their
robhing increasingly the civil liber-
tirs of the people of this country. It
is on these grounds that we are charg-
ing the Shastri Government on this
no-confidence matdon,
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13.16 hrs.
|Mr. DepuTY-SpRAKER in the Chair]

At this crucial moment in our
country’s history, when Pakistani
invaders are striking at our doors in
Kashmir, when our borders in Kutch
are being challenged why is it that
at such a time this is the third vole
of no-confldence motion that is being
moved against this Government in
this House? Is it because, as the
Prime Minister has tried to point out.
that it is a hardy annual and it necd
not be taken serfously? Tf he thinks
80, he ghall be making a great mistake
and that mistake will be at their
peril.

At this critical moment, standing
in this House we declare that this
Government has failed not only in
guarding or protecting our frontiers
which we shall no doubt discuss
when we consider the international
situation as well as the situation in
Kashmir—we did not have enough
time to deal with it during the debate
on Kutch—but it has brought the en-
tire economic life of this country ‘na
state of collapse specially on the food
front with the result that acule
scarcity of food bordering on famine.
stalks the land, and prices of every
easential of life are rocketling
sky-high. This Government has fall-
¢d to bring 1o book those who brought
about this situation,—the hoarders
and  profiteers. This Government
charges us of being anti-national. We
lay that charge at the door of the
Government,

Can a country be properly defend-
ed or can it successfully face the
threat of war if its people are not fed
and if its economy including food is
in the hands of profiteers, blackmar-
keteers and  monopolists? S0, our
first and foremost reason for support -
ing this no-confidence motion is the
anti-nstional and  disastroux food
policy of this Government.

When the seennd  world war broke
out wy saw in England how the first
step that Great Britain took was 1o
introduce rationing of svery necessity
of life. They did not talk of free
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{rade or allow profiteering to go on
unchecked, uas it is being advocated
by Shri Masani in this country. The
quesiion of defence is not confined
to the borders; it is connected withk
the flelds and factories. Our Gov-
ernment's record on the food fron:
hag shown without any shadow of
doubt that it has neither the patrio-
tism, nor the purposeful determina-
tion to fight the food crisis on a war
footing. What has been the record of
this Government on the food front?
Actually, we find that they have no
desire to hold at bay the hoarders
and big wholesale profiteers who are
the financial mainstay, 1 am afraid, of
the Congress in the States. They are
their financiers at election time. I
hiave to say this because time and
again we have pointed out that the
only way to get out of the clutches
of the hoarders and the profiteers is
by having State trading, by building
a buffer stock by procurement and
by a supply line for its equitable di-
tribution. None of these things have
been done by the Government. Does
this Government not feel ashamed, as
Mr. Masani has pointed out, that after
17 years of Independence, the average
carning of T0% of our people is bet.
ween 32 paise and the maximum is
G4 paise per day? What happens to
riuch people when the price of rice
today is prevailing at Rs. 60 to Rs. 70
» muund jn the open market, not only
in my State, not only in Bihar, not
only in Maharashtra but throughout
the country? Threc months after
the harvest, wheat is selling ot
Rs. 1°25 p. to Rs. 1'30 p. and even in
a State like Punjab, it is selling at
70 p. in the open market. What is tha
position of rice in Delhi? It is not
available at all. Is this Governmeat
doing anything in the matter? Even
on this one score, the House should
pass the vote of No-confidence against
the Government.

An hon. Member: Ii should go.

Shrimati Renan Chakravartty: You
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go tg Patna in Bihar where bullets
tiy freely on the innnocent people.

When I was there for one day befure
I was externed, I found that the peo-
ple had not got one grain of e
through what is known as the infor-
ma] rationing that they have. In
Gujarat, rice is not at all available.
In Mr. Nanda's constituency in Guja-
rat, the people take bajri, the poor
man's food, and that poor man's fond
sells at Rs. 20|25 a maund. And thix
happens in a year during which we
have had a 10 per cent increase in
output. I do not know what wiil
happen in a year when there iy a
drought and when there is a fear that
there will be greater shortages and
more stocks will be underground.

What has happened to edible oii?”
it was reported at the end of 1964 n
the State of West Bengal, when there
was terrible shortage and shooting
up of prices, that the new mustard
crop was o bumper crop the like of
which we have never had before. Wo
asked the Government again and
again at that time that this should be
rationed. We asked Mr, Subram.-
niam even in this House to do that
Hut how could that be because the

trader's appetite for profit can never
be curbed by this Government A
few profiteers were arrested The

price control was promulgated by
just saylng that it will be sold =
Rs. 293 p. per kilo. What has now
happened? Within a short while, the
millers have stopped milling and they
have smuggled out goods to arcas
where there is no prire control  To-
day, the trade is demanding Rs. 3'50
a kilo and with the container it is
suld at Rs. 4 In a city like Calcutla
it is hard for us to live and get s drop
of oil.

It is the same thing in the case of
groundnut oll in the State of Gujarat
This Government acquiescing with
the big money-bag and the specula-
tors is shooting bullets at the peopit
who ask for food.
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Is this not the story of Patna? Is
it not true that the Chief Minister,
Shri K. B. Sahay, had set » target of
rrocurement of 3 lakh tons—it was a
Tow target: maybe, it wag all right
for @ deficit State.  But what hap-
pened? How much did he sctually
procure? Due to its links with rich
and powerful land holding interests
i* it not a fact that this disgraceful
Gouvernment of Shri K. B, Sahay
tould only procure 30,000 tona? After
thi=, it hard the temerity to scrap the
ariee control and levy control—I pre-
“ome with Mr. Subramaniam’'s  per-
avssion—a day before the fateful 9th
August when the people’s anger burst
a#nd spread  throughout the Bihar
Stute. The Communisi Party has
been honoured when it is widely ac-
cepted that our Party led the move-
rent for people’s food. 1 do not
krow whether we deserve that honour
I am glad that it has been given to
us  We are sought to be discredited
thut we led the people to  sabotage.
Nu mature political party can eve:
ank people to go in for sabotage or
for destruction of public properiy.
Gundhiii never asked the “Augusters”
te dn it nor have we done it now. But
a< the people’s spontaneous anger
tuirst in 1942 against every symbol of
Government power. 5o too the monu-
menial failures of Government's poli-
cus. its deliberate policies of permit-
ting the hoarders to put the noose of
denth round the necks of the people,
gol svmbolisrd in the attacks on rail-
wauy fracks and police stations. The
Government is responsible for their
anger. But they have not been put
behind the bars. Our comrades and
workers and leaders of SSP. are
suffering for the crimes of Shri K. B.
Sahoy. The hoarders were not shot
hut the voung bleeding bodies of stu-
dents were carried away to hospital
ar «lsewhere to die.  You may put
shackles on our hands #nd feet but
the people’s wrath must be echoed
through this House and throughout
the country by this No-Confidence
motion.

Wit has been the Central Govern-
miont s fued poliey? It has been 3 re-

BHADRA 1, 1887 (SAKA)

Motion 188
cord of prevarication, promises lightly
made and quickly broken—a refusal
to throw the hoarders and profiters
out of the whole-sale trade and who
are holding our people to ransom and
who refuse to take the responsibili-
1y of equitable distribution. 1 say
this openly to Mr. Subramaniam and
Mr. Shastri. How many committees
have been formed during the last 15
vears? My friend Mr. Thirumala Rao
headed a committee in 18950; we had
ihe Asoka Mehta Committeg and then
we had the Jha Committee. We have
had meetings after meetings of th.
National Development Council, the
Tlanning Commission, the Chief Mi-
nisters and the Food Ministers, In

one word, I sav, if this country is to be

fed on reports and committee meet-
ings, we would all die of surfeit.
Food Ministers have come and gone
What has been Mr. S. K. Patil's con-
tribution to this? He told us that
he was in favour of de-control. He
told us that the gronaries were full
He gave us the bluff of ‘buffer stocks'
And vet what do we find? He relied
completely on PL 480. Between 1080
to 1964, not less than 3 1/2 million tons
of imported foodgrains were released
to the people in a year when we have
had excellent crops. Out of 12 mil-
lion tons imported, between 1960 and
1983, only § million tons were left to
build stocks. In those years of good
harvest, such releases depressed pri-
ces and those very peasants for whom
we used to hear so much sympathy
never got an adequate price and that
acted as a great disincentive with the
result that as against the import re-
quirement which was 3 million tons
in 1960-681, today the import require-
ment is between 6 to 8 million tons.
Thin is the contribution of Mr. 5. K.
Patil to the food policy.

What happened when Mr. Subra-
maniam took over as the Food Minis-
ter? He came oul with a flourish of
promises that he will control those
who have been trading on our hun-
ger and scarcity. But he had to beat
a haesty retreat. The first  summit
Food Ministers Confercnce took place
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in July, 1864 and there he proposed
rationing but he had to hastily aban-
don it despite the Jha Committee's
recommendations. It was left to the
States to do what they willed. Ex-
cept West Bengal, all the others went
in for informal rationing. Those who
have been in the areas with informal
rationing know that this is a big
hoax.

That al) this talk was just ballyhoo
18 seen by a glance at the procure-
ment targets and what has been at-
tained. The States refused the Cen-
{re permission to procure foodgrains
in their States. Then, Mr. Subra-
maniam went in for the Food Corpo-
ration und with much fanfare we
were told that it was to eliminate
hoarders and middle-men and to bring
cheap grain to the market and that
it was 1o build a buffer stock of 4
million tons of wheat and 2 wmillion
tons of rice and by January, 1986—
not very far off—it would have 1
million tons of wheat and 70,000 tons
of rice as stocks. They have failed
10 do even this. My hon. friend Mr.
Masani says that they are hoarding
it. But I say that they are not
hoarding it. Rather they have got no-
thing {rom the profiteers and the
hoarders.

Then, the Bangalore Food Minis-
ters’ Conference in -July, 1965 was
the death-knell to this, Mr. Subra-
maniom submited a memorandum on
the Food Corporation but he did not
have the gutg to fight for and defend it.
He wanted the strengthening and ex-
panding of the Food Corporation to
gain commanding heights. But what
happened? The Food Ministers’ Con-
ference could not come to a decision
—at least they did not want to come
to a decision, They passed the buck
to a Sub-Committee. The Sub-Com-
mittee me* and they =aid that the
Food Corporation could pot function
in a big way and that the operatioms
of the Food Corporation had to be
gulded by the States and Mr. Subra.
maniom gave it up. What hope is
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there when we see the record of the
States' procurement? Mr. Brahm-
ananda Reddy, the Chief Minister of
Andhra—one of our surplus States—
could procure only 40 per cent of the
target that he had set. What hap-
peneéd in Bihar? The same thing has
happened with Mr. P. C. Sen, Chiet
Minister of West Bengal State, from
where [ come. '

Sir, the story about rationing again
is even more scandalous. I shall re-
count and ask if people can have
vonfidence in this Government which
plays with the people’s lives in this
way. Last year, we were told thai
there was going o be statutory ration-
ing in seven major cities. What han
happened to it? The States rejected
it: only informal rationing was ac-
cepted and statutory rationing in the
city of Caleutta, Just a year after-
wards, in July 1965, in the Food
Ministers” Conference the Specin!
Committer pruposed statutory ration-
ing in areas of 3-lakh  populatiun,
Within & weck the Chief Ministers
met in Delhi and they again changed
this drastically; they said tha! stutu-
tory rotioning would take place only
in cities of 10—lakh population, e
they would only supply 17 million
population out of the totul pupulation
of 450 millions. We do not believe thu
a Government that behaves in. this
totally  irrespunsible  and  callous
manner in a year of good barvest will
do anything to keep any of . these
promise; in the year which is facing
us, o year of hardship, s year of even
worse scarcity, and already there have
been so much of difficulties, f

Sir, this Government knows wvery
well that the grip of rich-peasant-
hoader-wholesaler has prevented mar-
ket arrivals. 1 need not go intu the

figures. The figures are alresd:
there. How far have they fuilen
short? Last year with a good harvesi

market arriva] it was 3% less. We
are told by the Government that It =
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because the cultivators are hoarding. ring the last few weeks, in the

May I point out and ask who are
these cultivators about whom we are
talking? 75% of our rural popula-
tion do not have land enough to have
a marketable surplus. Who are they
who aggravate the situation? They
are the 35% of the landowners who
are controlling 75% of the tota] cultiva-
ble land; big farmers who have today
become the producer-cum-trader
class; they extend credit and get hold
of the paddy. We know that this is
the situation in all parts of the coun-
try, They often combine in
themselves the functions of the
wholesaler, of the miller and of the
trader and get hold of the paddy.

It is this rich and powerful strata
that form the financial and political
base of Congress. That is why the
Congress has surrendered to them.

Wl Wo Wle Wt ( mpwr ):
frer &1 Ame aATed |

dt T dww gmw (@raraEn)
wret ot &, awx1 ofr &, qagwaw awa

i

Shrimati Renu Chakravarity: They
are really leading our people to the
brink of disaster and death. I do not
want to go into the other frauds that
have been perpetrated. Take the
cost of living index fraud. In my
province, how otherwise can the jute
workers be defrauded of their dear-
ness allowance? It was cut down by
Rs. 2.10 on the plea that prices have
come down. How do you caleculate
these indices” When the whole peo-
ple are shouting that there is not a
single item where prices have not
gone up, you say that the cost of liv-
ing has gone down. Is it possible in
such a situation? Will not the people
rise in anger? All that we have been
proposing during the last few wyears
has fallen on deaf ears, That is why
legitimate movements and agitations
have taken place and will take place
and in order to drown it, you are tak-
ing to increasing repression, to laws
like the D.LR. and detention without
trial.
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city of Calcutta, this Congress Gov-
ernment has come out to protect the
vested interests of a British Com-
pany, the Tramway Company. The
people wanted that the fare should
not be increased without forming a
Commission to go into the alleged
financial irregularities of the Buitish
Company; the Government refused to-
do this. On the other hand they had
to crush the people by large scale
use of the DILR. Can you imagine
that after CrP.C. 144 was promulga!-
ed in Calcutta even distribution uf
leaflets asking the peaple to boyeo't
trams has been a crime. and people
are taken to jail for it. [f someone
asks people not to board trams, he in
arrested. Over 4,000 people have been
arrested. DR 107 151 and all sorts
of Cr.P.C. provisions are used if they
protest against the tramfare rise. How
can you blame anyone if they are
convinced that it is because of the
great concern for British profit that
the Congress Government is using the
wheel of repression o crush i
people.

Look at Bihar, What has happened”
All the MLAs of Communist Party
and 5.S.P. were picked up gne by one.
sometimes long after the incidents.
and they have boen detained under
DIR. Hundreds of studenis and
ordinary people have been juiled, In
the city of MuzafTarpur. a leading and
respected lawyer--many of my Con-
gress friends know him very well—.
one Shri Dwarkanath Kapoor, i
arrested under DJIR. Why? What
is the crime? He was my host and
Mr. Dange's host when we visited the
city of Muzaffarpur, There i8 no other
crime. In Bihar who is not discon-
tented? Engineers, doctors, students.
N.G.Os, everybody is discontentod
Why should they not be? Can you
smash this discontent with bullets by
saying that communists ure creating
violence?

In Maharashira, in Kohlapur and
Sholapur what has happened? There
have been movements for food and
there have been large scale arrests
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Throughout Maharashtra, 1,000 arrests
have been made. Even ML.As are
arrcsled. What was the demand of
M.L.As? The demand was for 2
kilos of wheat per day per head
Today what do we see in the
Assembly of Maharashtra? All  the
opposition M.L.As have been suspen-
ed and many put behind the bars.

The D.LR. is being used in a way
so as to stifie the mouths of all oppo-
sition. It began with the arrest of
the Marxist Communist Party and we
know how their whole group was
oxtinguished, Shri Nanda's infamous
speech on January 1 1864, was but
the beginning of the most blatant
misuse of emergency powers. Mr. A,
K. Gopalan and his group have been
extinguished. Today as we address
this House, hundreds of detenus
among the Marxist Party are on
hunger strike in Kerala, in Bombay
and in other places, on a demand
which all of us must support, i.e.,
“Release or Try us". Every right
thinking person supports them on
this. We cannot but think with emo-
tion of those ailing persons like the
T6-year old Muzaffar Ahmed or
Mohit Maitra, one of the old col-
lengues in the House, who have been
Jailed although they are not well,
Shri Nanda has failed to bring to light
even an iota of evidence to try them
in a court of law. We have already
expressed our indigenation and sormmw
at the way in which Shri S. V. Parul-
ekar died in detention. How can we
tolerate or accept that his grief-
stricken wife, Godavari Parulekar, our
Vimal Randive or Ahalya Ranerskar
is a danger to the security of the
country? I cannot help talking about
Sadhana Chakravarty, about whom I
wrote and requested the Home Minis-
ter to look into the case of that old
and alling woman. There is no doubt
that political vindicliveness of the
State Governments and the Central
Government is behind their criminal
detention. 1 do not want to quute
once again what the ex-Altorney-
General said. He says that it is a
tragedy that, under the Indian Con-
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Constitution, citizens who have a fun-
damental right have been detaincd
under the P.D. Act and the DIR. is
worse than that. That is why emer-
gency powers have been used in @
very illegal manner to wreak ven-
geance on any criticism. The most
shocking case is the detention of the
Editor of “Searchlight”, Shri T. J. S.
George. 1 have read his editorial.
What was wrong in his editorial? It
wus only to settle old scores, ihal
Shri K. B. Sahay put his behind bara.

1 know of a case in Bijnor where
a reporter just reporied sbout food
scarcity; he was detained under
DIR. After the last Calcutta Cor-
poration election, is it just a coinel-
dence that two Muslims who had
dared to contest and win against Con-
gressmen were put under DIR? In
Asansol area of West Bengal—every-
body knows of the multimillionaire
in J. K. Industries of Kanpur, Singa-
nia—the Manager complained to the
D.S.P. that the Unjon Assistant Secre-
tary, Mr. Ram Banerjee, was respon-
sible for an illegal stoppage of work
for one hour. It was not necessary
to refer the matter to the Labour
Directorate; nothing at all; he was
immediately picked up under D.ILR.
This is the way how this Government
acts. Then there is the case of
Prodyot Ghosh of Mercantile Federa-
ration: he belongs to no party but he
has been put under DIR. I read
about a case yesterday: one Mr. Maiti
was arrested under Rule 41(5) as a
result of tramway fare increase resis-
tance movement; he was released by
the courl. He was released by the
court, but as he was coming out,
immediately he was re-arrested under
rule 30. I ecould give many other
examples, but 1 shall not do so now
because I have not got much time.
Even in this very House, my hon.
friend Shri Maurya has pointed out
how some of our own colleagues have
been put under detention under the
D.IR. and yet arter a few months,
they have been rvieased. Take, for
instance, again, the externment of
Shri Indrajit Gupta and myself from
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Bihar, and arrest of Dr. Ram Manohar
Lohia and the externment of Shri S. M.
Joshj from Bihar. What does it show?
It shows that the Government are
afraid that even our witnessing what
i¢ happening there s against the
security of this country! We have
seen how Shri Bagri and Shri Kishen
Pattnayak were thrown into jail on
the ground that they were a threat
to peace. We may not always agrce
with them. But why should they be
thrown into jail and detained in this
manner? After three days of deten-
tion they are now again out on hail.
Are they not a threat to peace today?

The ominous signs of using emer-
gency powers not tp strengthen our
defences but to stifle those who have
not hesitated and who shal] not hesi-
tate to fight the anti-national and
anti-people polici of Gover t
whatever be the consequences, whe-
ther it be jai] or detention without
trial, are today such that the very
concept of parliamentary democracy
itself is being threatened.

We shall continue to declare that
the people of India have no confidence
in this Government which has at a

time of grave national emergency
thrown the entire nation to the
wolves of the hoarders and the

profiteers and that {00 in a vear of
good harvest. This Government has
time and again betrayed the confi-
dence of the people by failing to pro-
tect our frontiers. This Government
hag forfeited the right to the people's
confidence by the ruthless suppression
of civil liberties and the attacking of
even parliamentary democratic insti=
tutions, not for the defence of India
but for the defence of vested interests,
including British intercsts as £ have
seen in the city of Caleutta

Tor these reasons, I would beg of
this House that it should reflect the
feelings that are welling up in the
minds of the people lhroughout this
country. 1 would beg of them to
declare that we have no confidence
in this Government,

924 (Ai) LSD—8.
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Shri Hanumanthalys (Bangalore
City): It has become a habit with the
Opposition parties to advance the
samg charges the same arguments
and the same points on the same
motion . . .

An hon. Member: And we get the
same replieg every time ... (Inter-
ruptions).

Shri Radhelal Vyas (Ujjain): While
the Members of the Opposition were
speaking, we did not utter even one
word. But when a Member from the
Congress Benches starts speaking we
find that hon. friends opposite start
shouting. This should be stopped.
Otherwise, we shall not allow any
Member of the Opposition to speak
here without interruptions.

ft wo wio Whed : T am
AT wTR A1 g o gE ST ¥ Ay AfY
WTATT |
Mr, Deputy-Speaker: Order, order.
The hon, Member who is spesking

should be heard patiently without
disturbance.

Shrl Hanumanthalya: The lady
Mcmber who hasg just finished her
speech was making an earnest appeal
to all of us to observe standards of
democracy; it may be that she meant
it in her own way. But I would
appeal to her and to her colleagues
that at least in the matter of debate
here we should adhere to certain
fundamental principles of debate, It
is by keeping up the dignity of Par-
liament that we shall ultimately en-
sure all our grievances being redres-
sed whether they be in regard to the
D.LR. or in regard to the economic
stresses ang strains.

It is not as if Congressmen are
cowards now. In fact, all these
demonstrationg that have now been
copied were initiated and carried to
such success by the Congress in the
past that British Imperialism had to
quit this country. If we take to the
sAmMe ways again because we have to
retaliate against my hon. friends
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either on the floor of the House or
outside, we can do it more Success-
fully than all the Opposition parties
combined together. But we are
patient because we want to persuade
our own brethren in the minority
parties. Discussion, debaty and per-
suasion are the ways to be adopted
under the Constitution under which
we are working and not deflance or
demonstration. OQur strength has to
be shown by the wisdom that we dis-
play, by our arguments on the floor
of the House and not by the demons-
trations that we make in the Parlia-
ment streel, even though it may be
called Parliament Street. It is the
power of the mind that matters. If
my hon. friends have the power of
the mind o persuade the country and
most of us, they need not have re-
course to these demonstrations on the
streets and  thereby invite bullets,
lathi charges and imprisonment.

I may tell you that I am one of
those who have suffered imprison=
ment. I sympathise with anyone who
goes to prison for a public cause. If
Shri A. K. Gopalan or some Members
of the Communist Party or Dr. Ram
Manohar Lohia and others go to jail,
I sincerely state that it is a matter
of pain to me, It may be the mistaken
view of certain problems of the
country that may be dogging their
foot-steps. Or it may be that I am
mistaken. But what is the remedy?
The remedy is not fighting one another
in Parliament thereby detracting from
the dignity of this House, but it is
persuasion.  Therefore, 1 would ftry
to persuade my hon. friends. 1If it
appeals to them, let them please
chenge their views., If it does not
appeal to them, let them please per-
suade me to change my views.

The lady Member made a great
point regarding workers, and jute
workers in particular. 1 was shocked
to find a gentleman of the standing
of my hon. friend Shri M, R. Masani
sympathizing with demonstrations in
Kolhapur and other places . . .
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Shri M. R. Masani: I did not do
that. Let me correct my hon. friend.
I said that I gympathised with the
anger of the people. What I said was
that the people got desperate through
starvation and they were misled into
such actions. 1 did not sympathise
with the demonstrations.

Shri Hanumanthaiya: I am very
happy that he has stated his case
quite clearly. But anger, Mahatmaji
said once, is a kind of madness.

Shrl Shinkre (Marmagoa): He also
said ‘Do or Die'.
Shri Hanumanthaiya: Therefore,

when people are angry, we have to
take whatever they say with a pinch
of salt and not rush to their aid full
of sympathy, for political purposes.

My hon. friend Shri M. R. Masani
quoted from the study made by
Dr. Lokanathan’s National Council of
Applied Economic Research., It is a
very good study and a very revealing
study. I have studied that in my own
way. Dr. Ram Manchar Lohia made
a famous statement on the floor of the
House that nearly 27 crores of people
got only 19 p. per day. That may
have been an under-statement. But
this research institute has said that it
is not 19 p. but it may be 68 p. lLet
that be so. The per capita income
is Rs. 330 or so in India; that means
to say that roughly one rupee per day
is the average income of an individual
in India. If nearly 50 per cent of the
population gets only 68 p. the man
who gets one rupee as the averaze
income draws 32 p. from the average
income of others. You may please
have an insight into the matter. It
is not a matter of propaganda. The
hon. lady Member's followers, jute
workers and mill workers, have an
average annual income of Ws, 1153
and Rs 1787. If it is so, it is fAve
times the average income, or nearly
7—8 times the income of 50 per cent
of the people.

Shrimati Renu Chakravartly: Am 1
saying that . . .
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Shri Hanumanthalya: I am deve-
loping the argument. These workers
in the offices, in the factories get 5or
6 or 7 or B times the average income.
This is at the lowest point. I am not
touching the highest point, the mana-
gerial point; 1 will come to it later.
These workers, so-called workers get
more than 7—8 times the average
income, much more than what 50 per
cent of the people are getting. You
want equal distribution of wealth.
You want blackmarketcers 1o be done
away with, 1 agree. Blackmarketeers,
hoarders and everyone of that kind
should go. Distribution of national
income must be done on an equitable
basis.

Shrimati Renu Chakravartty: My
point is: when M.Ps want increases
in pay and allowance, why should the
allowance to the indusirial waorker,
based on the cost of living index, be
cut by Rs. 2?7

Shri Hanumanthaiya: 1 gee the
point, I am the last man to argue
from one point of view; I will take
every point of view and convince you
that what you are doing is wrong,
what you are doing is more anti-
socialistic than probably what Shrl
Masani or anyone of this type docs.

Shrimatl Renu Chakravarity: The
people will give you the answer.

Shri Hanumanthaiya: So far as the
people are concerned, I have tlaken
challenges from the communist party.

Shrimati Renu Chakravartty: There
are no jute workerg in your constl-
tuency.

Shri Hanumanthaiva: This is *he
thirtieth year 1 am taking challcnges
of the kind you envisage. Therclore,
you are talking to an old hand so far
as those challenges are concerned.

This so-called worker is robbing
away from the national income the
cream, to the extent of 5—6 times the
overage per capita income, when his
emoluments are compared with the
income of the villager. The Rescarch
Institute says that at the boltom 60
per cenl of the households have only
31 per cent share of the total income.
‘That means to say, 60 per cent of the
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households have 31 per cent of the
nationa]l income, whereas 40 per cent
only have 69 per cent of the nationat
income. That is the pattern of dis-
tribution of national income.

I agree. Let the workers take even
a little more. [ do not mind, beca-
use they work. But are they just
to their own class? Some years ago, I
wrote a letter to the ]ate Pime Minis-
ter: the State Government employees
are getting less; the Central Gov-
ernment employces are gelting more
Please help the state governments
through central flnancial aid so that
the state government employees may
also come on par with central gov-
ernment employees in dmoluments.
But the Central Government emplo-
yees never look backwards to what
their own kith and kin in the stale
government service are gettling or
what they in the municipal services
are getting. All the time they have
their eyes on the upper class. They
want to go up and up and never look
below. Even today I have not found
one instance of any workers' associa-
tion, or trade union, which will say
‘Let us take the pot of national in-
come and distribute it equally; let us
not grab as much as possible for

ourselves’. Is this kind of playing 1o
the interests of not only class, but
sub-class  right’>—you blame caste

feeling and sub-caste feeling; if it is
so, please apply the formuls 1o your-
selves—is this kind of class conscious-
ness and sub-clusy consciousness, going
on bargaining for one's own category
of services, 1 ask you in all humiljty,
consistent with equal distribution of
nalional wealth which is the basis of
socialism?

I plead guilty if any other class,
including MP, or Ministers or Secre-
taries, gel more than the pational in-
come. I admit to that exlent we are
deficient in implementing a national
income policy. 1 grant that. But let
the membere of the communist party,
who are more wedded to equality
than anybody else, sct the example
themseives. It is then ihat people
will say that you mean what you say.

On the other hand, T do not want
to embitter your feelings. I want to
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[Shri Hanumamthaiya]

assuage your feelings when you are
in difficulties because many of your
members are arrested and you are
in political difficulties—I do not mean
personal difficulties. Therefore, 1 do
not want to use arguments to counter-
act the charge that the Congress is
getting funds from capitalists, indus-
trialists and others. In today's
papers, you find that the President of
their chamber of commerce sajd in
Hyderabad. ...

Bhri Raghunath Singh (Varanasi):
Dictatorship,

Shri Hanumanthalya: What kind
of irrelevant interruptiono!

Shri Kirloskar makes a statement
that the Congress people are so bad,
they have hurt the industrial and
business community so much that ‘we
will refuse to give any more contribu-
tion to the Congress party'. This is
what their President has said. That
shows that after all we are not jn such
good books with them,

Shrimati Renu Chakravartty:
Birla will give you.

An hon. Member: He will take
back also.

Bhri Hanumanthalya: 1f you want
to build up the strength of your poli-
tical party by these financial promi-
ses of bonuses and increment of pay,
ultimately when you yourselves come
to power in Government, how can you
face the situation? I know how the
situation is faced by communist gov-
ernments in Europe and in Asia. That
way is effective elimination.. .

Mr.

Shrimati Renun Chakravartty: OF
profit,
Shri Hanumanthaiya: . . . from this

world. Al least we keep the commu-
nisls in jail. And i we give Rs. 30
as fumily allowance, you ask for
Rs. 150 as ullowance, more than three
times the income of 50 per cent of
the people of this country. That is a
greal issue on which you arc going
on hunger strike in jails!

Shrimati Renu Chakravartty: Why
do »ou keep us in jail? We will earr
it outside.

AUGUST 23, 1965

Motion 12

Shri Hanumanthaiya: Please, fc
the sake of honesty, political integrit
see that this idea of equal distrib
tion of wealth takes place at lea
within your own working class. N
worker should get more than the othe
worker, excepting in some area
where dangerous or hazardous wor
is involved. 1 have been to Russia,
have seen that mine workers doin,
work, where life is in danger am
paid a little more than the othe
workers, say on the surface. I car
understand that. You lead the cen-
tral government employees. Have
you ever said one word of sympathy
for the state government employees?

Shrimatl Reou Chakravarity: ©Oh
yes.
Shri  Hanumanthaiya: Have you

ever said, ‘We will not take a paisa
unless and until the state  govern-
ment employees also come up to
our level’. I this socialism in prac-
tice or selfishness incarnate?

14 hrs.

You say that blackmarketeers hoard
wealth and cause imbalance in socie-
ty, but you incite people to strike on
the basis of gelting more money.
Yours is not black market, certainly
1 cannot use that word; yours is zulm
market. If some people, big business-
men, hold this country to ransom
through the process of blackmarket-
ing, you are holding society to ran-
som through this zulm market, Please
stop this. Once you show how in-
come can be equally distributed among
the working closs, the rest of the
society perforce will have to follow
suit. That is lhe best way to imple-
ment socialism,

Dr. M. §. Aney (Nagpur):
your responsibility.

Shrl Hanumanthaiya: It is true, os
Shri Masani has said. as the great lady
of the Communist Party said, we are
in difficulties in regard to our econo-
mic situation, foreign exchange, fron-
tiers, home front. All this is true,
but have not our own leaders, the
Prime Minister and other Ministers
and the Congress President said the

That is
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same thing? We have not said that
the foreign exchange positin is very
happy, nor has the Home Minister
said that we have conquered Pakistan,
nor has the Defence Minister pro-
claimed that we have vanquished
China. This is a matter for common
appraisal and agreement. What are
we {o do is the quesiion. Instead of
helping, co-operating and bringing
about 8 consensus of opinion to deal
with these common evils, you are
taking advantage in the streets,....

An hon. Member: Undue advan-
tage.

Shri Hanumanthalya: . . .in
factories, for your own purposes.

This reminds me of a Hindi story.
There was a big man. He had a big
beard. He was sitting with a few
doubtful friends. Onc day the beard
caught fire. He immediately took both
his hands in order to put out the
fire., But the {friends who were
sitting asked him to wait becausc
they had cigarettes to light. Four
or five people went on making re=
quests in the same way until the poor
beard was gone, and probably his
face was disfigured.

Here is a nation whose beard is on
fire. All round the frontiers, the
Pakistanis and Chinesc have set our
beards on fire, and the Communist
Party, the Swatantra Party, the Jan
Sangh, every one of you want to
light your own cigarettes with this
fire.

Why should there be any demons-
tration at this juncture?

Shrimatl Renu Chakravartly: What
is wrong with that, when you do not
listen?

Shri Bade (Ghargone): That was
a political demonstration only.

NTT ¥ qF wmar at fr afz Ty A

IR A gy oA ® g ¥ £

Shri Hanumanthalya: So far as the
Congress is concerned, 1 tell you in
all sincerity that we are grateful to
every one of you, earch party, for
some reason or other. If it is a con-
flict with Pakistan, the Jan Sangh will

the
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Motion 1208
prove a shield of strength, I know. 1If
it is a question of implementing so-
cialism, the Communists will give us
certainly, a great hand of help. If it
is a queslion of business, increasing
production, the entrepreneurs, and
Shri Masani will help to some extent.
Therefore, we are not your opponents,
we are not your enemies. We are in
sympathy with g particular angle of
yours. I want the day to come when,
as Shri Vinoba Bhave says, you give
up your angularities and make ug see
that you are our friends, and I want
a national Government in this country
so that we may face all nur dangera

with @ common purpose, a common
cffort, 3 common outlook.

Shri Shinkre: Well said.

Shri Hanumanthaiya: That is the

way that will solve the problems of
this country.

I am not an expert in currency
matters as my friend Shri Masani s,
I will answer only one point he has
made. He has made a great point
that our rupee, so far as the dollar is
concerned, is musch debased. Our

official exchange rate is something,
and the actual rate s very much
higher. That is true. I have a list

of such foreign exchange rates in my
hands, and 1 see in that list lhat ex-
cept the industrially advanced Euro-
pean countries, all countries like
Burma, Ceylon, Egypt, India, Pakis-
tan etc. ...

Shri M. R. Masanl:
the figures for Thailand,
and Philippines?

Shri Hanamanthalya: Here ore the
figures, 1 am not hiding. Except for
the highly industrialised countries,
the official rate is not at par with
the actual rate. It varies.

Shri M. E. Masanl: Question.

Shri Hanomanthaiya: Every deve-
loping country in this world is put to
the necessity of spending more be-
cause of her anxiety to progress with
speed. Necessarily the currency fis
put under great strain and stress. As
they say, it is watered downm, Its
value goes down because of the Iin-
crease in the quantity of money In

Why not read
Hongkong
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[Shri Hanumanthaiya]
circulation. This is @ common fea-
ture more or less of every develop-
ing country on this globe.
Shri M. R. Masanl: Question.

Shrl Hanumanthaiya: It may be
that it is more in the case of some
country and less in the case of some
other country.

Also, do not compare the currency
of USA as the be-all and end-al] of
life. America is not the best example
for all ages and times to come. It may
be a very good example for you and
me, but at every step you cannot suy
that it is the best of examples for us
to copy. Just as the Hindus take 1o
the Gita or the Mohammedans take
to the Koran, let us not take to U.S.A.

U.S.A. has so much resources, has
so much natural wealth, And in 150
years time they have advanced so
much. We are not able to go with
such speed as to catch up with them.
We have worked for only less than
two decades. I certainly do noy agree
with the proposition that the rupee
should go on getting more and more
debased, as they say in the economic
language. Certainly I want to make
it go up in value. I suppose the Gov-
ernment will always be having an
tye on strengthening the rupee.

Please do not quote only India out
of context and show that the Govern-
ment of India has done something
abnormal, something that no other
country has done.

Shri Bade: You are defending the
worst case.

Shrl Hanumanthaiya: I do not
know much of Hindi, but I have learnt
m little of Tulsidas. Tulsidas has said
that if you help a friend when he is
in a good condition, it is not of much
worth. When you show your Euts to
help a man who is in difficulties, who
15 even wrong, that is the test of true
friendship, 1 want the Jan Sangh to
help the Congress because they say
we are in difficulties.

Shri Khadilkar (Khed):
not accept it.

oft eritewerr : g ferg At arfeemna
o R R

We do

AUGUST 23, 1985

Motion 1300

Bhri Hanumanthaiya: 1 have one
more point, and I shall close my
speech. Many a time and very plau-
sibly Mr. Masani argues that this
policy of non-alignmeny is no good
and unless we come to some agree-
ment with the western powers, it
will not be possible for us to defend
our frontiers or get the aggression that
has already taken place vacated. It
looks very plausible. But I request
him to look deeper into the matter.
I have been studying the psychology
of America. Wherever Americans
have gone and entered into a pact,
ultimately it has ended in disagree-
ment and discontent. The best cxam-
ple is Pakistan itself. It entered into
the SEATO and CENTO pacts and
today the treatment it receives
at the hands of America—maybe right
or wrong—is there; there is a virtual
ending of that relationship. Whether
it was Kuomintang party of the old
China or De Gaulle or even in Eng-
land if you go and make private en-
quiries, you know that there is some
kind of misunderstanding that always
seems to make the American way of
treating other people a litlle un-
savoury. Our late Prime Minister in
one of his speeches in reply to the
debate on foreign affairs said that
apary from all theories every country
works in its own interest so far as
foreign policy was concerned. This
is a famous and very wise statement
he made. So does America, America
frames a picture of world strategy
and world pilicy in Washington on
the Capital Hill and they expect every
nation in this world to fit themselves
into that picture automatically because
they are a nation who use to a great
extent automation. They think whe-
ther it is India or Pakistan or Viet-
nam, everybody must automatically
fit into the picture. The incentive is:
“we give you dollars and aid.”" They
have to remember their own biblical
quotation: if we lose our soul, what
is the use of gaining the whole world?
Merely because you give some finan-
cial aid, we cannot on that basis alone
readjust our foreign policy and code
of conduct to yours. [ ask Mr. Masani:
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have you ever heard in the whole
relationship of two countries of a
Prime Minister abruptly being asked
not to come to America? You ask us
to woo such a country; when we woo
such a Government we will be treaed
with contempt. That is our fear. Let
it be United Kingdom or United States
if they consider India alsp to be a
country deserving equal respect and
equal treatment, this ancient nation of
ours, this wise nation of ours will be
ready to respond to such an hon.
friendship. Mr. Masani in the begin-
ning of his speech said that he waited
for a while to see if the Prime Min-
ister adjusted himself to the ways of
Swatantra party. It did not happen
and so he has brought in this no-confi-
dence motion. I was happy when the
Swantantra Party first displayed sob-
riety and forbearance in not mixing
itself up with the mno-confidence
motion against the Government. Do
you think that the Congress Ministry
here or the Prime Minister of the
Congress Party here has to adjust its
principles to please the Swatantra
principles within six months or one
year . . .

Shri M. R. Masani: . . . to meet the
needs of the country.

Shri Hanumanthalya: After all the
needs of the country have to be
judged by the people and even today
I will tell you the people are with
the Congress and with nobody else.

Shri M. B. Masanli:

ot wo Wo wwi (wwwy) : IO
s, Y A B wri s g A § b
ST AW oY goar ¥ gfee & Xy am,
T & #Y wraton fegfa w1 ey oy,
¥} WO wY wHT O afew g e
BT ¥ AT w1 T@1 AL, AT FATT AW
oF agy o gt dqwe g dogw
TETY Zwei, arfirear WA, & T w
g & gl ol s A F O
g v op  few ® O
o frdly qw ¥ prit O wre

Question.
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g ¥ sz W oftamw A
s § wa IEW AW W A
feafr  # wrf qure AT & fog Qav
ww wegrr fear & 31 A ¥
frg wrf gma TwAxr & |
o it Top wweet A W o,
a1 % & wrgfrez qEt W Q8o THe
qlo ¥ = qAT@E *1 A T A
o | AW & gmy www & fam
sagfree ot o wgwr Amfeer
ot H we Amomede gw b o

son IEA §, W ow wwdfre
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[t wo wo mri]
oT 34 w1 A@ &1 A9 7 frow ®
fag & & AT g qTE W FOEA
Frm Ay £ & mm oAk #
1 Aty Al o gvaea 7 fas ww@

ARy T awaAt & wdt wwR
woan # fazz # N1 xe fied
fet gen, 3a & v 1 s B
% g Al g fF 39 & wmmw
w1§ am  fagrr, gz ar fFAEY
gy wg Al 2 1 o
w39 & fagd oA & gfagm $1aw
wEAAT FY FW, AW R ATAW g6
fe, g grga & feft 7 faft o
a7, ffta fedtara w1 fwe, w=-
H/q FAT E— ®dl qzATEE, w9
fagra=, wH TATA AR |
WTH-FF  AFTTSE-EE AT A 9
H A T wd i wrTEeaE
AT W ATE R A Al
% imaq T am fefrgt 2,
Far B A wErd, TAm A owAfas
Jgvg g, AW gAdraA &

g & may § o § aFEmAn
AT § | AW IEA TA 7IT F AT
¢ fE N gqTeThl A= §, W ETET
§ Ay {rid a1 sifedd o Ao
arhed § @A FE ot @A 9w
i F wwrrmy § merd O
K8 A A TAfA #74 2 39 §F fears
wroEraTt € & AR A &
sriaré Y } I8 ¥ wis¥ wnT AW
T @ TA #EA F1 O gH qW Y
aR I fe fead o ae
# faa S0t ¥ ¢@ wwrT € awfaar €
}arkfammm wriad A mt g,
37w swge  fegr man g, feed
wfaw w2rd fon g § 1 ot aw A0
ATAFTO ®T Fw §, w7 ¥ ww Tw
@R o« ¥ wfee wnfm
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59 wikfag & faF gar fgarf wf
§ mE AT ATE R wga ¥ A
9T ATHRIT FI qwAy AT oAy
ot 31 #) fag fag 3@ foArd
L |

sAdFE R AEr 2 fF Amiwr
grarg fas, =i &1 9@ foy
o ot W1 g ot ag gy & o Afew
¥ @ am & fau A
wTr & | Wt ATy qoEg @ Afw
g7 sTTEr w0 §, FA A HAw
FAEqBAT ARRA F | T AW
At g gt & gET Iw At
A § AT agdrEr R fE
gw gAe AW A mratw wma §
afF & AW oS AE W oqEEd A
TR FT AT w@ F A Al F oAy
gazdl A § s fwrATrd % A9
5z %% § fF gorder /1T AT ¥
A1 mEET TIAE K TR W owmAm §
ag F HAFU A T gEAA AR
AR §, I FEATA w4 & AU
g gremfgr A w0 g A
IT R A WW F, TA KT AETEI
¥ wgm oAl w7 § A
RAgLl ® OF TR A gEA X AR
URETFHT ¢ FAGAHAAAGEAA Y
T oAt Trex g7 ST owr osav
waad & awd & ag ader § 7
afer dAm i awgr A AOM AR &
% % madifas am fedrgd &

AT A Al e
aEEA A A fF g § oo gE
Al § A T W@ E qEN
1942 & wea WA & TRt ot &
arEEA & €t gween B
W A ¥ AR W WE &
T AT WA wraa w sgAr
wmah mistaw § gwad
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F fam ) 1942 ¥ gm ow fadelt
FE & fawwm = o w®
¥, ox fadey FveT ® qw & wwAr
Ry ¥ W T oW A Ad
f& 29 @y TAsr o AdiveA Wy
ot & & A s e s fem 7
g whal w), ow fadeft aree o,
fafewr woET Hrnzz ) wiw &
& o 2w ¥ we?, A1 g & aoee
£ 7 aoere % frare  wTeEte ww T
§ 1T 3w WA 6 ger o fe
fazwft =mvwe & f@ars oo man
q, TWE v ¥, \Fiww wgie
ot w1 gfgm XW Aw & oA A
forr gw1 & 20

ata  FEfaezr S wE F
aArgf &, ow amaddt wfe ol
2 17 gud efewr ot sfare ot
aF ww [aT A K arew) qEErar g
g W & wE o g § gwE ag wrfer
gromr feag oF gmTd W &= ar
w1 gE WA o wwl & oy
sprdfrorara § Sragt d3 gu §,
Mrgrrabaifeda aax i
3T amed A & s fam &
397 4 WA wran aan § fe @ gee &
1 F1 I A, IuR AT geEdf
Tad @ A1 AW ) e & fag @A
& v a0 guedl fend @ o7 3ak
fag & fawifor w3 § f& 37wt =p-
faad agwré mg, A=t fedwa & e
amy | & g gaT g e ew A g
R bR ImAeF AWM &
| w wAE TgAT Afew 1 # oawAr
# fw nafaz # gui wrow i o e
7 387 wfaw g4t magfud & faam
7§ 2 d s A 97 2 Afwr am
AN H AWK AN W, wTAA LT E T
AT IT AT iR A e @
%) WO qW AAED g, dE e Y &3
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Zn T AV W AW W g AW EWWA
2, o gw Al & Hfrme e afiy,
™ wrgfae ot € gw s AR TE 6T
&, ot a7 ARAT q2ATT @, Fifware wAr
afg AT F ag O AT T d
a7 aTéf IW F G ITAT AT AT
& ) greEEA w W AW A AT oA
W= fadmT | ? g oA ¥ e,
fagrT & weET 2o wATR o ¥ e
gy ¥ aw fem w7
gt 9T AT TwTy vy § 0 o
Fa# gt fadem 7 oAw i At o -
ax st €9 Aved | &, 9t & amoet
gt STEAT f, 4R O 91 T 61,
/T, W13 WIT I8 T70 & T9%1 ®1 19
e o qafem A gro e
& TR I N W7 ax o S
WAL wrag adw el
7 WA ST ST 8 7o g
a7y A gArs ¥W w7 whrew wr g gar
w7 g AW & AT fawrA Awowr
TFa wh qifafees ot DIy & am ?

Fart fow gAAdar am@w & w7
fr g1 7w & FF e o gm 3w i
grfass 1w w73 & {7 gurer ang
wft | afew & ox w70 agm g e
% &g ¥rwal ot gfemm & fw g
ATAT ¢F AT B @A # v [ifey
f& garor ot qu 8, Fam sgm w1 gm
gifam oA wmd ¢ o oradfeew
F1 g wefae w7 WA & 39 erawfeey
w1 gifas w7y & fam gmrd o) dyw &
AMaeS g, T A A 70 oo 39
I F) Ffaw w7 a¥A R AT FT AT
fmpmregimmaEng fegamy
wefrez arEt ot ot maToEre Fqrfar
FTH { wTAAE TG LI ACATR | 9T w7
w1 fwwt fx1 wTHgTR FNOT A AL gaArT
FT Tt e A, fewzeefrg Area
# wrauma §t a1 § wofAen oy
77 7 ag w9 oY FTHAT ALY §1 Awr



1307 No-Confidence

[ wo wo Wi}
t  (freesim) o & o W A
ATHT, §T @VE, 9 TT q@T RIE |

A T % AT AEIAT AR A
g fem T IFT T
A av® & 37 K gIAES F oA
FrEAT &, AR & | 9% g9 9 919
# i foreft 7o & Aoz g ot gz it
ge o B fE owiw o 59 3w & weas
frm fagrs & 9=9m s § feg fagry
T aads § 1 g9 favg & 07 afas vz
iy wrf e Al & 1 A mifaw
1 A1 fe odsivE £ ave & gE @
o\ @ Al & wAT Age #5156 8
ATATAT 29T AT §1 OF & 17 37/
ggm Aty i wtag Az s A
mra o AT s A aE & fF
gfv¥z &\ 7@ W 3 fF gz
Fama b SfizFam R g
qrz-fatae | A9 T ¥R X | IMH
gexT OF A1 TAEr gAT aifgd faA
ware Rl i A wt  gRT A ¥
i wrg w1ad & ag & 5 ag e @
T & R § | LA W RAEE a9y AT

§ f e & o1 B CITHAA T A R,

1 fifem uEA! § FTATETF &
ST At g &, 20w ewiam g,
ug ag At wmgw & | IR A wwAr avy
i i gATE Gt w1 fedifeea st
aTar §, A A FearaHr FT
#rfeer 3o 7 ag i o s g Az &
corm §YX F A9 FT FEAT EAHAT
¥a 3IFI A NGAT AE I JqAT TS
Ra R4 % g0 qwEr Al R T
aeit gf | maz 39 FTEI AT IR
Fovgen v 31 4 ay-ay St
v a¥-wy qamfoat 1 fggmaa s
gu W, 31 = feedt T g0 o
&1 wiy feRrT & AW T A B E

AR T AT R ...
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sfrqo To W (TEA) WA F W
TaAfrE we gl 'wAT §

st woWo gt : 7 &1 g%AT £ fR
7z Wl ug vxAfaw s s Gy
T &7 {1 IR w7 71 ) Jfww A aw
TERAsH TR EiTgA T g w7
% AET €4 AT F[ RKIT HG 1 FT
ZATIT JHAT ATH @ 9 AT W A1 W@
as & awaar § I I wE R R
gifez & & g s wfgd 1 sad
ar% arfee g & fe afe a7
A FTAT R &, T WY AT F w0
A § | &0 wesT & I FEAT wTfEd
g1 fiF g W1 wen o § Ay afa-
waae mifcifez g wifew, sfa
v g6 3q ¥ wias w5 afed

% o7 wfie 7@ w7 T®ATE
4 77 ® N Ar-mfmiy & g any
E o et oo 7 {1 8, wer
g At AT & 1 ¥ wge g f e
gzt dw frar wfavre w1 g e
orFAfT qhvA & FTae W Al ¢
o dwza JAH G T T § I
wrare a7 & ag ®¥ WE | OF qraie
A AW T TER] AT AT HHATE
a% 99 fas gt M am ke
& gfrar A T 9y § R oW
T & W TEE AW s ¥
geATa ar =TT wfEvaw & wera agt
w | dfe ug w T AT il
fir o TRz § A sOE Ot
% frvme o1 wftwmm & 90 I94
Tt A 8, ST FAET wfaEw e
# g1 ot € € A A R, vt
g ¥ fir ¥ &t st w1 favarg wai
¥ g wifgd | IER 1966 W A
A wE 1 1966 WY WTOAT W 1967
Wt uTgm | IW AwWq ag T gEd
qrfzdi ®F I At & 9 T wy qwar
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f ¥ ag aga wafaa A7 g, Afew
FAZT AF UATA[ ATEA ¥ OEN wT AT
2, 1@ I & wrf o wiew 3w Ol
Ffarafids mam e § |9
T A% 07 §g &% § 1 gafem &
Tz A g e ag Ot afoeme
SEAT § AT OF IO A% g 9
AEGERE A A ) W W
zw #Y gAenl & FAn0A &1 oAl
AEAIEAT 55 i &1 ¢ fE Arang
FHeqT &, wert #1 @wear § ar v 0
qAEATG §, AAT W GHGTE § I W
it aifeat fam qa 7 g7 w7 A
wifomr &3

wTw guTe 3w f farndt oifegi 0
% ¢ 5w w7 & avere @
mAfagt ®1 @A, 99 w1 fady =%,
Ffea oo w1 ot oF w2evE g afer
T A7 AW ® W AGEAE &1 AT 0
WEATE 3, AATT A1 TAATY A1 §H AE
& el &1 oA %7, fra 1 wafe-
*few ®gr o awa §, @wW AT F
FATY T qrosg &) a1 UFe THo e
¥ & aA & &rv # fadig ar e
damT TEA 3, A ¥ T %W I
&1 WD 9V 1 EA & Al s
ot A &, aw it A B, wrf w
=rft 7 & | ") fareirardt o1 oifegi
#1 § 01T ¥q &1 %7 37 &1yt forw
HAT FH ONAE H §, #9 K1 qaw 7 ww
Far wfedr | | AT o gETR Ay
¥ goerT 39 #1 A £ 0 3% ame
aueat §, A qareT @l §, A 39 Qe
azeg k37w w1 A ¢ oo
w1 FTAM A foae oo g 9w
# g faiet ot ®t =
e A | A T gRT aw
amy w7 §, woAr ofregfer & aw
FTX § oY grETT & A ATy f A
gardt qreT & =mwada §, gATt WA
At Y, I & Trr & e W w9 e
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T o1 9§40 Al 9Ty &1 9T A7
fF 77 q¥t a7y & wamm § 11 awAndi
7 uT I ¥ w7 & fad ag fem
FEEATEEE ) T T wwaAr A
#t frreaen & a1 oifegmie & W TEw
gt & 3w ot T w) dwd w1 fadm
fir ag war w7 g & WX 2w 6 o q@
a7 & wew g A & A fAw
9 ATE F YIHT EIAT 41 ARE FTAT
w7 S0t 1 qEETn e & 1 & oaa
& St &, gfaa T J

oft wiwTe e dewr (wET) AW
yaigr g el aw ey ¢ fy
FaT R T &

sft o Wo wEl ;. AWAT WY WA
# o7 yrar & wvi § (v F # Frim
AT AFAT § W AN I qfeqt &
A ww w Awefae qifza waE f
aw wer aifzan a3 Y wifow w7
fr ta ke % aum ¥ gw o 0 faw
¥ wTy v wfga g, .

sft vl - a9 faem w1 AR
w1 wgy § 3% fadedt anfeat & aaman
g o o A xATan § fam Gowmy AW
w1 sy § ot ww ary 7w & freman
wizgy &

Y & wre Wt . Wy W
w7 W FET §, W A g
3N

d’lllo!nllli:ﬂﬂfl?ﬂtlﬁl!
% ¥ I §, 37 @ & \n w7y e
£ ¥ dar uredt o 8 A F g
fxirm At @1 aw1 &, e o g
wwd § woife & et A B Tw F
% faign v fe o qu &1 fom we
A |ETAT R E ®79 A1 wifow vy
wifgd, 7 fe xa ¢ & sfom =
SEATE T AT FT ¥ | OH &1 M owrd
1 A"« uF ¢ % o & At €7 amm
¥ arw, wt e frindt orfedt &1 s
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[T 5o g0 waf]
# fw o & gfavam s w1
FArar fAw=A a1 ¢ maT 3z W
ATE FI FIRA I AT IF F1 3/ IT
%A drA ¥ Ay Ame vgAn wifed o
T4 WAl & mia & ga g a0 A
TR |

Shri Karnl Singhji (Bikaner) Mr.
Deputy-Speaker, Sir, I think this is a
highly inopportune moment for the
opposition to have broughp about a
no-confidence motion. And it is be-
cause of this that the Members of the
Independent  Parliamentary Group
have not nssociated themselves with it,
although we sit in the opposiion, The
reasons are of course obvious. At this
particular juncture our country is
faced by an invasion and attacks
from Pakistan. In a situation like this
it bechoves a nation like us to  show
to our opponents a house united, and
not 8 house disunited. These no-con-
fidence motions which really amount
to nothing, for the simple reason that

the opposition has not enough
strength, are something that is only
making us and our Parliament a
laughing stock in the eyes of the

country. 1 would therefore request
my friends in the opposition thay if
they want to table no-c fid
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know that they have won on g mino-
rity vote. Even then all of us in the
opposition have not realised that fact
and still continue o quarrel and quib-
ble among ourselves. Three wiections
have gone by, and yet the strength
of the parties more or less remains
static.  (Imterruption). Mr. Masani
says that the strength of his party is
likely to increase. Well T will be
very happy to see that, But my fore-
cast is that the Swatantra Party will
either remain static or return one or
two more persons. And that will be
of no particular use.

Shri M, R. Masani: Waijt til] 1967;
you will have a very unplcasant
surprise.

Shri Karnl Singhji: I will be de-
lighted to see that. (Interruption).
Do not keep it on a personal level.

Sir, T have been blamed very ofen
that I have been cxtremely pro-Con=
gress. But, guite frankly, 1 am not
pro-Congress. 1 have admired the
Congress for many things, and mainly
because it has produced men like
Gandhiji and Nehru. All of us who
belong to my generation and who
were at college when India became
independent were influenced by the
freedom struggle, and the Congress
had b a symbol of the freedom

motions, the correct thing would be
for them to move them from a posi=
tion of strength, At the present
moment, all the opposition put toge-
ther is like a small baby kitten try-
ing to stand up to & lion. 1 myself
would like to see two powerful par-
ties emerging in this country to safe-
guard and guarantee democracy. But
right now, Sir, the situntion does not
exist, and therefore when we try to
censure the Congress Party 1 would
also feel inclined, as an Independent
to censure the Members of the Opposi-
tion for allowing such a situation to
come about.

1 have said it in the past that the
Congress Party or the Congress Gov-
ernment is there by the grace of the
opposition, and that stands true today;
because the Congress would never
have been here otherwise, because we

struggle. But as matters stand today,
not many people have the sume faith
or the same confidence in the Congress
Party, and I would like to censure the
Government on a few counts myself.

Ever since Independence, there
has been a gradua! movement towards
complete lethargy and inertia in our
government. And the man in the
street knows perfectly well now that
any legitimate claim of his will never
go through the red tape of Delhi or
the States. Such a situation should
never have been allowed. But our
administration has grown so big that
all of us are quite unable to contrnl
it, and you would probably find if
you speak to the Ministers across the
floor, that they themselves plead
helplessness in many cases which are
absolutely genuine and true. The
internal quarrels of the Congress
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Party, both at the State level and at
the various levels in he party hierar-
chy are something that the nation
feels is only weakening the party.
"The only problem before the country
is, who is the alternative they can
vote for. The man in the street to-
day, who is absolutely fed up with
the Congress Party, wants to look
around for g change. We all want a
change, and I am sure a change will
do the Congress good. But how is a
change going to come about when
every seat is contested by five diffe-
rent people and the Congress wins on
.a minority vote? You cannot blame
the Comgress for using this strategy.
They have used the military type of
strategy, and they have succeeded.
And if anybody is to blame it is the
opposition for allowing these five-
corncred contests to take place for
three clections. Therefore, if the
Congress Parly adorns the benches
over there, it is not their faull; they
are there because the people voted
them, even on a minority vote.

Mr. Masani has dealt at some length
with the food situation. I would
only like to say ‘his much, that the
food situation and the population in-
<reage are two entirely related sub-
jects; and unless we plan our agri-
cultural economy in such a way and
our family planning programmes in
such a way that we can get our food
output to be equated with the increase
in the population every year, the Con-
gress Party and the country is certal-
ly in for the high jump. 1 am afraid
that most of our Ministers today are
in the sixty {o seven'y nge bracket,
hence not all of them have the con-
ception of looking far enough lo see
what will happen when India's popu-
lation reaches ninety crores by the
turn of the century. We knuw per-
fectly well that all this talk about
sncialism and all this t=lk about try-
ing to wipe out poveriy in the country
will on]ly be hollow talk until such
time as you contre] the population and
create plenty and o hizher standard
of living for all. But if matters go
on as they are today you will never
accomplish that. And while on the
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subject of family planning—and 1
have been one of the strongest sup-
porters of this ever since 1957—I
would like to say this much that the
Government has to intensify its pro-
gramme of family planning, but at the
same time it must realise the dangers
that lie before the country. If some
communities are allowed to have large
families because of their religious
reasons and some communities are
more or less, by their own instinct,
limiting their families, you may easily
have a situation created in the coun-
try where another partition may be-
come necessary &t the end of thirty
years. The Government has to take
strong steps to abolish polygamy in
the communities in which it is allowed
today. Every community stands equal
in this country before the law. I
think it is a matter of much shame to
us that this same government which
stands for equality of rights of wo-
men, should allow polygamy to exist
in this country and have two different
yardsticks for different Communities
of the same nation. I hope g Bill will
be brought forward seeking to abo-
lish polygamy altogether for all com-
munities. I hope my friends in the
Congress benches would not be look-
ing to Pakistan to see how they will
take such a move. We are not con-
cerned with what Pakistan thinks. We
want to bring uniformity of law in
our country.

Shri M. R, Masani: They have &l-
ready got monogamy.

Shri Karni Singhji: I know,

Another important thing is this. In
view of the fact that unil you have o
dictatorship, which I hope we will
never have, you will never he able
to coerce a citizen to limit his family
to a size of three, which we consider
to be the optimum, the nnly possible
way would be to bring about a de-
terrent taxalion applicable from a
certain date which can be announced
now ond all these people who do not
fall in line must conlribute semething

for the upkeep of these additional
mouths ta be fed.
As an admirer of the Congress

Party, 1 felt very hurt when I read
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in the papers that g certain Maharaja
was offered a package deal by the
Congress. The deal consisted of, I
believe—I am subject 1o correction—
that he would be made an ambassa-
dor provided he stepped out of poli-
tics and his wife left the Parliament.
1 admire the Congress and I would
like to see the Congress Party strong,
because it is only a strong party that
can give the country a stable adminis-
tration. 1 would have applauded the
Congress Government had this offer
been made before the Maharaja got
into politizs, The moment he began
to make it hot for the Congress in
his own State, he was offered an am-
bassadorship. This package deal
may or may not be true, but [ sincere.
ly hope that the Maneraja will have
the gutg to turn it down, because the
way in which it was done. One thing,
1 am sure of His wife, the Maharani
who sits in this House will certainly
have the guts to turn it down. 1
admire her for her conviction and for
what she stands, though I do not al-
ways support her ways of political
thinking.

Another point on which ] wish to
censure Government is the question
of unemployment being allowed to
continue as it is. Admittedly, un-
employment is directly connected with
population increase. Nevertheless, the
immense frustration that is taking
place in our country today in the
minds of the youth is resulting in a
sort of impasse. Something has to
be done to see that the youth is not
frustrated and they are utilised for the
good of the country.

1 would now briefly dwell on the
language bungle. 1 am not agamnst
what was settled by the Prime Minis-
ter in the Parliament about this, but
1 see @ danger in it. That is, that
for the next 20 years, while we bring
about an adjustment, a generation or
two will only be half-baked and half-
educated, because the average stu-
dent today is unable to get books and
periodicals and reading material in
the local languages and in Hindi.
Until such time as this nced has been
completely fulfilled, you will find that
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the universily and college students
coming out will only be half-educal-
ed. You only have to compare the
students coming out of the St. Ste-
phen's College, for instance, who turn
out 100 per cent results in the IAS,
IFS etc. with the students coming
out of the colleges, for example, in
Rajasthan and Punjab and sec the
difference in qualitative education.
Surely, our Education Minister could
see that the same qualitative educa-
tion is given to everybody in this
sountry. We have to realise that the
time is not far off, no maiter what
Mr. Shastri will say, when India will
have to build the atom bomb not be-
cause we believe in war, but because
it is a deterrent. In a situation like
that, I would like to know whether
second-rate man-power would ever be
able to accomplish this feat. Or, are
we going to wait, allowing other
countries to become stronger than us?

1 would also like to censure the
Government, joining hands with the
Opposition, for the callous and the
non-chalant way in which they have
been imprisoning members of parlia-
ment, It reminds me of my boyhood
days, when in the former Stales cer-
tain rulers were known to the impri-
soning Praja Parishad members and
the congress rierarchy from top to
bottom yelled from housetops depre-
cating this. Yet, 20 years later, when
we have more freedom and democracy
has advanced, this same government
is putting members of the opposition
parties into jail, as if they were peo-
ple of ordinary calibre. If they can
treat the sovereign legislature like
this, 1 doubt if their belief in demo-
cracy is genuine.

Coming to the question of no-align-
ment, 1 do not want to get entangled
in the question whether we should
be in one bloc or the other. 1 am
Roing to ask my friends across one
question: From the morning papers,
1 find that the Prime Minister is re-
ported to have said that if Pakistan
conilinue with their agressive tactics
against India, we would attack them.

An hon. Member: Why not?
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Shri Earni Singhji: Yes; 1 would
like him to do it. But my reading of
the problem is that the Prime Minis-
ter has made that statement with his
tongue in the cheek, because knows
it perfectly well that if we attack
Pakistan, immediately its elder bro-
ther, China, will swoop down on us

and we will be in a dilemma. Let
us face the situation. The more
squarely we face the sitluation, the

better it is for the country. Non-
alignment is all very well if you have
the strength. If you don't have the
strength, wisdom lies in making
friends with people who think in your
way. I am quite sure that this complex
of not attacking Pakistan, in spite of

whatever the Prime Minister might
say, is a sign of weakness. It s
weakness because we are not pre-

pared to come o grips with the situa-
tion. Prime Minister Nehru might
have been pledged to non-alignment;
it was perhaps necessary at that time.
But we have to live with he Chinese
and Pakistani menace for the next
hundred years. Are we going to be
afraid of Pakistan, because China 1s
there or are we going to get ourselves
strong enough? Let us take the hy-
pothetical case: We attack Pakistan
and China swoops on us. We have
war on two fronts, Which country
do you think will come to our help?
I think the Prime Minister would be
kind enough to answer that and en-
lighten the House.

Bhrl J. B, Kripalani (Amrcha):
He will tell you “Russia™.
Shri Karnl Sioghjl: I also wish

to censure Government for their ac-
cepting money to fight elections from
big business. This morning's paper
tells something about Mr. Kirloskar,
the President of the Federation of
Indian Chambers of Commerce and
Industry, who said that they will
only support those individual mem-
bers of the Congress Party “who can
appreciate our point of view and
champion our cause”. I can wunder-
stand their point of view, but I can-
not understand how the Congress.
which stands for socialism and talks
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of big business being reactionaries,
will accept this aid from them. It is
a matter of shame and even now,
two years in advance of the elections,
I would like the Congress to say that
they will not accept money from big
business. My Congress friends may
say that if they accept money, it will
be withouy strings. But the corrup-
tion level in the country has reached
such a stage that nobody can ever
accept aid from anybody else without
strings. (Interruptions).

Shrl Thirumala Rao (Kakinada):
Can we take money from ex-rulers
who have joined the Congress?

Shri Karni Singhji: 1 am not
speaking here as the Maharaja of
Bikaner; I am speaking as Mr. Singh.
1 have been here for three terms and
1 am not bothered abouy what you
say.

Shri Shashi Ranjan (Pupri): For
others' statements, the Congress Party
cannot be held responsible

Shri Karnl Singhjl: I want a stale-
ment from the Congress Party that
they will not accept money from big
business in ths next elections.

Very briefly 1 want to say some-
thing about the estate duty for armed
forces and the police personnel killed
in acfion and duty, I have been
mainly responsible, ever since 1852,
for fighting the battle of the soldiers
and policemen who are killed in ac-
tion against an enemy for being ex-
emptad from estate duty, 1 admit
there are a lot of difficultics. When
Shri Morarji Desai was Finance Min-
ister in 1958 he showed great wisdom
in exempling the army personnel
from estate duty if they are killed
while fighting an enemy, 'That time
the question of exempting the police
personnel 4id nop arise with the same
urgency. But today our police prr-
sonnel are spresd out on the wvast
borders of India defending them with
their lives in the same way as the
army is doing. T want to know from
the Finance Minister whether he
thinks the lives of police personnel
any cheaper than those of the army
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people. Does he accept the fact *hat
the army and the police, both of them,
are brave Indians doing a fine job? I
think it would behove the Govern-
ment today to come up with just a
gesture and exempt them from Estate
Duty equating the army and the
police,

Having taken the Congress Party to
-task, it is my unpleasant duty to take
the Opposition parties to task also.
Being an Independent Member, I
think mostL of yg can look at this con-
troversial issue dispassionately, and
if I am a little harsh (o my friends in
‘the Opposition more than what I have
been to the Congress, 1 hope they
will forgive me, (Interruption).
The Congress Party is there because
the people voted them so, The Cong-
ress Party is there because they won
on a minority vote. The Opposition
is here in such small numbers because
‘they failed to unite when the country
wanted them. The 1867 elections are
only two years off,. The man op the
streey today is asking a question He
asks; “If we do not vote for the Cong-
ress, whom do we vole for? Are
we prepared to supply them with
an answer? Is the Opposition pre-
pared to give them a united fromt?
Cannot a democratic socialist Oppo-
sition emerge out of that on the basis
of the two-parly system which is
necessary? My answer is “No", he-
cause overybody here wanls to  be
the Prime Minister. In this august
House T had the honour to sit for
three terms. 1 have seen that the
number of the Opposition remains
‘static. I make a forecast that these
figures may very well remain static—
it may increase by one or two—and
for ten years the Congress Parly will
rule. Then the Communist Party will
come up, whether we like it or not. If
you want to avoid that situation, it is
better the Opposition put their house
in order. I am not a believer at any
stage in a coalition or nationalist gov.
ernment, because I can never forget
that we in our country are essentiol-
ly too obsessed aobout our own im-
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portance. We are never prepared to
co-operate and work together. There-
fore, whichever party is in power it
has to be a party which is homogene-
oOus and strong enough to deliver the
goods. It is for that very reason that
I have been asking my friends in the
Opposition, for God's sake unite and
bring about an altogether new poli-
tical party of the democratic socialist
forces. The man on the street today
is greatly bothered about hunger and
poverty, They are not interested in
your fancy manifestoes any more s
was the case in the 1952 and 1057
elections. 1 am quite sure, if these
problems continue in this country, the
food situation gets worse, living stan-
dards remain static and the cost of
living goes up, all your manifestnes
will be good enough to paper the
walls, The country needs, again, as
1 said, the Opposition parties to unite
and bring about a merged new party.
Alternatively, they stand to be cen-
sured as much as the Congress for
allowing such situation to exist

Mr. Deputy-Speaker, 1 should cun-
clude by saying that I oppose the No-
confidence Motion, and until such time
as the Opposition is strong enough I
as a citizen will cast my vote for the
Congress because I believe Conpress is
the only united big party in the
country as of today which can deliver
the goods. When my friends in the
Opposition will unite themsclves and
merge into a new party, 1 shall be
delighted to vote for them because [
feg] the country needs 3 change. But
1 fear that situation iz not coming
about for another ten years.

1 will just conclude by saying this
much, that all these No-confidence
Motions mean nothing until you can
press it to a logical conclusion, The
logical conclusion is to oust the party
in power and form a government, If

Shri Masani and his friends bring
about a No-confidence Motion which
appear to have the support of only

50 or 60 members, 1 repeat once again
that it is like g little kitten trying to
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fight a lion. This is not the way of
achieving the end for which a No-
Confidence is usually moved. If the
Opposition want to do something, let
them take this unification pledge here
and now so that the man in the street
will be prepared to vote for the Op-
position and not be in 5 dilemma as
to which of the flve or slx parties to
wote for.

Sir, I hope that jn the years to
come We will achieve prosperity and
self-sufficiency in everv fleld, and
right now ] think it is the Congress
Party which can deliver the goods.

ot TdeTe sve (F9dw) -
s wgtEw, §9 gare frinft @ &
wzet 7 o ooy @ e s f
fir sfer ad a7 wfevara w1 sare =1 |
wfavare & g7y £ @A ATH qAAAT
FATAT ATRE 7 wET fR oATA Wy age
ag tar wwwa ¥ froaror At i
¢ o7 T 1 S T aifem o aE
Igramt ¥ e oF a1 o faar
oF Tw % war Ay fee afawmw
FT FEATT AT |

st 7Y & qF a9 FRTCOT AT
& aama fix afavars 1 weTT OF 9F
AEHT W TEA AT § W A AT
Y ag Faedrardy g1t & e ag fom am
wfavara w1 swTy A7 A7 IEET wier
g afen e wfavars & s=ma o
N A T FT AT K1 WT
grg # oax ) & faoedt 9 & i
@ ug qeaT Jg g fF ara sifaw s
g waeHE AT § A faindy T ¥ &
wr #vé oy qrEf & ot fe oo ot
fairt &= w1 frvamE wT w7 AwAT
& Wi wiAe 19 quTE €9 & T
wear ¥ 7 & fm o g fe e
aidt #1 wegfrz q, fe qEe o
a1 gt mifet AW wrer A
e ) I A W e T

924 (Ai) LSD—T.
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THHE qATY § A qEd Ay aifedd,
OF, 96 %1 S w7, F1§ TAH kA
T wT FHAT

aw T wwg ¥ w7 fy gary W
W 9T ogF ¥ I &1 ereww AR
& vt dY qrfeeTa 3 wve w1 ametar
& Ay wreRw fer W At
B & Wt wagfor & @ ¥ o emaTy
%1 feafr w1 fator #1 T & O 0w
wawne feafe dar v o o 4, R
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¥ wemy 6 A o 3w ¥ feaf WY
farwst an ot & I@w) ow w T B T
W F qomg amacw w d fanrd
wHE rar 3w & faw wrre o e
drq aff £ At &

et T Tt & ot arfeeT
& ot gan far & Iww art ¥ e
aaman Afew & Tk qoAr W §
fr win = wTae s wfi fan
Fq IEA ¥ 97 uEi W 47 47 eI
wme g | I 7 I Fomam, deonr
g wr ey fawrera ¥ & g
T T § weaeAr 3% fAw i
i ot w1 meeafe & 0 & @
qeat wrg § fr far woan e
gwr fF ™ &9 BT & o 1 IA6
wfrram & faa qomew  faelt ?
o A7 w71 ATaT ¥ fr wro qwe Ao
@1 m 9T T & it wwA § o
wregrgT & W, g & o« ) oA
%ty wrz g€ A gATet ardt o &t Wt
w7 17 IFA eq e iy o R
a1 1942 ¥ g=mR e fewm @
A1 Ik avx o A wrw oy gk §r ?
wir s gae o fasrer § oo
ST wTa Farerre A § At 36 T
w gl ardt oy fasdrmr Al ey
o et 1 wETE iy AT g
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wTHATEY ¥ § A1 it o ma & ooge
wsTEHY 21 @ A R 9w framens Ay
% vfa g fai g% ¥R 7 W
FAET AEAT T 4P wTw BRI
T 70 TH FE AT, 10 FHAT 1 7w
et wid Y & g arEan g fe fadnn
T % w1 fdt oF ot 1w 3 3w N
T #17

sft WMo Wo woarerdl : FT wiuw
ATAT A IARYT qEAT ¥y 7

o TETR SR WA AT s
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Wt g ain (7T e
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it T T STy . SYTEE ATl
1 T WTE T AT 72T & W w Ay
qg IAw! aEE A TR E | EHA SR
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At 37 qaw dagEw i fem afem
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#1 Ay gAR A wfer 7w T
fgm
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15 hrs.

oft o ww - & oE 3
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T 93IW H AE WATH FTEN AT
azr A awi TF B, fagre ¥ oAE R,
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T fam & mwm & wfaas w1 amAr-
F7W G271 F74, AT F GEATHT A
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o7 WRTT ATOS #1 OATd,  ATegaTEl
ATH 1 Ad, WA & @A w1 qAwg
8, w7 §9 A0 g1 A, §gEAL A W
& ag AT g1 o A 3 T YA )
wifet %o 7 g5 a1 fagra w1
A wfgy o e § o e afx
Umﬁwﬁw’ftg‘u iwfrre
Ad, &1 ¥ oog g g fw
wﬁnmmnﬁﬂumahﬁw
afoar @y anfgd, dada afrezr g
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afgr, ag FFrdEr 2 wfat ag
T & fv o FoamEr o wmer @ &
o a7 wward B 9T WX | wA
WA ST AT A W o Wy faar ag
9 wEardi # W1 oww@m o g9
wer wt wrE IrAfar A Z1 AwA
a7 7 ¥fi Irafw e 91 ogr Aof
fe ¥% faweq 3 w7 T ama fF gm0
wgar &4 & fam darw d ) arEAn
H LA ST A1 ¥y § WT 38 6
907 ¥ & fAam gw WM w1 a3z
FIAA E ) WATOAT EAT AT WY
F1 T ow oama fwar @

™ gwma ¢ f& gwd omvwiw
@t fa=7 & arg oF ATE T WY
T & gETO ArAmat w1, gRO AT
mOdr & fAemTw w1 oIewR &7
# o1 AR &R gIAAT w4 w1 FT
TE g1 TT AR T AwAd T
gu W g ¢ e && & A e
731 wrf o & e gR wregr
% gurdr mra Aify 7 qarr 7 7 Al
wril & A1 gfg g AT & 39 H e A
g, WU ZHTTT AT GEST ¥ oEW WD
oFar |17 9qATAT F1 OGH 1A
w1 "7 37 wfemA aqma w38
T FW QU A FT AX |

A1 =aTr 7 w5z e gq ATt
T 1 w7 wAThgIg A4 woAm afga
gaTiETy AT w1 s owg A 7
IqFT g g ¢ fE 7w wed mvT W
artx w7 & | gy awwA § e oAt
UATEAHZ ¥ fagr w1 A gETT M.
aqr 441 7 wfrarza fear qr 39w
g oF T ot | FwrT EW oA
T &, IAH OF T Wy w7 wfer
1 oEm, ogwt E@m X G A
&, T IAET g woAT aATA *F gy
g ®%q | g T g wrf sTM
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[4Y T wgm TvEa]
a8t 2 fm gw wwA WO W AR S
F gt AT w1 & W wgAdET §
qATET g1 G | 7w wwea § o
weqfaez @ gR R T ® am
TR W %1 weTa &Y, A7 FEwt
Wt Fw wEw R | T AT A
g9 ¥ WEET wEE w1 ofeadt et
¥ UAEA g w1 g f aefe
FT ¥ owifed

EHE! WYA ZW FT wiww w1 @@
anfgy, we gATQ wiew @A At
o iw gw ¥ foEen w9 ¥ faw &g
oY, 7 fs g w9 ¥ fomar w7
% forg g g 1 ferr st Y
2 9 Uy ¥ ofer gR 0 W
Fq wid w1 @34 & fag og wmaas
$ gw e & ATq wrareE # qgale
FTE  IEE QT WL | W 2W W
ATy o w2 ¥, I9 gn Wfen fw
g9 % A weEr fAET w699 %
®Tq IW AW F WHAT &< @I AW
 gRI W1 g F § WA w,
WU RTATR T § ) W
g i swra & Wi aET Wl evaw
a ¥ fay o WA & T E WROd
% dix gv  wEawl w1 g H g
favare & fr ogda & TEOw § 7 gL
o ot oF g wwA 0w
#TEw &1 ag wra iy fF e wh
w ®1 oF W am ¥ fgw omit @
T st waeh Wi, 7 wew |
W WL A FEEE T W

15.52 hrs
[Dr Sarospn MawrseEr in the Chairl
Faw AT woam @ ) 4y

THwT wrew § WY ey T ¥ fAg
F A T gETE O™ R AR
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& wowr ¥ wfzg, o fm e
q tw g & faeg ¥ w1 wwhw
fTmm g @t Ammmm @
=fga

o § gar At faifeos sede
# a7 man I9% wfg & wedr mgrafs
usfeq & § WX gETL ¥ WA
oy g T e # A a9
qE FT WA F ATFADT KT WTA TeATRHT
& fawm w7 W #Y mmr g ¥
A% A T qEw 9T qF A
g1 " T amq i guro weEw
SqGT H I wTeIT ¥ F & wfy o
qrar & fagin a8 @ st s
¥ Tl wETTAT ®Y )

W UG T Rl & IW e
w1 forgen gare T A A o ggmr
tfrmmamartaa i &t v aw
TR UF GAfEWIET W W A aew
agt  fwr &, QT wEF 0 Aw oWy
wEer ¥ T & g g oww ow
& W aF gt #T & gw Ao qm A
N KT AFA § | WU WIH
AT WRT TT HAHT @ AT 98 W LT
g g, s g% fae § o ag
N T T W A W owTH oEm
QFAT ¥ ATSH &, WA & ATSTH
#, wiwr & wmerw & w1 SqEaT A
@ ¥ %G | afx gw dEr W
a&A A gErT T aTE fYE )
9 R IEE fomar &Y areeT v AT
WTAEAT A T

T Al & oq & faEgw s
§ f&am @& o faiig w9 & st
THET AT @ fE @ IAn wee
A ¥ WwEET ared @ ok g, A
§ WOAT WA AW A A |
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“Sbri P. R. Patel: This is a censure
motion moved by the Swatantra Party,
and since they could not muster a
strength of 50 by themselves, it has

been supported by the Communist
Party, the Jan Sangh and olher
groups. It is a funny thing in demo-

cracy. The ideologies of these four
or five groups or parties differ. They
are minussing each other: they do not
make additions, but they divide each
other. And yet on lhis censure
motion, they have all stood up. A
censure motion is always to oust the
Government in power and to show
readiness to shoulder the responsi-
bility? which group is there opposite
which cap shoulder the responsibility?
Neither the Swatantra Party nor the
Communist Party nor any other group
is in a position to do so now. So, a
censure motion in such circumstances
15 1eally most undemocratic,

My hon. friend referred o the fact
that the Congress had been in power
Yor the lasy fourteen or fifleen years
or more and should, therefore, be
ousted. I would say that jt ig for
the people, and not for Shri M. R.
Masani or the Swatantra Party, I am
sure that considering the way in
which the Swatantra Party works to-
day perhaps the people will oust the
Swatantra Party from the sphere of
politics altogether.

My hon, friend the lady Member
from the Communist Party was very
critical of detentiong under the De-
fence of India Act. the DIR and so on.
We do nol like detentions. We are
for the liberty of one and all.

Shri J. B. Kripalanl: Who does not
like it?

Shri P. R. Patel: We do not like de-
tentions, Even the Congress people
do not like detentions. But there are
certain circumstances when we have
to put restriction on the liberties of
individuals, because there is no other
way out. You know that in our
country the Communist Group wanted
to ecreate such g stuation as  would
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help them to capture power, So, they
imitated the Viet Cong.

Shri J. R, Kripalani: Why do you
not ban the party?

Shri P. R. Patel: The Viet Cong
are used by North Viet Nam und they
want to capture power and pul an
end to the democratic rule in South
Viet Nam. My hon. friends from the
Communist Parly wanted to do the
same thing here, Lut the shrewd Home
Minister saw the game and put them
behind the bars. And now they cla-
mour that they must be given liberty.
Liberty to do what? To invite China
here? To create trouble here? To
create disturbances here? What for
should they be brought out from the
prisons?

Shri J. B. Kripalanl: Who invited
China? -

Shri P. R. Patel: [ think that it was
a wise step on the part of Government
to have put these people in jail. To-
day, the rightists amongst the com-
munists clamour for the liberty of the
Leftists. Whether inter se they
quarrel between themselves or not or
whether it is a game between them,
I do not know. Byt if the Rightists
are really opposed to the actions,
worklngs and ideologies of the
Leftists Group, why should they try
to see the Leftists free from the
prisons? It seems that they are one
and the same. After all, the colour—
right or left—does not make any
difference. A communist is a com-
munist and the loyalty of 8 commu-
nist naturally is not to this country.
They were never loyal in 1942 and
even today if there are some com-
munist groups trying to caplure
power here and to have a  dictator-
ship here then those people would
say thai they are for liberty and those
persons  are freedom-fighters and
liberators, 1 would submit that those
liberators deserve to be in cells and
not outside,

I have every respect for my hon.
friend His Highness from  Bikaner.
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|Shri P, R. Patel.]

His was a studied speech and T must
admit a rations] speech. He refurred
to detention of Praja Parishad work-
erg by the ex-rulers in our country.
I was detaind in 1942 by the ex-ruler
of Barnda. So many others were also
detained. But those rulerg were in
the country just to give long life to
British rule; we wanted to end the
British rule.

Shri Karni Singhji: Not in all cases.

Shri P. R. Patel: 99 per cent. 1If one
per cent was there, it was helpless, it
could not do anything. So naturally
thut fight was different. That was
a fight for the freedom of the country.
But today what did they do in Patna,
Kolhapur, Sholapur, Calcutia or any
where else. Well, to compare that
fight with today’s arson, rioting and
looting, to compare these acls 1o the
acty of 1942—1I say there cannot be
a more stupid thing than that. In
1942, we were fighting the foreigners
for our freedom. Today, who are the
people who are instigating the people
and want tg creale troubles in  the
country? And at what time? When
we are fighting Pakistan, When we
have to face China. At this time,
they are resorting to strikes and all
those things. Are these patriotic
acls? People know it,

1 want to say a word of praise for
the Jan Sangh members’ demonstra-
tion of one lakh. Tt was a peaceful
demonstration. I give credit to
them.

Shrimatli Yashoda Redy (Kurncol):
But they are not so orderly in the
House,

Shri P. R. Patel: But there is ont
thing. For staging a demonstration
of one lakh. what amount of money
must have becn spent? Leave aside
the question of money. If at all they
wanted to demonstrate against Pakis-
tan or against anything done by the
Government in that connection, the
best course for them would be to
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march to Kashmir and bhelp the
people of Kashmir to drive out the

infiltrators.  That would have been
the best patriotic work they could do.
Instead of that, they are staging de-
monstration  here and  shouting
slogans. Will this in any way help?

Sl §W W FgETT . OTT W
WH T FIA G |

Shri P, R, Patel: Will this help in
any way ‘o beat Pakistan or any
other enemy of the country? [ would
request my friends to give strength
to the defence of the country in re-
moving the infiltrators.

Shri Masanj referred to international
things. You know agriculture is my
subject. But my friand referred to
the internationa) situation and sugges-
ted that we have to face China and
Pakistan and now in the western
countries Pakistan is not liked and s»
we must have [riendship with  the
western powers. I am nol  opposed
to friendship with the western powers,
At the same time, whoever s
friendly to us, we should be friendly
to that country. If Russia is friendly
to us, there is nothing wrong in our
being friendly with Russia. Why
does he say that we should be friendly
only with the western countries? I
am pot, as T said, opposed to friend-
ship with western countries. But
eoe America. We were attacked in
the Rann of Kutch, What weapons
were used? American weapons. We
brought this fact to the notice of the
US Governmeni. They were help=~
less.

An hon. Member: Why halpless?

Shri P. R, Patel: Whatever be the
reasons—afier all, there are political
reasons—they may not have any con-
trol over the weapons they  have
given. So instead of depending on
America, England or Russia, I am of
opinion that we should be militarily
very strong. We must manufactura
our own arms and ammunition and
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see that we are sclf-sufficient in that
also, That is the only way we can
go about the problem.

Then my hon, friend referred to
the rural situation and rural poverty.

ol gwW W wOETE ;IR aw
Tt fE oAt 7

Shri P. R. Patel: I know that the in-
come in the rural side is about 68P.
per capita, If the income of those
persons like contractors, teachers,
lawyers and other prefessional peo-
ple, artisans und so on living in rural
areas, is calculated and then the in-
come of persons living on agriculture
is calculated it would be much below
40P. My friend says that after all these
17 years of independence this poverty
is there. But what was the condition of
these people in IM7? Was their in-
come 40P then or much less? Has it
incrcased or decreased? | would not
say they have prospered bechuse of
having an increase in income by 10
paise, If they earn just 10P more,
one cannot say that they have be-
cOme Prosperous. But the fact re-
mains that the income has increascd,
To that extent, Shri Masani should
give credit to the Government, Butl I
am sure he won't,

Then he said that we are importing
foodgrains and objected to it

Shri M. R, Masani: | did not.

Shri P. R. Patel: I thought he ob-
jected to our spending money on im-
porting foodgrains.  Anyway, it is
very good that he does not object.
But if we look intg our agricultural
production, we see that it has increa-
sed. How far it has benefited the
agriculturists is a differeny question.
I am not going to discuss it now. But
agricultural production has increased.
Even with that, tp feed gur people, we
have to import foodgrains. We are
helpless, ~We cannct allow people
to die of hunger. If we import,
naturally our economic position would
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be bad. It is only the import of
foodgrains that has affected our eco-
nomic position. Our economy  has
become worse because of it. So the
only way oul is to have more produc-
tion. Our  Minister of  Agriculture
is trying his level best to have more
production,

Then Shri Masanj referred to Mexi-
can wheat seeds...

Shrimati Renu Chakravartly:
Formosan paddy seeds.

Shri P. R. Patel: If it gives more
vield, if Mexican wheat sceds yield
more, what is wrong?

Shri M. R. Masani: My only point
was that il took you fifteen years to
do this sensible thing.

Shri P. R. Patel: The British
ruling us herc st that time. He was
here. He did not suggest il uptill
now.  After all you are more intel-
ligent thap the Governmeni. You
should have suggesied, but you did
not suggest and this suggestion has
come from the Government. The Gov-
ernment now wants to increase food
production by importing this Mexican
seed lo overcome our deficit, What
is wrong about jt?

Bhri M. R. Masanl: Nothing wrong.
It took you fifteen years.

And

were

Shri P. R. Patel: Maybe even
after 15 or 17 years, but what is wrong
with it? Su, my submission iz that we
are trying our level best 1o meet food
deficit.

He said thal the Agricultural Prices
Commission fixed the minimum prices
and then left it to the States to fix the
maximum prices. Under the circums-
tances that had to be done,and that
was done. and that is in the interests
of the farmers. What is wrong

in that?

So, my submission is that whatever
stepa the Government takes should
nol be crilicised. Whatever is good
should be praised.

My hon. friend Shri Vyas referred
to the Madhya Pradesh Government.
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[Shr1 P. R. Patel]

My information is that the Madhya
Pradesh Government indulged in
profiteering.

Shri Bade: That is wrong.

Shri P. R. Patel: The profit was not
~only 50 per cent, it went up to about
100 per cent. I think a Commission
should be appointed 10 enquire into
this. That advantage was taken by
the Madhya Pradesh Government of
the zona] system, gnd the zonal system
is therc because the States make a
profit.

st ®o wte wAwl (FTAIR)
avrfs wErmm, % o wfremeaa
w1 AW w7 & fom mEr gwn g
Wy 7 w1 frq 9 gw A oOg
WX @ fir gt ¥or & v oY AT
&, " guri AORTT 99 A1 ZW A
=t wifew w3, afew @ art #@ aR
frmm & g€

79 7 9z & ¥98 & auen A
T ST WTHAT FIAT AEAT E |
fom waw qz-fame & oo g
Iq AWT EAT IV T WETHETE WrEgl
¥ faedi & o1 IRAAT WIT ATHET oY,
ag ¥ g WX TR 3 T g |
Afer s ¥ v T frgaw
wT wrfazve 1 a7 9§ &7 & S
F1 AW AN AR g |
ARe ¥ urfaEvE #1 %99 gW #
are are fadna = wx g, wfew Aerren
T F TG GEE AT IHAT A0 WY
TH I%9 7 w2 4 fr e ws
fre st (@ aw arcfgaw | &
TowaT ot % 1959 WY 1960 F
aaeYAl g1 ofom @ w7, faq %
QT 7 AT AT qAREAT £, MTAE
FATE OTFIT FT TS WWE 97 A0 W
g Oar gwmtar F w7 | Afer &1
#a fF ©9 g7wTC A 939 a1 weafeaT
* zaTa A AT AT FAEE A g AT
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g & fregam &% ama off @ AT o
& wrereAT ¥ 3fe ¥ A w2 @ g,
afe e o T & Ft F-—ufEem
o wFEiaE dMi §—ger W, ar
¥ wawa g % g7 0w et ady s
f& fegem 3 o1 ol WD ¥
"9 2w o fff & art & frsgaw @
da-favrg 1 am w7 A 3, 37 fae
et ofr 2y & A 7 =y frenty

B A 1 ANy g1 awar @ fie
wHT AW WIE EW A ATRAET g, afvq
wra g & them § oz ey
framer & 5 ey & A1, 97§ 43
U &w A 7w fe g avedt W
wraen frsgam & gt ¥ 3 fam amd,
form & %t gemw @, A 7 fegerht
g st a9 afwer, o9 fr oo
JUTHA FT AT w3 | I A ®
gra gardr wfw & At # qw-faom
Br | gd mron A ot e oAy s
W & amy g auT favarayTa F9Y

oA g9 &1 A faq & ®

A g 7S W F grardy &Y v
Y Nagam i s g e &
I R T TOEE 1 A WA dvwfe
T & wATET § WY A 30w an afaE
I ¥ ST § 1 Afew ow Amfo
g & ¥ & 2z wgw v e
¥y ¥ guwA ¥ o w1 @i
fora, form &1 e 4 g fw o @
g glearax  oifeerr arfEg
FIVHIZ & 8 W10, I qET T AANER
T4 F1 0V K7 FT FTWATT T I74T
®1 srafea fear | q@ o ¢ 5 fam
frr Y ¥ wrooT ¥ o€, 39 faw
AT AT F 9F qE g fE o A
¥dhen g @ Fsmarfs
qifear w1 Fomam s 2
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o w71 WA § fE s § a1
qiffEaT ST 9 ATk §, 39§ oEw
#nii 7 ara ¢, drer &, fawre faar @
31 & far ¥ gvev 91 woaq FEmEt
wY qurs ¥A1 FRATE | F wvdt wgrafa
gf s71 1791 § 39 fadifeae, gt
oRATA |17 3F qAAl w1, faEw
fegrma 1 urt §1 fesma w7
gu auAt wrgfa &1 1 Afwa & grem st
ngrn WL g §A wgeg & oy qeAr
wrgen § o qF Are g2 dgw grefesie
3 7 At ag feid 4 & swi w8
g fare o &, sl & g @
gfera 2 s, arfeart o go-
fez w1 e ¢ 9w e gEd e
¥ ottty odf ¥ g8t @ wifaw
w7 7 &, A IW 07 IEM FI0 FOaATy
#1927 f23 m oF odm wmA pmt
qzen wAr A G oW -~
Tefr a7 gm a—fs weie F
1§ ¥7 1 I Ad P, AfFT am
uEAE gA AWA Wl fE qiw g
ghamrar mfeart smwifal &
=A% # g 99a & fam S7 g Wi
I a7 97w G oTET

g AITAT AA, ARITIAT TE,
- o

gz 1 e 3 T T wsz
a7 F oam oAy §, fam d g
% frpae & ™ 9 sfvwm o
W i & 1 yafAw & awwar §ofe
ag aveTT T fAEe A O oo
o T A 7T wrfgw

924 (Ai) LSD—8.
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wrar gErY AW %Y grew @ 7
W 1947 W 29 WTATE FUT 9T, AT AL
aw & oF gt w1 age Ay vl oy ) T
7 a1 fiF gart W A 9 fewdh
wadi # Fwawr Y ff, waz W 3w
w1 anfge fom amd 1 Afee gur v ?
Wit o Wit g1 man, Feafy wTe-
afa gy mar | st sraafy g
T ¥ qFrad ¥ fome Y e wrmaAy
47, mgmE ¥ avg ¥ IT A wwm N
£ma @3 vod g ot W /18 T
9T AT KT AACATE ¥ FrAa AT w90
g & | A TFT ], T TETATTHE TR
For—gmife e gy wfen 2 o e
W% W—F TWET AT AR
9T A(TH AT ATAT § | XY AT qETH
¥ AT a1, FpE ¥ TN K wWT AW
€ o7 a8 Wit § 17 @ d | Wi
§ g4 aren "k q7 AT wwm W
HIE q7 HTA ATAT AT K ATE ATA
| gw AW WA e e oaw
Farr T W, fam # g Sy sy
§, wawdt & grard & W Ty
Mg AT & W7 ot 7 7 v B
fr g wm wF, frme w1 ATgReA
WIRT agat wo arar o At A
gt =fgn 1 & wwwe g e w1047
W, o fgem ara gen, A aen
da1 gOT I AW W4T ar T fe oW
WATH 9T, OTH A& AFT AHAT | 8 ATH
1 7T g, A1 W ¥ Aga & fam ag
Aqre, TifeeaTa & Awa & fA0 g A,
T o & fag o dae, e
A7 & faq 17 Awrr, &fea o T
£ e ;T A faer A1 IR 6 wamy
fem ot & a7 weft, 0 € W
frorg &% 1 TS w7 oI W AT O AT
T ¥ gW T3 AW &7 ¢ § s
| AT & T Al A I T A0 A
wE | ¥ form, Srafow SR 72 ATEA
5wy fir ot 3 wamel e Tt
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[+ =o Hto awaT)

qz 71 & 1 Afwa w0 g2 Ay A fE
TrEY &1 1 FTT w Y v @y e o gw
I 1943 A8 I I 0 ag A= e
f&  gFrRaET W7 AROET A W o
TEE THE FLT G w1 fordy 47 qrfeat
Y W & FY ) g% gw A 9 &
for xez faq o7 g 1T A #7 qaTg
1 AATT WA w1 AR ar ag da wr
fertr fir woxg = o g 3 sl e
Fu AT ITAZEY oW 9T | 77 A Y F
ST T SR N A e A
79 W 39 TWA, 1Y o W Wit
T A AT WA | Tg AET 5T f @rAT
frix At 77 #Y foor =1 afewes & ofr
arrAT & faer | & ama ) T & ady
MY, T F AT AT, o fgEa
¥ oy AuTH AT 26T T AwAr

16 hrs. A ]

# uw fame ¥ fao wdfa sem
e faai & fe gardt 3 € "wd
ofea 7 wra AT ) Fmgwrt W g
AT &, W g® AT A 39 & e A
dvedr oy, wr aE Ay e At own
arft muTer AEE WM ¥ e
affd | T O qrera § o gEry
ot T w7 FETE & 1 TrefT, T, waaT,
qE T AT CEQATE OF T TE gW R
faed mfg 1 wrn A et F g
a1 A &) #fET gk fag faea o arfern-
Wz WY AEAF G AAFAAT §, G197,
afagqt  For wiw qreat 1 sk
weT gl | T ga AEr F o awdy
F0it | AT o A AFA R gR I &
T o7 3 § W wm A faw
T wz g §, vafe s aardt ghit 7y
LI GLIC O

o g Bl W eegfrel @
axr =7 3 | Affa g9 1 ofedt wiw
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T ¢ wieT & e 97 qifaae
gfr & 121 | wofte arfereft § 1 7
57 a<g W arferer T adar g o
difr &1 g weAviea Hifq g, gt
ow Aifs gt arfgT 1+ S0 w s
aTT w1 iRt ot grem ¥ wif ot mwr
99 T "FAT ¥

WY AR FT wwAr TOAF A A
%1 #ifog | F=m fad wo md | o
wiawrw dar | 9T @it g g S0 )
wfe ot zrdws F Tav wer AT Ew
T w1 fF a0 # figwe & A
ZET | OF T 45 & A, mEw &
ATER 7 Awgdi ¥ AmER ofwa
Zi¥HT Mga A T ¥R A 0F faw
TN KT AFF A% AL AXT 9T | T wT
WHT HURTT O war A

A & wmmE & T § o
uw wfaw 431, 2w s 1 g8
w12 & 0% oo F1 FfEvm A7 o
fazmmar nay 1 FEIA wa fn faooae
gATIH #1 e Frngw Hiar wed
12 @ma wE gdmig ¥ & e
wYeg W@ ¥ FEAE 100 ¥ F FH
T 160 TOF TF, 2 ATA, T4 EWTT
1 AFMIE 109 To § 250 Fo A% |
vy 8 22 s gvwd) s
F wrg ¥ favig oft g ¥ 7
fear 1 arzfea fw gy, sfma o i
w1 WAy, #fws feadn wngw
wie fage A gwr o med &
gfeg IR T W 3w A2 L AT
TEAOE FOF 4 COAET A W EH P
IRT U g1 FT FOAT F1 ST w7
aoft wfae wfama # am w7 @ 3,
e wimrs 1 foe it o & wrewd
w1 o §, &% fov gew Wy e
1§ 7EY g A% W qg " W
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g1 & owm & g g {w W Wt w
wiva ¥ qaedt & qfegd | @ o 7 AT
aw w7 & W ¥ o I g faw Y
g%t 39 # 8, afew o fra ad,
ag wy ) 7w 79 & fom o ek
T FETT Y Wg A Sw & R
¥re wnfe wive W9® & 1 AT T
7 fadm wrr e § fo AT K
aawen g e age furm o A
safier & fr W AR @ Afew
spfarza & awar s § & fagw
¥ O 9T ¥ | 39 B AT H I 67
% I ¥ AFY AT AT AHAT | FH A
¥ 5o WMl w1 w0 & R A alE
¥ T Fa ¥ wew mar 0 9w A
ey Faguar & qw i §, misr oft & sl
¥ 45 7 ¥ wnT TEE Ay frefr
b, W T N TEAfAE sy W
Tadifas  amar me b woma @,
At & gawar g fr ondmz vl ),
ot ez wegforz Af), @7 IAH TwO W
Qg AT | wfeT gt snA g e
STA ATHTT AT F) SromqrieniTo §{ 43T
firrgamz w7 Y & | 710 Sifem favwr
gu, whTw A frene gy, W
W froEr gm @ F,  safadr fe
Rz urs " wifede 1€ Ay
va freenfrat & wd-wt ama wAT
...

% WrmIg waEa g A frear
LARE 1 cAl

st @o Wl WHH] | WAT AT KT
AwATE £ A g o g ard 1 & arrar
£ 5 gfw ufavamm gema mar gor
gafar wm # gewezr wifew geft
fir e a1 w1 A0 ¥ AETT w1 A=A
w1 | Jffq T E W9 W frA W
2 w7 e fr wnoaref T 2w oY
ufa gt &1 o wTw AiwyT ¥ o
T &7 AL 5T w7 afy g g A
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oF O A st g e | I8 oW
Y FIT TAT NI 47 | gEw e
ferer e a7 | W femae g
X TF ALY F QI KR wAT oA A
wer v 3T ga wrey, ol e § o
T 3 wer ) T ot @ wwa, &
mrk %1 oten fwrw g oI 3
A fF 39 ¥ qvT 6@ AN BT R,
1 gy Bz § W7 ag 9wz W3
9 ¢ 1 oA " A W T § Xe-
fiag qsw1 ot ¥W ) wwaT ( IW R
T F1 TEA WA, I5UT AT T,
st am 5 wx wft wwar, e
AR ARG Y 1 @& T I T ol
it & W 1 aar oft g Tf | Ay wd
=1 fiF waarA, 2T wEwT ST ot
AT a1 w7 | IA ATE ¥ wOwTT
qrAT ¢ 6 o ot 6w & e dw
771 & TET § | T T 9O TH AT A%
A AT | qverd wiwy wery § f
i w g b | g, v
wraw agn &, #fies a@ o fegram &
qawdy =41 ko

# 1 ATA FAM AHAE 1 A wTE
F fF arcae ug wfavnw gy 7
oty | W AT wfaew gemy
Ao § A1 °g AORTT &1 et At & e
73 g g % A g e o v
AT FT T ETIN X AT AT ET )
wifer ax w1 arEET 0qe Yo Ay
# 1 zar foar qwo Yo & vafag gw ot
uqo qTo ¥R TF UX FATT A1AT AE
xafam Amme £ qure S #7 3w e
T ¥ art # deen €0 § fE g oy
awfa f1 oft & o oft | W & oA
Fwfe Y gf @1 w1 aff gf | T
dw wffy oA & A wr agr I
ff | & 7w fw v gy fiwdn
mrar fadmy, wamw fadom, gEQ 9
i grarat 3 wgr vy e g farferor



1359 No-Confidence

[ 7o w0 aT]

7 S YT | T A T 80 AT AW
et stev faenfl, &fgm 39 & a=
fg=idz gar | &l & qur fr frgwifz
w0 guT A1 v fr oy Efewvifas
=7 ¥, ST w7 &1 w7 f6T e
v | Fedy St T s
g, It 9 affs g T A g,
affT & sowen g fF 3w & grem
TR R AW AT g AT R A
m Ao Wy sifgd fe oag ae 2@
Wy fmar w2 R s ARt aw mE
¥ avg g o1 Ag | R I AR F
zra F §, ¥ro mrie wive IF v R,
T qoreT & | ww Ay g o A 6w
& aw Afow sravar arv-ary W AT R,
A wg 78§

"Rl e "o A wr

wEwe waf,

1w ATHE o7 g T4,
ArgraETe g
Shri Kappen (Muvatiupuzha):

Mudam Chairman, in a parliamentary
frem of democracy, the no-confidence
mwtion is a powerful weapon in the
hands of the opposition to bring down
the Covernment and take up the ad-
ministration but it is a weapon which
is rarely used and uscd only for the
purpose of taking up the administra-
tion. Bul here in India. every now and
then, we have to confront g no-con-
fidence motion. Simpl, because there
are 50 Members to support a motion.
it is nelther fair nor proper to move
such a motion, And who are these
50 Members? They ave drawn from
parties and groups who have diver-
gent views, whose jdeals and ideas
are different, and tha' is reflected in
the speeches delivered here  also.
While sShri Masani was for removing
all control, my hon. friends of the
Communist party werp for control
Which of the opinions is the Govern-
ment to accept? This reminds me of

AUGUST 23, 1965

Motion 1360

the story of a rather greying young
man who had two fiancees. One of
the flancees did not like his white
hair; the other flancee did not like
his black hair. So, when he went to
one of them, she plucked out all the
white hairs and when he went g the
other she plucked gut all his black-

hair. (Interruption). Finally, what
happened was that he had nothing
left on his head' Therefore, if this

Government is to follow the advice of
the Opposition, its position will be
that of the young man.

Now, what are the reasons that
prompted the Opposition to move this
no-confldence motion? The two main
reasons advanced are, firstly, the
difficult food situation which the Op-
position cared to call the food crisis
and secondly, the high prices, First,
is thers really a food crisis in India
to day? (Interruption). The fact Is
so long as foodgraing are available
at reasonable prices most of uys would
not think of a food problem even
though the available food may not be
sufficient to meet the minimum food
demands of the entire population,
Thus, in 1855 with the availability
only gf 67 million tons of foodgrains.
we never talked of a food situation
or of a ford crisis. Even the Planning
Commission thought that the increase
in production would help to stop in-
flation and stabilise the economv, This
view obtained support from the fact
that {he index of cereal prices which
stood at 100 in 1952-33 came down
to 76 in the year 1855. In 1858, with
n record production of 77 million tons
of foodgrains, a team of agricultural
experts from foreign countries were
telling us that India was facing a food
crisis. How do we account for this
shift ijn view? It cannot be 5o simply
hecause of the increase in population
only. Because, within this period.
the population increased by eight per
cent, while food production had In-
rreased by 12 per cent. Evidently.
therefore, it is not the availability of
food that matters, but it is the price.
If people have not got the purchasing



1361  No-Confidence

power, then, the gvailability of only
47 million tons of foodgrains does not
Gduse us any concern, buu if the peopl,.
have the purchasing power, if  their
standard of lLiving is high, if they have
got the money, with a record availa-
bility of 77 million tons, we are again
comfronted with a food erisis.

In the current year alsu, the case is
the same. With a record estimated
production of 88.8 million tons and an
import within the last seven months
of 43 million tons, we are again faced
with a food crisis. We must remem-
ber that the target fixed for the end
of the third Five Year Plan is only a
100 million tons, Therefore, there 1s
availability, within seven months =1
the year, of 83 million tons of food.
Another two million tons are going tu
be 1mported. Yet, we uare facing a
food crisis. It is ngt because food is
not available. It is because the peo-
ple's standarg of living has gone up.
They have got the money to purchase
the food they want. Not only that.
Money in the hands of producers has
another effect on the availability of
foodgrains. When the producers
have got money, they have a tenden-
cy to hold on to the stock in the ex-
pectation of better price. Also, u
gives jnducement tp the rate of con-
sumption. Sg much so, the marke-
table surplus is less even though the
production is high. This has been
clearly brought out in the pamphlet
prepared by the Ministry of Food and
Agriculture on page 2, para 2. I am
not reading it out for want of time

Five years ago, our late beloved
Prime Minister told the Houte that in
the  willages, he found the people
were better fed, better clothed and
better housed. A survey conducted
by the National Council of Applied
Economic Research showei that bet-
ween 1851 and 1961, savings by indi-
viduals increased from Rs 61743
crores to Rs. 1013.43 crores, In a
country like India, where saving is
not made by cutting the cuirent con-
sumption, it is 4 clear indication that
the people's standard of living had
gone up between 1951 and 1961. An-
other indicator of this fact ‘s the in-
vestment in assets like houses. Bet-
ween 1951 and 1981, invest-

BHADRA 1, 1887 (SAKA)

Moton 136

ment by  individuals in  house
construction in rural arcas hag gorz
up very much, Similarly the invest-
ment on vehicles has trebled during
this period. Investments in cycles,
radip scts and other things have in-
creased so much, showing that the
people’s standard of living has gone
up. Therefore, Mr. Masani'; conten
tion that the people have  becomu
poorer is not based on facls. He i~
an economist. He has either purpose
ly misread things or has noy careu
lo read things properly.

Much has been said here about the
arrest and detention under DIR and
various provisions of the Cr.P.C. I!
wag said by Mrs. Renu Ciwxravartty
thut 10,000 people were arrested. It
is wrong. Up to date the number of
people arresled is only  3500. Even
thty have not been  arresied only
under DIR, but under various other
provisions also.

The leaders of the Left CPI have
been arrestei because they were pre-
paring for a revolution in this country.
In proof of this I wish jus* to read
out one portion:

“The exiremist sections in the
party feel that the conflict with
Pakistan would create cenditions
which  would facilitate  their
plans for an armed revolulinn to
achieve  peoples’ Jdemocracy.
Ganesh Ghosh, who is in-charge
of the underground organisation
of the party, staled al & secrel
meeting in Caleutta on April 28th
that war between India and Pak-
istan could help in the promotion of
civil war in  both the count-
ries, which would ultimately lead
to the victory of the proletariat
in view of the help which could
be expected from the world re-
volutionary forces under the lead-
ership of Mao Tse-tung and the
Chinese Communist Party.”

This is what has been said in a
secret meeting.

Sir. it is very clear as daylight
vhat they were preparing for.

Dr. U. Misra (Jamshedpur): What
is that thing from which you are
quoting?
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Shri Kappen; This was said secre-
lly in @ secret meeting by a Left Com-
munist leader—you may be a Right-
ist.

Now Sir, I am asking Shrimati
Renu Chakravartty whether the Stu-
dents Federation of India has not re-
ceived a directive from the Students
Federation of China to create a
revolution here. I have got with me
a pamphlet that has been circulated.
Under these conditions, what is this
Government to do? When Chinese
and Pakistani forces are facing us ot
the border, is the Government to keep
quiet for these people to create revo-
lution inside and let China to come
in?  Sir, the Government has acted
wisely. If the Government had not
arrested them the country would have
been put in danger. Shrimatj Renu
Chakravartty said: “You put shack-
les on  our feet”. 1 am asking the
Government to do it, to put shackles
not only on the Left but also on the
Right, because there is no difference
belween the Right and the Left.
‘Inder these conditions, the Govern-
ment could only arrest them. But the
Government has made a mistake. The
fGuvernment is feeding them in Tri-
sandrum. They have gone on hunger-
strike from today because they have
increased five pounds in  weight—
mosat of them—since they were arres-
ted The Government have given
them all that they have asked for—
allowances, newspaper, radic gnd
what not. Many of us have not sny
af these conveniences in our houses
This is » mistake made by the Govern-
ment,

Now, there was an allegation thst
the Gowvernment did not
agalnst the hoarders and pro-
fiteers in this country. I do not
krow whether Shrimati Renu Chakra-
vartty is aware of the facts. During
the seven months of this year 39,000
scurle have been proceeded against
All of them are food traders, Of them
3000 have been convicted and TO0
more are golng to be convicted imme-
diutely. In 1964 anly 13000 people
have been proceeded agwinst. I asic,
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is the Government on the side of the
people or on the side of the hoarders.
39000 pcople have been proceeded
against within the course of seven
monins for hoarding, profiteering ete.
‘Therefure, the Government have been
taking wffertive steps to see that hoard-
i=g and pufiteering in the country is
sinpped.

Bup tnis work requires the co-opa-
vation of the people. Unless the Gov-
ernment gets co-operation of all the
people it cannot succeed in its task
and go ahead with its policles and
procedures. Instead of giving co-
operation, what is being done? What
happened in Andhra, in Kolhapur,
in Calcutta and other places? When
this country is facing a crisis, what
were these people doing? They
were creating trouble in this country,
utilising the students—the Communi-
sits and their allies. I charge them as
traitors of this country.

16.24 hrs

[Mgr. DEPUTY-SPEAKER in the Chair]

When the country is facing a crisis,
when the country is in danger of be-
ing attacked by not one but two ene-
mies, is it proper for the people who
love the country to create trouble?
They shed crocodile tears over 3500
miles in Kutch. They do harm to
the countiry by creating these trou-
bles.

Now, these are our real enemies.
Let us understand that. Let us put
shackles not only on thelr hand and
feet but, if possible, on their neck
also.

Y Fo l;:e i‘tit't [Hm‘!‘c}
Fursrw wErew, faed o A ¥ A
a3 o oY% w1 1 fr g oy e
w1 wom nwaae & fasg ST qw
wr & | qw fFaae fammg o T dar
s g & e gard wiere e
aFERT F1 9T AE w7 &4 & o gy
F TTF AU TAN & AT 9 wAv R
fr wme s=ic § 1 famge bawsl
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freeft matiz 1 gav, JOm A oW
AT A ¥ A O T v gArir ¥
f& &t §12¥ 3000 91T 4000 H gEO
wag fost wweft & ag @@t 18,000 #
wrer gt & 1 S W gw wTer wew
Tz & 7 o6 foadr 4 &0 eA fom
ot et £

fadert & o guror wEgw & Az
fiq 700 & g7 aw aradt gac aw
W 3| & A7% famg T § @ o
A § % oy gt fawman w1 2@
HTRAT FTAT 9% § | FH WX ATH
famrg e ¥ A1 sww o g waEEAT
#1 AT wrET § 1 FETO B wWrg w,
AT wW A oATRA a3, g W oW
2T AT W EW AT AR W w7 A
o, ag wiem 27 #7% ¥ oY g wEEA
w ¢ oW gt ey g Ao
ar @A

wa{T fewrda. & 06 AA7 IH
it e s & fr gard O A gAar
T oo R g e ewew | E
aq g9 WA T AT ACEH z@A
s *% & &w A ofam o g e
e ¥ § ar AF A vy w=mn §
IFTAT FA GAGIAT 1 AHAT K77
awr & 1 ag #u1 gfere W s §
fF g WG AT A 5, 59T 6, 6 HEH
& S g gu § 7 oot e
O™ gUg g9 A K1 A4 AW 9
% 5 w1 A areT T @ § ST
W™ 8 qge g7 ¥1 9 A« aav fe
gt qeaT JwTE AT T F oar A
fadtetr {3fade 1 o g § W
g T AEEEM § | wAr g AT
qvar § e eifat ag =1 w77 § o7
I % T w7 ¥y /e § o s wE
BRI YT GAAT BT ¥ e A Ay
JuE A A g QT T ot ?
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fad=dt 3ot o fowr & waow firg
AR

ot g afx gw W F oA W
wza ¥ (w2, o o
wani #r o vifrda § I aTw
frmg xed & A1 397 o7 ot g
e g 1 faar & fav & qmars f
ETE aEt AT w1 ke Ao e
ug frove e § e gurt w1 adm
@t & wk oAr gw & wgr mar Afwe
#Hiws a7 T fr faee # 4w 9w
T 9T 13,400 TFY I FHTA T
& € § | wfeT gw w®r A9 I
wgt fr g #1 a8 w4 @ ww Y R
7H a%erar foet o guTh Wi fedt
e & afry aw ok 7 o rmw
fie qra % & wir w1 @ & | fwemfamn
*1 agt wrew # & freret ¥ fao goe
FTAT qE §, 9 & A KA qA
TEATY | TE AT g wAw T fw gy
qrafadi ®1 gardl "R W W A
frerer aEe w7 awat ot Ta A
TR WA TAH XY OTAVEAT qEAT
¢ miefem 19 91 fr fwo frdro
w1 i &Y frw w2 gy et g
w3z & Fih o (fem gtw O
TATEY AT AT § Ay agt & fadrnw
w1 v Y 7 2t o Ffew arfeenfa
w1 Ag A% ATYE § & gawm g
g $F30 A qw @ &1 37 ofs-
e qwifsqi w1 agi & foema
farg g= *1 = Y oo AT 97 O §
oF T W FT A § | W RE wWT
# o arfesmaat gra g g 4
W Y AE AAT VA A1 gw B avwt
W & mrt W% oA g o oerfar
T TERE 7 81 o o st A
oz o af) areTT A gETT AW 6 0T
Y9 WTY W g W {TA T AR
am qry 7 oarx sfaga TR @ )
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[t 30 o Fagi]
margr 4 72 § fir afrear ave w A
g} 7 @ sPeged afre
ATRALAFHATLE | TR WA T
wgT W § | g Av qaarfac 17 @
fgw A wEd g wH W @ £ v oaw
AT A A § | F A" § oA
77 FEd 9 w1 ©@ & fF agi ofexaa
T FT OF TEY AN A A
Tt § o A Wt faad d agma
waAd £Y qvg  fegefaal 97 w2
qENT | WA BR AT ® Ay W oz
AT v § w7 34 & W gw S’
geagr R’ AT Az T
gH AW AW ww Amwax § 7
P agas g At m #t T §
frgmtiaar sgimmd @ o R E
arn ag g § fe g g A
AT qee g faed fl wTow W @
gaTr fat ATy qw o § 0 w9 gw
v Ty § fr g g feeEr ga-
#fsn fiet 9w e @, W qw T
g 2@ g § e e ST A are
wT & QT o1 AF qq IE AT | gH
Tg A/ T AT g & e o
Y ot faeerlt gard fem & ¢, O
|t ama g famr & @ F gw ww v
¥ oxdgu 5 ogw 37 wrafel w1
WiT &T CTETEN ATA & I 0
N ggEr oWy ! @Y wET AR
9T go QAo Wlo & M grawdy &2
Etapntfrmam & § § vy
t fr w uv & fafafagw ghaore
WL w1 A, A wrE A AE g, A
aw gforT & w7 yaeadt sy g
X 7 T FF AN To G0 Wlo
¥ ogrEwad & ot # gard A &
wrf ofefedt T @ ) W Ow
¥ wToor & gaTd A anfEe A
oy &, q &gi o R WiE & A
formr g1 o & s & woY w@opfr w1
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a1 qF 70 § W TR awAny 3w
gt ®1 g faar 8 0
A ATTAT, WTH-%7 T Segia
WHTT EF A T ¢ | g6 H A
e R & ofore g § fR
awm & fag & awi Wi gwry
wTEATHT B gEt 29 ¥ s Ay fear
AT § | WA WETT H gETIT WETE
FEWT AT ¢ | A v & ooy aw
wrft e §, g B2 g1 F 7@ AT
IALT [T TR AT T, >y A
sers &7 f agr frard w R

3

ﬂﬂf

3

BT | & gW e g fawen
g ¢ & wodrT gaTr gw @, Ay W
e gor A5 A, A g Y WA
1 am s w g fF
FWAT ¥ qr g #r Famn upit—
g 9% &t Tg & fafzww @i
wTTAT & TgA A oF TeT & fafeay
# ot gw wrerEd & @ A gy
w1 & fafeamw & | wwT w1 oA
aren fafeam orw wwie o § o
arq # fafraw e gfean o &, &fem
Y WAy § g aren fafeaw ww
tfear @ ¢, ®few a2 fafeww wiw
FIVITT AT & 6T § | O WT w4 qF
AT W R ST aETE g ?
st ag W foer femn mn @, ar
uw fFet &1 7w 7 g g R
¥z o% fr gu wode &0 F aff an
w6 § | WY Og VT T 7@ aan g,
A frReged F1 F ¥ AT ¥T WA
fear mar g | AT o 2w A wE-
femdt o7 § f& =3 wefmd
swmA faar man, @ ad-a™ gart
fatg T9X w7 4 WX gW T T
favars #7& I M | 3IW F AFAT
ST §H 1 WA 9% T | s gt
g% gETh Al A ww ey, w
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agT AfY faww wwd | oy fema md
#t am § f& 1500 AT H ogmw A
Fwf wrT faar & W AW A & 8
HAFTAIE & 6 aF T% W 977 A
wgr A Frwe | uE few oA
Lagae & 8

sl w1 waen fedr afe o
9 T gEAT AGT §, 9§ A0 AW AT
AT § | gL WTEEEgE w1 aifees
1 ¥ 17 qeAtt g g, fora w1 oot oy
¢ for wTvfie guv? 2w wr ow W R
wq AT EH T AR TT AT AL AHT
#7 fear § 1 wTO wiETgE At 9
wt o A fem o awar o &
AT-TTT NAAHE § TE dAT 7 106
£ frag wma oy & wodt #r wfge
wYT g AT FEEEg R ST 1T
AT w7 AT wifgw, AfE W gw oWt
A TR e A T b, A W A
I

TR X a1 71 I T § fE gare
FIT WHAT W17 EHTE I wTWAT §
a® T 7, 797 anea W7 fpewa & =
®E | TER O sfwme w AT we
T ¢, ag gt fau, M o fawa
t TR A A wrefre e aTem &
forar &, g ot gurt o oo wr fawg
g1 ¥few wmr o a oz § e gEThY
o TAANZ €W w1 HwEA §77 e g,
T AfEw & | A7 ¥ AT W e AfY
o fr ofeenfi w1 wd, Sie,
fawret | wife< oy v a% den wm
fe s & &7 gw 97 g WL, W
wTT aril, a¥ W g gt 7 oow
oA %) ag Ay qeard arfen e a1 ek
T 9T qMq IR ET TIST S T
2, W 9T g w7 ¥ TW W G g
fear amdt | ag o Aif & e g A
Y S wttm ey gw T % faes

1% o ? ory gw HI T AT
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WE W OARY w7 A% § 7 e@ g3
aTETT wf A w7 @ Ao g owd
&1 Frofom A O gT A R 13T A
# 30 A W NG g W oW
aff 1 4§ wmT oA %
anT g w1 ©f ofuwT 2@ §
gferar 7 fom @@ %1 g
SR a1 T4 §, A A, quw
1T dEar 1 % agt o7 qwlr eh
WX gt & oW ovE 9T o @
¥ % forg o7 A w7 oAer 7

i

Ef
Tz-»3°

!

EEEES
|
o
Ty
R

d4,
E|
3

23
1
34



1371 No-Confidence

[ <o o firidl]

? 7 oy FHAT FW AT g9 &9AT AU,
arfr gt #w 97 wifm wTEw TR

AT ATHA a7 Wl gvR wrar @ fw
qft ofe=a ¥ gt wfaEi &
w3 W<, W F7 fAwr o @R
wTY IA ¥ Aw4T 120 AR K 9T
¥ 70 AT E TE ¥ 9WTH ™
wefagt o7 ¥ gwn 7 owT TA
dArmee @ Fwa § A1 fer few
F1 FTwEY ¥E oAwa § 7
g. da. §1 & wdv ¥ & i dAn-
AT I smeqt ¥ few o ww &
arwz gw A afeema ® @1 <@
™ FAwTEE & fat ¥ 9T aw oF
wear W A wgT | wefEeEl gy
¥ fs dmmx @1 wegwa -
qiw affem & ot woor 0w
W it ¥ T EA-OW AE &
ava & fw gud oo wfwat w1
wegrrer 7 frmn B 7

BW A AQT 0T TgA aTAT ATRAT-
frér & a9 37 &Y g § WY
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WET 31 qeAl o7 AA & ar i
A AQ A B AE R

Wl gem W smom A1t
w & = AT 2 mfeAr @
T TR R, W AW B

Mr. Depuly-Speaker: It is not for
Shri Kachhavaiya to give the ruling.
There is no point of order,

Shrimati Laxml Bal: Sir,
not know Hindi.

you do

d Jo o faady - 7 w7 71 @
fr w3 amaronr & fav goar faafe
woar wfz7 g1 maw & | ST wepe
agd wEd gy ot § o7 i et
Frq AT oy Ay g AwAT ¥ o ag
wifwr 7% * avawz W feafr G
g el & O A w1 W E
AT WAt YT o o & 1 W I
A § & o o qf g 7 wrer
7 W 8 wdarE wEr 9 W W,
waw wTE weqor frmrd afY B 4

amrdifa fem feafr ae agw
w§ §, e o T ¥ ) wd ® g
w1 Wt w19 ¥ | AGT AT UF TG
* 7z ¥ v faeen a1, oifesma
# gt o v & = ¥ v fowa
a7 agi gETe T ¥ feafs aga @
LR A S il il o
wt w= gy € § 1 gETe TR FY e
afmaA ww &t A § aga wfuw
drag it It e T ok &
femrge # s of, wa wgt W R,
wirferar & vorar o, awt ww #, ghren
¥ ooqrer o, agl AW g o & oot
T gard qur wr feaf fredt an
H & Forrer axder T dwowr
&1 W1 § 1 9T SANT W79 QAT s
AT AT A eI wOT, IAET A
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FTT0 FT GV qF1 I FOAT | K10
T fr gw wd ¥ vwr W W R 2,
fedft g0 71 gw a7 fovam o %
T, B9 97 %4 ¥ arar v afoe
@1 wk } fr a® gt fed g e
qfeewr @1 71 ¥ 1| W g TeT A
TCTEIT WIS 1 39 A gETT 9TR
1800 %Y ¥9¢ A4 & *q # way
qr I 1800 FIMY wqQT AATA KT
™ W At wfafaa s gart
FIT 2100 ®ITY TG w1 w1 X @
tigmam ok @ oM oW
FHIT 9w g omm g oW fE

“the minimum that is available
10 keep up our currency”

mH g feafr mm o mod @
€ ¢ fel W oAE v frg
zhmmi\'f'wﬁtnimﬁmn
Trerd, fedt ®z o1 o W, @R

e frdt €A &A%Y wIR 9EAET
e w7 far &, Haw ao Ao
™ uaT wfewy ¥ W=y s oo @ oar
i % agr mq wfevas s a0 § oM
et gamw gy oh & fr A Y,
orw o # feafa que ot & o frofi
qudt g€ ax " 9% W 4T w1 A
A &, o W § wy g wwr A fm
Aurr g1 wm fr qw oqm & 1 QX A
ag wxA ¥ TR0 A & 1 Ag A W
sgT g fe 18 wR ww  FAW
Arwry fowdt ot Ax a7 sar Ae
Y afrea wrx & wafs 7AW 120
a1 150 =@ wifew fama K 1 v
& arayE ot 1w W qut §, Aw
ot arrwew! €7 97 AfY or wwe
3, 7O garx qr AR e §, faeen
w1 FEEr wifgd w s o Een
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[5T ~o 7o faad]
¥ Ax IET F AEW IAF FIC E,
Fr A amagaAT

qR 77 TEd 3o wh oAt ¥ e
oTadr & A 97 faw feda e
sfeqt w73 *1 ®7HTT F Zw 97 AT
faa §, 3a%T WS geAARET AR
frmm oz zm wE fr
TEFT FETART AR § ARwT gl
TR, A K AT g T g, TifE-
fopar aréfa 71 @ & fao gaa
Iqam femr v w0 TR AR F
TAwT 3qUw A g Afed | Ay
WAT Y AT AE & 1 F grer &1 feear
K qAATT EI FAwAT W7 g
¥ groard 3 ¥ axy FT w7 faAr
Fraw & W FWi # ave &7 femn A
¢ oY gafan aez w7 g man g fe

ot cyme Rl ;W SAEEiEe
@ & A1 3w & e I

s To o fuddy : & amgT ¥ g
T &, IA% g% F Ag w0 A9 AT
aft & 1 fFreR f ToaE & oW
T, IEUgT F AT g, T ot § oo
TAATAT E | OF B A WA A AW
9 wyawr agt g€ | A warfo
A & foqo o 59 & Wi A, awr &
wfafew doffz 7 &z wowT ¥
AT YW YW KT, OHc o ¥ AY qH
R FT AN A1 WA AT | IAF AR
agt fafaeer age = | IR vz
%1 g7 %7 o w7 fr @y for
ferat fe Tw wrEE & TR ET R
Tw FAwET A EwT fewr @7 owr
fir & &# form wwar § w9 T W
for we &t mmq g & Wi O A
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fo & &4 fow a1 39 6w @
FET & FarEen &€ faqr m@r | 9" gde
Tro F1 ¥g1 f g7 a7 N foor =g
fra YT 7w g8 ot e fean "
F21 f ag weet 9% a0 g W@ ar
ST I Wil oqreAT % FT9 F agraan
4t & a1 3% o ZrEwT w1 feam
W‘Tﬂﬂoﬁr{o:ﬂoﬁﬂpﬁ?‘ﬁ'
T § | vegaTe & SR wTHA 6
w1 Pafaaer ¥t a7 36% a1 7 ot w77
fe sa7 aga w=x #t § W Fawl
Wt zrawT w7 fagr | oy o Aifa aw
W oweETT T g §, ¥ Ifew g Y
51 TAfaw TAT w1 @ & vy
TR I g1 wifgg 7

A ad A7 wEr § afe ¥ G 4 AT
AFT w4 ag § fe S £ e $19
# o1y "ew A gu @ @i A i
w7 groEr w6 wfawre W § fF wmo
IgT 9¥ &5 ®T TIA FT A 67 |
# e w7 § w11 ameom e
T g ¥ ATy, I G go T afew
fam a4 2 gu @ & qwdw &
e WY g w1 g W it

Shri Khadilkar: Mr. Deputy-Spe-
aker, the no-confidence motion in this
House has become almost a hardy
annual. Nobody in this House, nor
anyone outside in the country, takes
all these Opposition parties who ally
themselves in bringing forward such
@ motion, with any seriousness. But
on this occasion when we are passing
through u serious crisis, a crisis of
confidence, there are on the one side,
prophets of despair and doom like
Shri Masanj who are trying to under-
mine the economic stability of this
country; there are others like—un-
fortunately, he is not here—Dr. Lohia,
who is preaching that anarchy is
better and he is waiting to celebrate
the day of deliverance. He would
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like to see this country pass through
a period of anarchy to find oul a new
solution to the problems facing us to-
day.

What Shri Masani and his other
friends are saying we must very clo-
sely examine. A few days back in
Bombay he said this—all the time the
Plan is the main target of attack—
‘our economy is stagnan{, we are not
growing at all, our international cre-
dit is at the lowest ebb.’ I would like
to take serious exception and ask the
Home Minister whether attack of this
nature on the economic stability and
credit in the world of this country
should be tolerated. Is it not treaso-
nable to say this kind of thing? I
would like to quote only two small
passages for your information,

Shri Surendranath Dwivedy (Ken-
drapara): Which paper?

Shri Khadilkar: This is from the
Swantra Party's March of the Nation.
This i from his speech in Bombay.
He =aid ‘that we are going bankrupt,
that TTK is going to lead this country
to bankruptey'. 1 have nothing 1o say
against that particular thing. That is
legitimate. But 1 am going to refute
every other thing thet he said. What
he has said in the House is legitimate.
But what he has stated outside is
treasonable and treacherous. [ am
going to guote it. 1 gquote from the
‘March of the Nation of July 3rd
which has reported Mr. Masani's spee-
ch. He has advised other countries
this way. Ome is this:

“He welcomed th, West German
Government's recent decision
not to give any more govern-
ment loans to India and other
developing countries except for
the legitimate purpose of build-
ing rrads, bridges, dams and
power stations. For everything
else, those who wanted capital
must go to the money market
and raise foreign equity capita)”,
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The second is more important:

“Mr. Masani hoped the US Gov-
ernment would a&also impose
similar economic discipline on
the Indian Government by
withholding further economic aid
unless inflationary policies were
ohandoned, the proposed Fourth
Plan was scrapped, the bias
towards heavy industry climi-
nated and agriculture given the
priority that it badly needed”.

Now whatever arguments he has
made on the floor of the House 1 will
deal with them in a democratic way
that is legitimate. But is it proper
for a rosponsible Member of a party
and a responsible Member of this
House to advocate in the wide world
that India is going bankrupt becausc
of this Plan and therefore ‘do not
come forward with any aid'

Shri J. P, Jyotishl (Sagar): He has
more sympathy with America.

Shri Khadilkar: Nandaji has taken,
on the basis of good evidence. certain
acHon against the left communisls
because they were showing sympathy
with the Chinese. There was suspi-
cion that they were inspired by Chine-
se in their activitics in this country.
And we defended it in the House, I
specifically refer 1o it because when
the World Bank Mission came here,
its leader, Mr. Wond, advocated—he
has every right as g creditor to do so—
demonetisation of our currency, rais-
ing of import duties, devaluing our
Plen and tying our economy to the
free market economy once and for all.
The Prime Minister and the Planning
Commission recently have taken a de-
cision. a right decision. a bold deci-
sion. a correct decision, that even
while facing a crisis, there is a con-
slitutional directive placing certain
social objectives before our country
which cannot be abandoned, that we
cannot cut our Plan to please our
foreign creditors.

Shri Masanj has said that whalever
the Prime Minister said in the past
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casually has been debunked comple-
tely, gnd about the Finance Minister
he has said that he is leading the
country to bankruptcy. I shall show
now what has happened during the
last Plan and the previous Plans, how
far we have advanced. But before
coming to thal, is it proper for a Mem-
ber of this House. . . .

Shri Ranga: Why not?

Shri Khadilkar: ... .to argue this
way and canvas opinion outside the
country, asking other countries not
to advance us credit, not to help us,
to bring this Government to their
knees? Is it honourable for the Swa-
tantra Party spokesmen? Have they
got the face to go to the people and
say that they are being inspired by
the world creditors who want to bring
this country to its knees, to humiliate
it? 1Is that the way?

Shri . C. Sharma (Gurdaspur):
No.
Shri Khadllkar: Do they realise

that planning in this country has be-
come part of the State apparatus,
that planning in thiz country is not
done al the top? When I go to my
district, to the wvillages, people are
crying. They want wells, they want
drinking waler, they want education,
they want roads, and above all, they
want employment, better life and
higher education. So, it is not a pro-
cess which can be switched off and
on according to the decision taken
by some technocrats at the top at
some pragmatic level, This is not go-
ing to help this country, the poor of
this country to better their lot. Some-
times pragmatism is bandied about.
Pragmatism is a method, it cannot be
a substitute foy a policy. That musl
be borne in mind. During the last
Plan has industrial production really
stagnated or gone down? Let us exa-
mine it. There is some time at my
disposal, T will plead for a little more
time for the economic argument. If
we leave aside the old, established in-
dustries like textiles, jute, tea and
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sugar, which constitute 50 per cent,
and go to the chemical, engineering
and metallurgical industries, it is a re-
cord performance. We have sur-
passed the targets of the Plan in some
cases. This is & phenomenon about
which I am prepared 10 argue with
facts and figures, but it Iz difficult to
do if here just now. I am stating it.
I say with a little pride that though
China has advanced in the industrial
sector at a faster rate, on the agricul-
tural sector our rate of growth of 34
per cent or nearabouts is comparable
with China's rate of growth with all
their monolithic structure, with all
the greater social and economic disei-
pline in that country.

Therefore, in the economic fleld.
when people like Shri Masani
argue like this, we need not become
apologetic and think that we are
committing some mistake. 1 know
of weak spots. I would like to
do a little self-reapprisal and b2
self-analytical, not because there is
& no-confildence motion but because
they have lost confidence jn themsel-
ves. They are a frustrated lot and
have been left out from the big cur-
rent of national politics in this country
and those who had been out from
this current are in a frustrated mood
and have now come forward trotting
out a no-confidence motion of this
nature and I do not take them very
seriously. The only sensible speech
worth considering and  which was
critical of the Congress Party came
from an independent Member, Maha-
raja Karni Singh. He made some
good contribution. 1 can understand
him because it was more to the point.
The other criticisms were absolutely
beside the point. What is the state
of affeirs in the communist party?
1 am surprised at them... . (Interrup-
tions.y If you read the latest policy
statement. what is the struggle that
gcoes gn among them? One section is
very eager to share power with the
Congress, not actually sharing power
but is ready to come closer and form
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a united front. That is one line.
Another section is there which is sup-
posed to have an extremist line: no,
no; do not show softness to Shastriji
o- Nandaji; now vou must take cud-
gels; the condition in the country has
changed; {food situation is very eriti-
cal; this is the time when we must
forge a new front and attack. Have
they resolved this conflict? Have they
the sanction of the party? Let them
go to their comrades. Let them join
hands with the reactionaries llke
Acharya Ranga. (Interruptions.)
Even in dream if you imagine that in
this country this Government and the
party is defeated, you will be shocked
the next morning to find that there
would be no alternative and the forces
which Acharya Ranga represents will
come with bended knees to Shastri
and will say: please stay on; we
have a greater stake in the stability,
in the peaceful progress of this coun-
try; for heaven's sake, carry on the
Government; whatever weakness may
be there, we will stand by you. That
is their position because they have a
greater stake in this country and they
have got a lion's share and it cannot
be gainsaid that those who have got
the lion's share will not do so. This
Government is carrying on whatever
progressive policies are possible in the
given situation and you have no right
1o trouble them by bringing in this
frivolous motion of no-confidence of
one line, sceking an omnfus type of
support and a rontradictory and op-
portunistic alliance which is not going
to improve party politics nor will the
Indian politics tolerate this type of
non-sense any longer.

1 hawve got to apply
little. . . .

Shri J. B. Kripalani: Have you o
mind?

my mind a

17 hrs.

Shri Khadilkar: Yes, certainly; I
have a healthy mind. not a frustrated
mind. If I were to apply my mind a
little objectively what do I find around?
The foreign colonial rule left all the
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contradietions and problems of this
country bundied together and hung on
a peg. In the changed context of
the situation, that bundle is unfold-
ing itself and there are the problems
of State reorganisation, language prob-
lems, border problems and all sorts
of p.oblems which have crept up and
the Government, whatever {ts colour,
will have to face these problems
in a realistic manner. In such a
situation, we are mainly concern-
ed with the minimum that a poor
man should get. On the agricul-
tural front, T must confess that we
have done well so far as foodgrains
are concerned compared to other
things. There also, I would like to
remind Acharya Ranga that there i
& shortfall in fertilisers. The fertili-
ser licences issued to private parties
have remained infructuous during the
third Plan. Let him check the flgures,
Who is responsible? We want ferii-
lisers; we are in need of them. Thou-
gh licences were Issued to their party
henchmen, even then, they were not
honoured and nothing was done. You
are responsible for keeping the agri-
cultural production at this level.

Sir, in this country, unfortunately,
at the Centre, we sre a  different
phenomenon, o phenomenon which is
causing concern. OQur Food Minister
is trying to evolve s national food

policy, it is a commendable effort.
Mr. Deputy-Speaker: The hon.
Member's time is up.
Shri Khadilkar: I will take some

maore time, Sir. This is an important

issue.

Mr. Deputy-Speaker: He may con-
tinue tomorrow,

17.02 hrs

The L-!: Sabha then adjourned tll
Eteven nf the Clock om  Tuesday,
August 24, 1985/Bhadra 2, 1887
(Saka).




